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LOK SABHA
Wednesday, 16th April, 1958

The Lok Sabha met at Eleven of the
Clock.

[M=. Sezaxxr in the Chair]

ORAL ANSWERS TO QUESTIONS

Working Journalists

Dr. lj;l Subhag Singh:
Sardar A. 8, Baigal:

1671,

Will the Minister of Labour and
Employment be pleased to state:

(a) whether Government are aware
that the working journalists of cer-
tain newspaper establishments, who
had prior to the judgment of the
Supreme Court regarding Working
Journalists Wage Board Award been
given certain increments in emolu-
ments, have received notices from
their management of the withdrawal
of those increments;

(b) if so, the names of those estab-
lishments;

{¢) whether Government have re-
ceived any complaints regarding the
victimisation of the staff by some
newspaper proprietors; and

(d) if so, the action taken by Gov=-
emnment in the matter?

10134

The Deputy Minister of Labour
(Shri Abid All): (a) Certaln com-
plaints have been received.

(b) The information is not avail-
able. The State Governments have
been addressed in the matter.

(c¢) Complaints have been received
that some working journalists have
been discharged.

(d) The complaints have been for-
warded to the State Governments.

Dr. Bam BSubbag Singh: May ]
know the names of the newspaper
establishments from which the com-
plaints have been received of dis-
charge of working journalists, and
also the names of those journalists
who have been discharged?

Mr, Speaker: How many have
been discharged?

Shri Abid All: The exact number
is not available. The U.P.I. proposes
to withdraw—it ig not about dis-
charge—they propose to withdraw
the increase which was allowed after
this Wage Board Award. And Ex-
press Newspapers Limited, Delhi
staff have complained that their emo-
luments are also to be reduced and
some person has been discharged
there.

Dr. Ram Snbhag Bingh: Is it true
that these newspaper establishments
who have been just now named by the
hon. Minister are making a deliberate
attempt to discharge such workers of
the Working Journalists Federation
who have held very important posi-
tions in the Federation; and, if so,
will Government do anything in re-
gard to seeing that they are not being
discharged?

Shri Abid Ali: It has been com-
plained that the President of the
Indian Federation of Working
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Journalists who was working in
UPL hag been discharged,

Sardar A. 8. Salgal: Is The Indian
Expercss one of them?

Shri Abid All: Yes, Sir, that 1s
what I have said.

Bardar A, 8. Saigal: Has the man-
agement of this paper dropped the
name of one Bhaskar Rao and asked
him to accept a junior job sunder the
new resident editor?

Mr. Speaker: 1 won't allow that
question. We are not going into in-
dividual cases here,

Sardar A. 8, Saigal: Is it a fact
that this newspaper has engaged new
men on lesser scale of pay totalling
about Rs. 16,500 on the one hand,
and at the same time has gone to
the Supreme Court, basing its appeal
on the pay scale recommended by
the Wage Board?

Shri Abid Ali: Express News-
papery Limited was a party before
the Supreme Court. With regard to
the other point mentioned by the
hon. Member, we have not receivea
any information.

st ogms fag : g FEF
HET B IWE Y W AW FT IR
warer § fE = o3 W FF FAe w00
e giw g ?

ol WS ¥y g wrgw
o4 oifeaY & oF weh a1 @ §
T 3% s wa wrasA) g faary faar
ATAMT WY OTSET ¥T wTLATE A Wiq,
Ty 9% I T A7 A {9
Fur frdT &%

Shri C, D. Pande: May [ know If
Government wij'l consider the advis-
ability of awarding an interim and
ad hoc arrangement till the legisla-
tion is correctad?

0336
The Minister of Labour and BEm-
ploymesat and Planning (Bhri Nanda):
The posiuon should be “clear.

have now the Supreme Court judg-
ment, and there is the Act which is
subject to some kind of correction as
a result of the judgment of the
Supreme Court. What we should do
about it, we have to consider. The
important position now is that we
are very soon, in the next few days,
going to meet representatives of the
parties. The intention 1s that there
should be & discussion, frank dis-
cussion with goodwill, in order to
reach an amicable settlement on all
matters in dispute, including the
compiaints to which reference has
been made here. So, in anticipation
of that it will not be very proper for
us to say anything very much now.

Shri Feroze Gandhi: May I know
whetner till such time as this good-
will is reached, some protection
could be extended to these em-
ployees under the provisions of the
inaustrial Disputes Act and also
whether the Minister would request
the proprietors’ crganisation to main-
tain the status quo till these nego-
tiations have been completed?

shii Nanda: Yes, Sir, regarding
wne latier part of the gquestion this
nas already been done informaily,
and that will be the first thing 1 be
taken up at the time of the discus-
sions that they must maintain the
status quo if they want to have the
goodwill of the other side. Regard-
ing any other thing to be done on
an interim basis, the period between
now dand the time of the Conference
is so short that I do not think we can
think of anything earlier than that.

Shri §. M. Banerjee: The hon.
Minister has stated that the Central
Government has addressed the Btate
Governments and has also stated that
a tripurtuite conterence is guing to be
held. May I know whether Govern-
ment is also considering the question
of bringing an ordinance to protect the
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interests of the working journalists
in case all effects fail?

Shrl - Nanda: I have already
answered it. Why should I anticipate
the conclusions which might emerge
from the Conference to be held in the
next few days?

Shri Narayanankutity Memon: May
I know whether the Government is
aware that in the wake of the victory
they had in the Supreme Tourt,
large-scale victimisation has been
done by newspaper proprietors; and
may I know, instead of referring
these individual cases to the State
Governments, whether the Central
Government itself will take some
measures to see that these victimi-
sations are stopped and also some
remedy is given in the case of news-
papermen who are already victim-
ised?

Shri Nanda: There are two courses
open. One is the procedure under
the Industrial Disputes Act which is
open to the parties to take; and we
have asked the State Governments to
look into it. The other is that as
a result of a proper understanding
between the parties, these things
might also be resolved. Our hope is
that it will be done.

oft v avby - W7 ¥g w9 AR
fs gitwr ®Y & dam g7 ¥ T fY
o g A ¥ g By gie
w ey g1 fe @ w1q7 & wwely o
ufywrx It fed 7 §, & faegwr
gygfey & ? o@t @ 7 wr waddz
ag faware sat 8 5 oog a0 ®
faw? Wy ¥ & SEw s Q@ @
ard Wik Wy Ay x@ Wk F dnfy
wErAa Af won Wl ?

Shri Nanda; This does not arise
immediately, because the absence of

16 APRIL 1088
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Sardar A. 8. Baigal: In view of
the grave situation and unrest, will the
Government consider amending the
Working Journalists Act to provide
positive relief in casegx of demotions,
transfers, etc.?

Shri Nanda: I have just answered
a similar question.

WA | WHT W erowrn

*teos WY Wer wiv W
wifow mer e A4 9g T W
s w3 fr Agage fadr F dide wr
TF AT FTTATAT TR FT@ & seam
Yoy dvwars e gE & ?

The Minister of Industry (Shrl

Manubbal Shah): A licence was
granted to a private firm in Decem-
ber, 1855, to establish a cement fac-
tory at Dehra Dun with an annual
capacity of 2 lakhs tons. No effective
steps have been taken by the firm
so far, as limestone of suitable
quality and requisite quantitieg has

not been found to be available in the
area.

o www a9y : weaw wPem, F
gz e v wmgar § fe A
#5 fr 3 N Ierc faar 8, s 7 @
T4 T § Wit gaw ¥ §% R
| 91 | wafag & sriar s § fe
AT HA A I9 I w T X )
Shri M. L. Dwivedl: This iz a ques-
tion in Hindi The answer should
have been given in Hindi first.

@t apf Wy : oF Wt W
feay, tevy # @& d@ife
e formlt MAFA ¢ aw =
qrarT Y off, wMR W e
fear ar w7 1 AT Y 97 wT T
I snfwdt & W W A F
a% fre § wufeg =% oo 3 € 2am
&9 T Jzmar § 0

oft wer vy : ST e AR WA §
fir dgage 7 o qg il o v
WA aTAT qT, IHY gawy ¥ frg e
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(a) whether the Government of
Orissa or any private concerns from
Orissa have applied to Government
for licences to start new cement fac-
tories in Orissa;

(b) if s0o, whether licences have
been granted; and

(c) their proposed location in
Orissa?

The Minister of Indusiry (Bhrl
Manubhai Shah): (a) Only one
application from a private company
has been received for setting up =
cement factory in Orissa.

(b) The application iz under con-
gideration.

(c) The proposed location is Maha-
devpalli in Sambalpur district.

Shri Banganna: What is the name
of the applicant who has applied for
the Licence?

Shri Manubbal Bhah:. Generally,
the names are not given. If the
hon. Member are interested......

Mr. Speaker: If he is interested, he
would have known the name. If
he is not interested, mnaturally it
nead not be given,

Shri Panigrahi: May I know whe-
ther there is any proposal for ex-
panding the cement production in the
existing cement factory in Rajgang-
r?

Shri Manubhal Shah: Yes please 20
schemes of Expansion have already
been approved in the country.

Shrl Sanganna: What is the output
of the existing cement factories and
to what extent does it fall short of
the popular and Government demand?

Bhri Manubbal Shah: In
current year the estimated

tion is 7 to T¢ milllon tons
will be ghort of the demand

be

R
£



we nave targeted for a rated capacity
of 18 million tons and production of
14 million tons.

Shri Panigrahi: May I know whe-

there it has been finally decided to
allocate a cement factory for Orissa
in the Second Plan?

Shri Mannbhat Shah: The allo-
cation, as I have explained to this hon.
House several times, is not done on
an ad hoc basis or Statewise. If there
are limestone deposits which can be
properly utilized, and if parties are
coming forward, we give licences to
those factories. As the House is aware,
we have already licenced 55 units and
they are going into production during
the Second Plan.

Bhri K. N. Pandey: May I know
whether the Churk Cement Factory
is also amongst those whose capacity
is being extended?

S8hri Mannbhal Bhah: Yes, it is
being doubled. In course of time,
we hope to bring it to 3,000 ‘tons per
day.

Export Promotion Councll for Films

*1683, Shri Ram Krishan: Will the
Minister of Information and Broad.
casting be pleased to refer the
reply given to Starred on No.
833 on the Bth December, 1057 and
state whether a final decision has

Broadcasting (Dr.
Government is desirous of helping
dustry, to increase its export outside.

countries.

Dr. Keskar: Approximately, about
90 films have been exported to Pak-
istan.

Shrl Ramanathan Chettlar: Who
are the members of this Council?

Dr. Keskar: The very principle as
to whether there should be a Council
and what should be its nature are
under examination.

Export of Indian Tussar Silk

Shri Bishwanath Roy:

Will the Minister of Commeres and
Industry be pleassd to state:

(a) whether it is a fact that an
agreement for the export of Indian
tussar silk to America has been signed
between the U.S.A. and India; and

(b) if so, what are the tfermus of
agreement?

The Minister of Industry (Shrl
Masubhai Shah): (a) Yes, Sir.

(b) A copy of the agreement s
laid on the Table of the Lok Sabba
[See Appendix VII, annexure No. §2}.

1088, {alu-l Ragunath Singh:
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Shri Ramanathan Chettiar: What
Is the total amount of export of
tussar silk to America and what 1is

likely quantum of dollars that
we will get by these exports?

Shri Mannbhal Bhah: No separate
trading account is kept. Unfortu-
nately, also the tussar silk is not
classified independently from others.
But from the moment we started
issuing export licences, the trend has
been on the upward side.

Shri Tangamani: May I know how
many exporters-cum-producers. have
been issued certificates for handling
this export?

Shri Manubhal Shah: As the state-
ment clearly indicates, the new
scheme has come into operation oaly
very recently. It is too early to assess
the -actual exports or . the certificates

16 APRIL, 1068 .

of origin that wers imued by the
Goversment of India.

Shri Thirumala ERao: Which are the
States where tussar silk is manufae-
tured on a large scale?

Shri Manubhal Shah:

Madhya
Pradesh, West Bengal, Orisa  and
Andhra.

(a) whether Government are awars
of the fact that the Managements of
several Powerloom Factories in the
country have reduced their loom
capacity during March, 1958;

(b) whether Virudhunagar Textile
Mills in Madras State has reduced the
loom capacity to 99; and

(c) what action is proposed in the
matter?

The Minister of Industry (Shri
Manubhal Shah): (a) Yes, Sir.

(b) Messers. Virdhunagar Textile
Mills Ltd, Madras had reported to
the Textile Commission in March,
1938 that they had reduced the work-
ing looms to 100 from 200 due to in-
crease in gxcise duty.

{c) Government of India have an-
nounced that Factories having more
than 100 looms but not more than 300
powers looms will pay a compound
rate of duty of Rs. 90 per loom with
effect from 1st April, 1958.

number of power loom factories that
have been closed since March, 19568
as a remult of the original annoumos-
ment of enhancement of -duty?
Shri Manubhal Shah: As a result of
this change in the levy, about 2,000
power looms are likely to be affectad.
But. the actual looms so far affected
have been very few., And it is our
constant endsaveur to see that - very:
few of them close, if none at all.



Shrl” Mubsmmed Klias: So far as
power looms in West Bengal are con-
cerned, about three factories have re-
duced the power looms to 99 as a re-
sult of which 4,000 workers have been
thrown out of employment. May .
know whether Government has taken
any action to remedy the situation?

Shrl Mannbhal Shah: The facts are
not quite like that, If the hon. Mem=
ber gives more detailed information,
we shall certainly look into it. So
fas as our information goes, excepting
one mill which has over 300 power
looms, to which we cannot poassibly
give any help, no power loom factories
have been closed down so far. We
are constantly taking steps to remedy
the situation. If any particular case
is brought to our notice, we shall
certainly take all the necessary steps.

Shri Tasgamani: May I know whe-
ther as a result of the concessions
which were announced recently 200
looms have been restored in the
Virudhunagar Textile Mills?

Shri Manubhai Shah: As a result of
the concessions recently announced,
four power loom factories have al-
ready withdrawn their notice of
closure,

Shri Jinachandran: May I know the
number of factories that have been
closed down in Kerala?

Shri Manubhal Shah: I have mno
State-wise details.

Mr. Speaker:
Madras State.

This relates to the

Shri Narayanankutty Menon: May
I know whether Government will
consider the case of some factories
which have closed down because of
the increased excise duty, even
though the number of spindles in the
factories might be more than that pre-
scribed by the Government, for grant-
ing this duty concession?

Bhri Masubha! Skah: The question
of the hon. Member has been rather
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of a long nature, but-what I can cseure
him is that not only for the power-
loom industry but for any industry in
the country if there is any economic
reason where the Government can
remedy the situation we are always
constantly on the watch to see that
the situation is remedied and he
factories are allowed to continue to
operate.

Shrl Tangammni: May I ask one
question?

Mr. Speaker: I have already allow-
ed several question,

Shri Tangamani: May 1 know whe-
ther the Government will refuse to
grant licences to those employers who
split up their units just to evade taxes,
i.e, where they have got 200 looms,
and they reduce it to 99 looms aud
want to set up another factory will
they be given licences?

Shri Manubhal Shah: As the hon,
Member is aware, within the same
Tex-Mark guantum any unit can be
established and it is formalised by
the normal application to the Textile
Commissioner,

Shri Tangamanl rose—

Mr. Speaker: Hon. Member |is
suggesting that that ought not to be
done. The hon. Minister says he is
going to do it.

Shri Manubhai Shah: Just to en-
large the reply I may say that if the
party wants to break up the units into
less than 100 and applies to “he Tex-
tile Commissioner within the ceiling of
the power looms we will -ertainly
approve that and the dismemberment
could be done.

Shri Tangamanl rose—

Mr. Speaker: I cannot allow any
argument in this matter. We clearly
see that the policy of the Government
ig different from what the hon. Mem-
ber wants the Government to adopt
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Shri Mannbhai Shah: There Is a
total ban on the import of built up
scooters but in the past 3,000 to 4,000
units per year were imported.

Shri Joachim Alva: Are plang re-
garding models of manufacture

[
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submitted to Governmaent? How dos
Government determing in the final run
the price to be charged in India? Lo
they not fix the price when the whole
matter comes before them for con-
sideration?

Shri Manubhal Shah: Generally the
prices are governed by the demana
and supply but, as 1 bave already
mentoned in the statement, tne
prices of scooters, scooteretias, Euto-
cycles or motor-cycles are not at all
much higher than the imported price.
We have verified it by the price
charged for the import of components
and the manufacturing cost chargea
by the present manutacturers. >o, it
the hon. Member refers to any of
tne three mausufactures 1 can assure
him that the duiference in price
not very large.

Shri Rameshwar Tantia: From the
statement we find that a Bombay
firm is making all these scooters.
May 1 know whether we wil not
insist on them to make the spare
part also instead of importing them
irom foreign countries?

proauction. No unit can be made to
manuacture 100 per cent parts im-
mediately. There is a phased pro-
gramme of three or four years. As
the period goes by, the import of
components gets reduced.

Shri Heda: B8ince there is no
competition the law of supp,y and
demand would not come inwo play.
Therefore may 1 know how cur
with the prices of
the foreign collaborators in their own
country?

Shri Manubhali Bhah: That iy ex-
actly what I mentioned. It iy very
difficult, firstly, to ascertain the
prices of the imported scooters or
any of these items. But what we
have compared is that if the whole
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seooters were to be imported to India,
the difference in price of that scooter
and the price charged by the present
manufacturer here is not ‘oo large
and whatever difference is there—
it is 20 tp 25 per cent—is due to the
fact that volume of production is not
adequate to make it an economic
unit.

Shri M. R. Krishna: Is it not a
fact that the Canteen Stores Depart-
ment is still importing a large num-
ber of scooters for defence purposes?

Shri Manubhaj Shah: In the last
licensing period we have totally
banned, except some special items
which the Defence Ministry unavoid-
ably require for the purpose,

W W ww . ®r oEAdE &
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Shrt Manubhal Shah: I am very
glad that the hon, Member has re-
ferred to this very important ques-
tion. We have planned for complete
self-sufficiency in auto-cycles, scoo-
ters, motor cycles and three-wheelers
in the next three years.

Shri Tangamani: We find from the
statement that the Bombay firm is
manufacturing auto-cycles and that
the manufacturing cost is not
Rs. 200. May I know the manufactur-
ing cost of these auto-cycles?

Shri Manubhal Shah: It is again
the same question put in another form.
As T have already pointed out to the
House, the cost of the locally manu-
facture one is not very much higher
than that of the imported sne. The
difference is about 20 to 25 per cent.
and it is accounted for by the small
volume of production by the present
units. Once the demand goes up and
the production capacity increases
than want we have now, the price
will come down.
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Lonflon Jute Asseciation

*16900. Shri Rameshwar Tantia:
Will the Minister of Comxmerce and
Indusiry be pleased to state:

(a) whether it is a fact that the
London Jute Association hag recently
decided to deal in the Pakistan raw
jute only directly with firms in Pakis-
tan and not via India, as previously
has been the practice;

(b) whether it is a fact that some
of the London Jute Agents have re-
moved their offices from Calcutta to
East Pakistan; and

(c) if so, how far this new situation
will affect Calcutta as a traditional
jute centre in the East?

The Minister of Industry (Shrl
(Manubhai Shah): (a) Government
have seen some reports to this cffect,

(b) No such information has come
to the notice of CGovernment.

(c) This situation is not likely to
affect the position of Calcutta as a
traditional jute centre in the East.

Shri Rameshwar Tantin: For the
last ten years since Pakistan came
into existence this trade was being
done through Calcutta. That was the
normal channel for this trade and
this new move by the Pakistan Jute
Board is just to injure the Calcutta
trade, Therefore are we thinking to
take some action to control the import
of low quality cutting or some thing
like that?

Shri Manubhai Shah: As the hon.
Member is fully conversant with this
trade, this diversion of the were
commission agency is not at all going
to affect our trade pattern or the
gantity of export from this country.
8o, it will not be right to assume
that this particular move either on
behalf of the London Jute Assocla-
tion or of the Pakistan Government
will at all harm either our jute in.
terests or the national interesis
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Shri Ramanathan Ohattisr: What
-is the position in regard to the nego-
tiations held between the represen-
tatives of the Dundee Jute Associa-
tion, who came recently to Calcutta,
and the Indian Jute Association?

Shri Manubhali Shah: This really
does not arise out of this question but
we have continuous negotiations with
different world jute interests from
time to time. Those are implemented
by the Indian Jutc Association on our
side and the Dundee Jute Association
on their side.

Shri Joachim Alva: As the hon.
Minister said just now that they have
no information about this move, may
1 ask if they know about the report
that appeared in the London Econo-
mist mentioning that Pakistan insist-
ed on the transfer of these British
firms and the Economist went so far
as to say that it was improper to
force their firms and other firms in
Caleutta to open offices in Pakistan?
At least after knowing nbout this
have Government taken the trouble
to have consultations with the
British and other offices in Calcutta
and devise some measures.

Shri Manubhat Bhah: If he hon
Member looks into this question he
will find that this is the guestion cf
export of Pakistan jute to London
via Caleutta. It is the legitimate
desire of every country to develop
its own export trade through its
own offices. It is a minor question
and our national interests are not
harmed.

Pakistani Nationals im Punjab

*1681. Bhri Daljit Singh: Will the
Prime Minister be pleased to state:;

(a) the total number of Pakistani
nationals who visited various places
in Punjab during 1987;

(b) the number of those who over-
stayed even after the expiry of their
visas during the same period; and
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(¢) the number of wvases in which
visas were extended?
The Parliamentary Secretary to
the Minister of Extennal Affairs (Shril
Sadath All Khan): (a) 34,163.

(b) 710.
(c) 137.

Shri Daljit Singh: May I imow
whether the facilities given in India
are given in Pakistan to Indians?

Shri Sadath Alfi Khan: I could not
follow the question,

Mr. Speaker: He wants to know
whether the facilities given to Pak-
istani nationals in India are given to
our nationals in Pakistan.

The Prime Minister and the Minis-
ter of External Affairs (Shri
Jawaharlal Nehru): The agreement
applies to both sides. Whether in
individual cases it is given or not, is
an individual matter.

Shri Daljit Singh: Generally when
a request is made by Indians to wvisit
Hindu and Sikh shrines in Pakistan,
the Pakistan Government delays its
permission or replies at the nick of
the time on account of which the
Indians cannot be prepared to go.
May I know whether Government
propose to appoint a special officer to
avoid such difficulties?

Shri Jawaharlal Nehru: I do not
understand how a special officer here
can prevent difficulties arising out of
delays in Pakistan offices.

Shri Hem Barua: Is it a fact that
Pakistani nationals, who come here on
visas, after coming to this country
get themselves lost among their com-
munity men here then tear off their
visas and it becomes difficult to un-
earth them?

Shri Jawaharlal Nehru: That has
happened sometimes.

Shri D, C. Sharma: May I know
how many of the Pakistani nationals
who applied for permission were re.
fused such permission, and how
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many of the Indians who applied for

Shri Sadath All Ehan: Sir, I re-
quire notice to answer that question.

Displaced Persons at Sealdah Station

+
Shri 8. M. Banerjeoe:
*1662./ Shrli Tangamani:
Shrimati Parvathi Krishnan

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

(a) whether the number of displaced
persons from East Pakistan has in-
creased in Sealdah Station since Feb-
ruary, 1958; and

(b) if so, steps taken by Govern-
ment to rehabilitate them?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) It is not possible to
supply the required information till a
fresh census is made.

(b) The question of the rehabilita-
tion of eligible displaced families can
only be considered after a decision to
clear the Sealdah Station has been
taken.

Shri 8. M. Banerjee: May I know
whether a conference of the Rehabili-
tation Ministers—Central and State
and the representatives of all political
parties in West Bengal is likely to be
held to solve the refugee problem of
West Bengal?

Shrl Mehr Chand Khanna: I have
no information on the subject.

Shri 8. M. Banerjee: I want to know
whether there is such a proposal,
because you have been saying to us:
“If my friends opposite co-operate™. I
am asking this gquestion whether there
is any proposal whether you wish to
hold a conference of the Rehabilitation
Ministers along with the representa-
tives of all political parties.

Shri Mohr Chand Khanna: I have
neither received any propossl of that
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nature nor is one under my considera.
tion.

Shri 8§, M. Banerjee: May I know
whether he could assess the number of
refugees, and when that particular
number will be available to this
House?

Shri Mehr Chand Khanna: Last time
when we took the census the number
involved was round about 7,000. Of
them, refugee families with some kind
of documents was 919 and the families
without any documents—from my
point of view, possibly non-refugees—
was 1016.

Shri 8. M. Banerjee: May I know
how many of these refugees have been
given rehabilitation doles?

~ Shri Mehr Chand Khanna: There is
no question of giving any rehabilita-
tion doles to the Sealdah Station
refugees—that is not my camp.

Shri T, K. Chaudhuri: May I know
what has happened to the promise of
the hon. Minister, about September
last year, that he is taking effective
steps to rehabilitate the displaced
persons now lodged in Sealdah Sta-
tion? May I know whether he has
changed his mind, or he is likely to
take some more time to formulate =a
clear-cut policy?

Shri Mehr Chand Khanna: I
have no idea about the promise that
the hon. Member is referring to; but
the question of clearance of Sealdah
Station has been under our constant
consideration.

Shri Tangamani: The hon. Minis-
ter stated that there are as many as
919 families consisting of 3708 mem-
bers at the Sealdah Station who are
genuine refugees, but the others have
not got the proper documents. May I
know what steps Government propose
to take for at least housing these 919
families?

Shri Mehr Chand Khanna: I did
not say that they were all genuine
refugees; they have got some kind of
documentary evidence with them.
Some of them have deserted frem
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got some kind of border slips. The
main question is, if you divide them
into two parts as displaced persons and
non-displaced persons, before we clear
the Sealdah Station we have to take a
firm decision that once we clear it, it
will not be squatted upon again. Our
experience in the past in this connec-

know when a decision will be taken?

been able to arrive at any definite de-
cision as yet; because, till the State
Government is in a position to take
charge of those who are non-displaced
persons and also make some kind of
arrangement to see that this Station
will not be again squatted upon, it is
not an easy matter to tackle. I may
add one thing more. About a year
ago we had cleared this Station of
11,000 persons and within a few
months again squatting started. In
August we started taking a census.
During the period the census was being
taken 400 families came, and within
two months another 400 families
more came. So we are where we
were in the beginning. In August
there were about 1,000 families. The
moment we started having a fresh cen-
sus another 800 families came. I do
not want to take another census till
we have taken a definite decision that
we are going to clear the Sealdah Sta-
tion

Non-Utilixation of Irrigation Facilities

*1893. Shrl Panigrahl: Will the
Minister of Planning be pleased to
state:

(a) whether the Programme Advi-
sers of the Planning Commission were
asked to conduct an on-the-spot study
of the position in each State with re-

(b) the names of the States visited
by the Programme Advisers and whe-
ther they have submitted any report;
and -

(c) if so, the main suggestions and
findings of the Programme Advisers
team?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) Yes, Sir,

(b) The States of Andhra Pradesh,
Bihar, Madhya Pradesh, Mysore,
Orissa, Punjab, Rajasthan, Uttar Pra-
desh and West Bengal, have been visit-
ed so far,

(c) The reports of Advisers (Pro-
gramme Administration) are under
study. In due course, it is proposed to
lay a statement on the Table of the
House on this subject.

Shri Panigrahi: May I know whe-
ther any assessment has been made
by the Planning Commission with re-
gard to the irrigation potential created
in the First Five Year Plan and in the
two years of the Second Plan, and how
much of this has been utilised?

Shri 8. N. Mishra: In regard to the
First Five Year Plan we have already
given an estimate of the potential
created in the Review of the working
of the First Five Year Plan. In regard
to the first two years of the Second
Five Year Plan, it is the precise pur-
pose of the visit of these Advisers
that they should accurately report
certain figures. They have submitted
some reports which are under study.
On the basis of information supplied
by some of the States we have got
some flgures, but some factual infor-
mation is still awaited. We would
like to give rather firm figures.

Shri Thirumala Bao: With regard to
part (c) of the question, may I know
whether there hag been any improve-
ment in the irrigated area brought
under cultivation under the Tunga-
bhadra Scheme according to the report
submitted by these Advisers?



Shri Panigrahi: May I know if any
assessment has been made about the
frrigational facilities not utilised by
the different States; and, if so, what is
the percentage?

Shri 8. N, Mishra: Sir, I have al-
ready said that some figure is avail-
able on the basis of information given
by six or seven States, but that is not
a firm figure. We are still awaiting
some factual information from some
States I should like to indicate that
it is about 27 to 28 lakh actes on the
basis of information relating to six or
seven States—but the picture is essen-
tially incomplete.

Shri Ranga: Are Government consi-
dering any scheme, or have they con-
sidered any scheme by which they
can go into shares with State Govern-
ments in order to induce people to
take advantage of irrigational facili-
tigs?

Mr. Speaker: What is the sugges-
tion of the hon. Member?

Shri Ranga: It was complained by
State Governments that they do not
have the necessary resources to pro-
vide credit and various other facilities
to peasants to make use of the irriga-
tional facilities. May I know whether
the Government of India have got any
scheme by which they can offer to
bear some of the cost of these various
facilities that will have to be provided?

Shri 8. N. Mishra: The Advisers
Programme Administration had been
authorised to sanction necessary ad-
justments within the Plan for this pur-
pose, I am told by my colleague that
in regard to Tungabhadra a loan was
granted for this purpose. There are
some funds, as the hon. Member
knows, under the Community Deve-
lopment and National Extension BSer-
vice Programme for minor irrigation,
and these funds should be utilised
- particularly for this purpose.
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Shrimati Manjula Devi: May I
know why the State of Assam was not
visited by these Advisers?

Shri 8. N, Mishra: Every State
where irrigation potential has been
created would be visited. I only gave
the names of only these States so far
visited; if there is g sizeable irrigation
potential created in Assam, that State
also will be wvisited.

Wet Mica Grinding Plant

*1606. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any propesal
to set up a Wet Mica Grinding plant
in India; and

(b) if so, what would be the cost
of the plant and where this plant
would be located?

The Minister of Industry (Shri
Manubhal S8hah): (a) Yes, Sir.

(b) A Wet Mica Grinding Plant is
proposed to be located at Bhilwara in
Rajasthan. Its estimated cost is about
Rs. 10 lakhs.

Shri Rameshwar Tantia: May I
know how much foreign exchange we
will save by the setting up of this
plant?

Shri Mannbhai 8hah: It will earn us
foreign exchange to the extent of
about Rs. 30 lakhs to Rs. 40 lakhs a
year when fully developed.

Shri Rameshwar Tantia: May I
know whether we are setting up this
plant in collaboration with other
countries?

Shri Manubhai Shah: Yes, Sir; there
ig a foreign technical collaborators—
American—and the plant is to be set
up in the public sector.

Shrl Heda: May I know whether
thia plant will be able to serve
mica mining areas of Bihar
Andhra Pradesh?

g
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Shri Manubbal Shah: No, Sir.
This is meant, for the present, only
for Rajasthan. If we succeed there,
it is quite likely that we might set
up more plants in different parts of
the country.

Mine Accident near Asansol

*1697. Shri Ram Krishan: Will the
Minister of Labour agnd Employment
be pleased to state:

(a) whether it is a fact that fire
broke out on the 23rd February, 1958
in coal pit of the Bankshimulia near
Asansol; and

(b) if so, the nature of the loss
suffered and the number of persons
killed?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes,

{b) No one was killed, nor any
material loss was suffered except for
the expenditure involved in isolating
the affected area and in suspending the
normal coal raising work in the mine
for one shift of 8 hours as a precau-
tionary measure.

Shri Ram Krishan: May I know how
the fire was caused?

Shri Abid All: It was an abandoned
mine. The fire was caused by sponta-
neous heating.

Shri Muhammed Elias: What is the
reason for this fire?

Shrl Abid Ali: I did not hear the
question.

Mr. Speaker: What is the cause of
the accident?

Shri Abid All: I said that there
was spontaneous heating.

Shri Joachim Alva: Is there any
fire expert attached to the Labour
Ministry and does this fire expert go
and visit the places after the report
has come here?

The Minister of Labour, Employment
and Plamning (Skrl Nanda): We have
Coal organisation manned by

experts, and naturally they have to
deal with all these tisks.

Shrimati Renu Chakravarity
I know whether the enquiry
Bankshimulia accident will also
added on to the enquiry that is being
undertaken for the Chinakuri mine
disaster and the Bhowrah accident
across the river?

g..
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Shri Abid All: That is entirely a
separate question.

Shri Tangamanl; In view of the fact
that this accident has followed almost
three days after the Chinakuri acel-
dent where 202 people were killed,
may I know what steps Government
have taken to prevent such fire and
explosions in the coal mines?

Shri Abid All: This particular por-
tion was sealed off. There was no loss
of life; ag I submitted, it was an
abandoned mine. All the coal has
already been taken out and because
of spontaneous heating, a fire took
place. All precautionary measures
have been taken.

Handicraft Corporation

+P~
Shri 8, M, Banerjee:
*1698 { Shrl Tangamani:
| Shri Prabhat Ear:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a Handicraft Corpora-
tion is being formed; and

(b) if so, what will be its composi-
tion?

The Minister of Industry (Shri
Mannbhal Shah): (a) and (b). The
Indian Handicrafts Development Cor-
poration has just been set up as a
private limited Company wholly
owned by the Central Government. It
is likely to have a Board of seven
Directors including a Chairman and
a Managing Director, the personnel
for which is yet to be settled.

Shrl 8. M. Banerjee: May I know
the purpose and function of this Cor-
poration?
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Shri Manobhal Shah: It will pro-
mote both internal and external mar-
keting of the handicrafts.

Bhrl Tyagi: In view of the fact that
there is already in existence a num-
ber of organisations such as the Khadl
and Village Industries Commission, the
Handloom Board, the 8ilk Board, the
Handicrafts Board and the Small Scale
Industrits Corporation, working in the
field, is there any justification for open-
ing another Corporation named the
Indian Handicrafts Development Cor-
poration, and have the Government
received any advice from any quarter
to get out of this confused situation?

Shri Manubhat Shah: I hope the
situation is not at all confused. The
Boards which the hon. Member men-
tioned are doing very specific work,
and they are working in different sec-
tors of the small industries. Even the
Handicrafts Board is doing more pro-
motional work than marketing work.
Marketing is a specialised, expert job,
and if a Corporation is established on
a statutory basis as a private limited
company, it will certainly be useful,
and 1 hope the hon. Member and the
House will agree that we could then
promote considerable export of handi-
crafts as well as the internal market-
ing of handicrafts which is the main
retardation today in the development
of handicrafts.

Shrl Tyagi: Is there any relation-
ship, by way of any co-ordination,
established between all these corpora-
tions and the boards in the matter of
production of handicrafts?

. Bhri Manubhali Shah: There is a
very large amount of co-ordination.
There is a committee called the Co-
ordination Committee on small indus-
tries which meets once in two or three
months, It co-ordinates the entire
activity of the six organisations—The
Handloom Board, the Handicrafts
Boards, the Khadi and Village Indus-
tries Commission, the Coir Board, the
Silk Board and the Small Scale Indus-
tries Board.
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Shri Tangamani: What is the capi-
tal invested in this Corporation and
may I also know whether any regional
committees would also be set up?

Shri Manubhai Shah: Perhaps one
of the hon, Member thought that
even the Central Corporation for this
purpose was not necessary. So, the
question of regional corporations or
subsdiary corporation can be taken up
only after this experiment with cen-
tral corporation has proved successful.
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Shri Thimmaijah: May I know whe-
ther the members of the existing
Handicrafts Board will also be asso-
ciated with this Corporation?

Shri Manubhal Shah: Yes, Bir. At
present, the idea is to have two nomi-
nees of the Handicrafts Board on this
Corporation,

Shrimati Renu Chakravartty: What
will be the capital for this Corpora-
tion?

Shri Manubhal Shah: For the pre-

sent, the authorised capital is about
Rs. 1 crore.

Shrl Heda: Since our handicrafts
suffer from want of standardisation
on the one hand and proper packing
on the other, may I know whether
this Corporation will take up the pro-
duction in the existing centres of sales
:;r' will attend only to some aspects of

Shrl Manubhai Shah: I think all
such suggestions will always be wel-
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come. But we are constantly in touch
with all the Boards. The purposs of
this Corporation is not to take up the
production work as it is, because pro-
duction is done and supervised by the
Handicrafts Board. But if it is neces-
sary, and if any special variety is to
be promoted in respect of export and
if any production centres desire it
then the Corporation is not barred
from cstablishing or promoting such
industries in more centres.

Shri Ferose Gandhi: May I know
whether the State Trading Corporation
also has this expert work under it, and
may I know what exactly is the wvery
highly specialised nature of export in
handicrafts which the State Trading
Corporation cannot do?

Shri Manubhai S8hah: As the hon.
Member and the hon. House are aware,
the orbit of work of the State Trad-
ing Corporation is very large and it
is really for increasing the export to
a very sizeable degree in different ores
and different large scale commodities.
That is the machinery by which the
State Trading Corporation works.
Handicrafts, as the hon. Member
knows, is a rather specialised and
widely spread and diversified work,
and it would greatly promote the ex-
port of handicrafts if an expert body
like this Corporation constantly gave
its attention to it, because the poten-
tial of handicrafts in this country both
for internal and external markets is
tremendous.

16th Indian Labour Conferemce

+
Shri Tangamani:
Shri 5. M. Banerjee:
Shri Prabhat Kar:
Shri Panigrahi:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether arrangements have
been completed for the holding of the
16th Indian Labour Conference;

(b) it so. the date, venue and
agenda for the Conference; and

(c) whether representatives of

*1688,

various All India Federations not af- -

xu".@ﬁa. ises

Uated to anv ok the, Central Trade
Union Organisations will also be invit-
ed as observers?

The Deputy Minister of Labour
(Shri Abld All): (a) Arrangements are
being completed.

(b) The Conference will be held at
Nani Tal on the 18th and 20th May
1958, The main items on the agenda
will be—

(i) industrial relations;
(ii) productivity;

(iii) working of the Employees'
State Insurance Scheme, Other
items to be included on the
agenda are being finalised In
consultation with the interests
concerned.

(c) No.

Shri Tangamani: May I know whe-
ther, in view of the recent decision of
the Supreme Court and also in view of
the fact that the decisions arrived at
in the Stateg Labour Conference held
on the 15th and 16th October, 1857,
namely, that the decisions of these
Boards must have the force of law and
that the State Governments should
enforce them, that item will also be
included in the agenda?

Shri Abld All: That will be covered
under item (i) mentioned by me.

Shri Tangamani: Item (i) is with
regard to industrial relations. It has
nothing to do with the Wage Board.

Shri Abid All: Well, I was submit-
ting that this particular item also will
be covered under that head, “Industrial
Relations”.

Shri Tangamani: In addition to the
four central trade union organisations
in the country, may I know whether
the many trade federations which have
come up and which are not affiliated
to any of the central trade union orga-
nisations, namely, the All-India Bank
Employees’ Organisation, the All-India
Cement Workers' Federation, etc., will
be invited to this Conference? May I
know whether the Government will
consider the advisability of inviting the
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whﬁ-u of these n.ll-hdh orge-
nisations to this Conference?

Shri AbMd Ali: There are about 40

such federations. There will be about
40 delegates who will be attending this
particular conference. Now, it we
invite one representative from each of
these 40 federationg, again we will
have to invite their counterparts in the
industry. That will make it 80. 8o,
the total number will go up to 120 and
that will kill the very purpose for
which this Conference is held. We do
not want to do that

Shri Tangamani: I was only refer-
ring to the federations which are not
affiliated to the central organsations.

Shri Prabhat Kar: In view of the
. fact that the decisions that will be
taken at this Conference will also be
binding on labour which are not affi-
liated to any central body, may I know
whether the Government do not think
it necessary to invite them ag observers
80 that the decisions taken may also
be honoured the workers in these
federations?

The Minister of Labour, Employ-
ment and Planning (Shri Nanda): So
far the question has not arisen. Re-
garding those federations which are
already affilated to some of the central
organsations, the question does not
arise. Regarding others too, the num-
ber is really very large, the numper
that I have before me. But I was
thinking that, as a whole, all of them
might not be invited to each confe-
rence. On matters of special concern
to some of them we might invite them
as observers, But this will be consi-
dered.

Shri 8. M. Banerjee: The hon.
Minister said that “industrial relations™
will be one of the items on the agenda.
This also concerns the public sector.
In view of what the hon, Minister has
said, namely, that he would see that
some observers are invited, may I
know whether the representatives of
the All-Indla Defence Employees’
Pederation, the only federation of 1ts
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kind, the Federation of All-India Rall-
waymen—ibe federation is approved—
and the National Federation of Posts
and Telegraphs, which form the back-
bone of the public sector at present
will be called as observers?

Shri Nanda: The answer covers that
question,

Shri Tangamani: May I know whe-
ther the question of representation of
workers at international conferences
like the ILO will be considered in tnis
connection?

Mr, Speaker: These are all sugges-
tions for action, one after anowner.
Next question.

LAS. School
- {m-. Ram Subbag Slngh:

Will the Minister of Works, Hous-
ing and Supply be pleased to state:

(a) whether Government propose to
shift the LA.S. School from Delhi to
Mussoorie; and

(b) if so, when?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) There
is a proposal to shift the LA.S. Train-
ing School from Delhi to Mussoorie.

(b) No date bas yet been fixed
Final decision depends on the avail-
ability of suitable accommodation on
reasonable terms.

Dr. Ram Subhag Singh: May I know
whether this decision will be taken
before the next session of the school?

Shri K, 0. Reddy: I have already
said that no date has yet been fixed.
The present position is that we are
negotiating with certain o
private property in Mussoorie and
reasonable terms can be agreed upon,

been

-3

we can do it quickly.



Shri K 0. Reddy: Yes, our officers
have been to Mussoorie on more than

with the wvarious private owners of
properties. I would like io assure the
hon. Member that the negotiations are
in a very advanced stage.

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that the

Lakahtmi Rattan Cotton Mills, Kanpur,

bas given a notice of closure of the
H

(b) if s0, what is the reason of the

closure;

(c) the steps Government propose

to take in the matter; and

(d) the number of workers at pre-
sent employed in the above Mills?

The Minister of Industry (Bhri
Manuhhal Shak): (a) Yes, Sir.

(b) Financial dificulties. .
(c) It is understood that the UP.

upto 14th April, 1858,

(a) 22s2.

Shri Rameshwar Tantia:
know whether the Government is
thinking of appointing some enquiry
committee to find out the reason of
closure not only of this mill, but
mills also and if they are satisfied,
take over this mills, as they have done
in the case of the Sholapur Mill?

§

i

the House is aware, some enquiries
have been held into some mills, but
as far as thig particular mill is con-
cerned, it has not closed so far. Our
intention is to find out from them if
we can resolve the difficulties, so that
they continue production.

Shri 8. Mi Banerjee: May 1 know
whether it is a fact that this particular
mill took huge loans from the Btate
Bank to the tune of a crore, whether
this mill has been served with notice
by the State Bank and that is the main
reason of the closure?

Shri Manubhal Shah: That is al-
ready contained in a part of my
answer to the question, though I
would not be quite sure about the
figure mentioned by the hon. Member.
But the Bank did feel that the accu-
mulation of the stocks with the party
and the general financial situation did
not warrant the same amount of
facility which they were previously
giving. We are trying to enquire
from the State Bank, the Finance
Ministry and the party and examine
the situation, so that the credit facili~
ties are extended to the party in a
reasonable way.
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Pakistall Rald en Bherwals Viiage
*1708. Shri Rameshwar Tantia: Will

the Prime Minister be pleased to
rtate:

(a) whether it is a fact that the
Pakistanis raided Sherwala village in
Atta Bigsalpur area of Jodhpur Distriet
(Rajasthan) between 4th and 5th
March, 1958; and

(b) if so, the extent of loss in life
and

The Parliamentary Secretary to the
Minister of External Affalrs (Shrl
Sadath All Khan): (a) On 27th Feb-
ruary 1858, a member of Jagmal
Singh's gang of dacoits along with
three others raided village Sherwala
in Atta Bisalpur.

(b) The dacoits kidnapped a women

may I know what steps Government
are taking to meet the situation?

Shri Badath All Ehan: I must con-

been really wvery

because we have not had co-operation
from the other side. On a number of
occasions the Government of India
lodged protests with the Government
of Pakistan and have requested them
to apprehend and hand over to the
Rajasthan authorities the Indian
dacoits who were known to be taking
shelter in West Pakistan, but the atti-
tude of that Government, we regret
to say, has not been co-operative.

Employment of Beed; Workers
*]704. S8hrli Tangamani: Will the
Employment

(a) whether Bills for regulating the
conditions of employment of Baeedi
workers in the various States have
been recefved;

(b) whether any such Bill has been
recelved from Madras Government;
and

{c) i so, the setion taken by Gov-
ernment in the matter?

The Deputy Mialsier of Labour
(Bhri Abid AM): (a) and (b). Yes,
only from Madras.

(¢) Concurrence of the Central
Government in the proposed legisla-
tion has been communicated to Mad-
ras Government.

Shri Tangamani: May 1 know whe-
ther in view of the legislation which
is being brought by the Madras Gov-
ernment such legislation on the lines
of Shri A. K. Gopalan's private Bill
will be brought at the Centre also?

Shri Abld All: This matter was dis-
cussed sometime back and the Gov-
ernment’s policy was fully stated be-
fore the House.

Shri Tahgamani: Since the Beedi
workers are spread throughout India
and not only in Madras, may I know
whether such legislation will be
brought to cover workers in other
States also?

Shri Abid All: I have already re-
plied to this question.

Shri T. K. Chandhuri: Did the Gov-
ernment ask for Bills from all the
State Governments?

Shri Abld AH: No, Sir

Shri Heda: In view of the fact that
there are a large number of beedl
workers in various States, why Is it
that the Bill has been sent only to the
Madras Government and why have
the other States not been asked to
send their comments or opinions?

Shri Ablid All: We had written to

all the State Governments that provi-
sions of the law concerning these
workers should be implemented and
they should be sufficiently alert in this
behalf. The Madras Government has
sent a proposal to introduce a Bill In
the legislature there and we bhawve
given our concurrence.
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Minimum Wages in Beedi Industry

S.N.Q. No. 14. Bhri Balakrishna
Wasnlk: Will the Minister of Labour
and Employment be pleased to state:

(a) whether any inter-State Com-
mittee to consider the question of re-
moving disparities in the rates of
minimum wages in beedi industry
fixed by certain State Governments
has been convened; and

(b) it so, the decislons taken by the
)4

The Deputy Minister of Labour
{(Shri Abld All): (a) Yes.

(b) The meeting took note of the
difficulties experienced by different
State Governments owing to dispari-
ties in the minimum wage rates in the
beedi industry and felt that the con-
templated upward revision of wages
in State like Madhya Pradesh and
Bihar where the existing rates are
compartively low would ease the diffi-
culties confronting the beedi industry
in the adjoining States like Bombay
and West Bengal

Shrl Tangamani: In view of the
fact that beedi is also one of the items
mentioned in the Minimum Wages
Act, may I know whether a directive
will be given to the wvarlous State
Governments for fixing uniform rate
of wages as per directive to the 15th
Indian Labour conference?

Bhri Abld Al: Copies of the pro-
ceedings were sent to all the BState
Governments. Minimum wages have
already been fixed for beedi industry
also in most of the States.

Shri Balakrishna Wasnlk: May I
know whether any action is taken to
remove the disparity in the wages in
the different States?

Bhri Abid ANl: Of course, that ia
what I have stated.

Shrimati Renu Chakravarity: May
I know whether this committes has
also considered the difficulties being
faced in implementing the minimom
wages which bave been promulgated
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in the various States and whether
any measures were discussed by which
they can improve matters?

Shri Abid Ali: There are several
other comumittees to take care of this
particular difficulty. The function of
this committee was, as I have explain-
ed, to remove the disparities between
the rates in the wages.

Shri T. K. Chaudhuri: Has the at-
tention of the Government been drawn
to the fact that the Government of
West Bengal was facing certain diffi-
culties in implementing the minimum
wages fixed by its own minimum
wages committee in respect of the
beedi industry because of the lower-
rates of wages in the beed{ industry in
Bihar? Some time back, there was a
proposal to hold a joint conference of
the Labour departments of the two
Governments along with the employ-
ers and labourers. Has anything come
out of that conference? :

Shri Abia All: Exactly that was the
purpose of this conference.

Shri T, K. Chaudhuri: What has
come out of this conference?

Shri Abid All: T have already ex-
plained in reply to part (b) of the
question.

Shri Narayanankutty Menon: The
hon. Minister mentioned about
Madhya Pradesh and Bombay. May 1
know whether the Government is
aware that complaints have been re-
ceived from the Kerala Government
because the minimum wages prevail-
ing in the beedi industry is higher
than in Madras and Mysore and so the
industry is dislocated and may I know
whether any discussions were held
there to standardise the wages in Mad-
ras and Mysore?

Shri Abid All: The representative of
Kerala Government also participated
in this conference.

Shrl Narayanankuity Menom: May 1
know whether any measures have
been taken there to standarise the
wages in Madras and Mysore and
whether their representatives wers
present and they agreed? .
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. §hri Abid Ali: I have already ex-
plained what transpired in this con-
ference.

The Minister of Labour, and Em-
ployment and Planning (Shri Nanda):
I only wanted further to explain that
steps have been taken in this direction.
The States have been informed. It
may be that they may have to follow
up.

WRITTEN ANSWERS TO
QUESTIONS

Export of Coffee

#1679, Shrl V. C. Shuklia: Will the
Minister of Commerce and Industry
be pleased to state the extent of sue-
cess achieved by the State Trading
Corporation of India (Private) Limit-
ed in promoting the export of coffee
to the U.S.S.R. and the German Demo-
cratic Republic and the quantity ex-
ported so far in each case?

The Minister of Commerce (Shr!
(Kanungo): Prior to 1956, the export
of coffee to the U.8.5.R. and the Ger-
man Democratic Republic was almost
negligible.

The figures for the export after
1956 are as follows:

Period  Quantity expor- Quanti .
nd?n the ted to ?J;xé;
U.S.S.R. man '
Republic
1956-57 775 tons 200 tons
1957-58 725 tons 1808 tons
Boclal Becurity Scheme for Industrial
Workers

*1680. Shri T. B. Vittal Rao: Will
the Minister of Labour and Employ-
ment be pleased to refer to the reply
given to Starred Question No. 1274 on
the 18th December, 1957 and state:

(a) whether the study group ap-
pointed to formulate a Comprehensive
Soclal Security Scheme for industrial
workers have since submitted their
report;

(b) if so, the salient features of tha
scheme; and
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(¢) the time by which Governmant
is likely to arrive at a decision eon
those recommendations?

The Deputy Minisier of Labomr
(Shri Abid AH): (a) No.

(b) and (c). Do not arise.
Vinay Nagar

*1682. Shri Subiman Ghose: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it iz a fact that com-
pounds before some of the gquarters
at Vinay Nagar, New Delhi, particu-
larly those having roads passing on
two sides, have become public
throughfares;

(b) whether it is also a fact that
some balconies in the first floors of
these quarters have been converted
into kitchens by subleting and that
water is thrown through the pipes
from these balconies; and

(¢) if so, the action taken by Gov-
ernment in the matter?

The Minister of Works, Housing and
Supply (Shrl K. C. Reddy): (a) No.
Sir.

(b) and (¢). A few cases have been
reported where co-sharers of the ac-
commodation used first-floor balconles
as kitchens and allowed kitchen re-
fuse to pass through the rain water
pipes into the open laws. The al-
lottees concerned were warned and in
some cases they were shifted to the
quarters on the ground floor. A close
watch is being maintained to prevent
this misuse.

State Trading Corporation of India
(Private) Limited

*1684. Shri Rajagopala Eao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) the estimated earnings of the
State Trading Corporation of India
(Private) Limited on iron ore con-
tracted for exports so far;

(b) whether there is any scheme
with the State Trading Corporation to
invest some amount out of its profits
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lopment of minor ports to Ifacilitate
the export of iron ore; and

(c) if so, the details thereof?

The Minister of Commerce (Shri
Eanungo): (a) The Corporation has
made no such estimates.

(b) and (c). The development of
minor ports is the responsibility of
State Governments. But the State
Trading Corporation of India (Pri-
vate) Ltd. are discussing with State
Governments as to what can be done
to provide better facilities for the ex-
port of iron ore.

Displaced Persons in Kuber Nagar

*1687. Shrl Assar: Will the Minls-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) whether any assurance wWas
given by the Minister during his wvisit
to the Displaced Persons Colony at
Kuber Nagar (Ahmedabad) in Janu-
ary, 1958 about the revision of the
valuation of the tenements; and

(b) if so, the steps taken in this re-
gard?

The Minister for Rehabllitation and
Minority Affairs (Shri Mchr Chand
Khanna): (a) and (b). No. I, how-
ever, promised to send the Technical
Adviser to the Ministry to re-examine
the matter and to submit a report.
Accordingly, the Technical Adviser to
the Ministry visited the colony
recently and had submitted his report
which is under consideration.

Export of Tea to U.8.A.

*1684. Shri Manabendra Shah: Wiu
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that India's
share in Tea export to the Unitea

Statea has been going down for the
last few years;

(b) if so, the reasons therefor; ana

(c) what steps Government have
taken to step up these exports?
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The Deputy Minisier of Commerce
and Industry (Shrl Satish Chandra):
(a) to (c). A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix VII, Annexure No. §5],
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State Wages (Standarization) Boards

2461. Shri Ram Krishna: Will the
Minister of Labour and Employment
be pleased to state:

{a) whether all States have set up
the State Wages (Standardisation)
Boards,;

(b) if not, the names of the States
which have not set up these Boadrs
so far; and

(c) the reasons therefor?

Deputy Ministry of Labour (Bhrl
Abid All): (a) to (c), In pursuance of
a recommendation made by the Indus-
trial Committee on Cement, the Gov-
ernment of Blhar, Bombay, Madras



Orissa, Uttar Pradesh, Kerala, Andhra,
Mysore, Madhya Pradesh, Hyderabad,
Saurashtra, Rajasthan, PEPS.U. and
Madhya Bharat (before re-organisa-
tion of State) were advised in March
1855, to constitute Wages (Standardis-
ation) Boards for the cement industry,

to the information avail-

" able, Boards have been constituted by

all the State Governments except the
Government of Mysore which is con-
sidering the matter. However, since
a Wage Board for the Cement Indus-
try has now been appointed, it will
not be necessary for these Wages
(Standardisation) Boards to continue
to function.

Custodian General of Evacuee
Property
2462. Shri A. K. Gopalan: Will the

Minister of Rehabifitation and Mino-
rity Affairs be pleased to state:

(a) whether the Custodian Gentral
of Evacuce Property is competent to
review the orders of his predecessors;

and

(b) if so, the number of such cases
pending for review?

The Minister of Rehabllitation and
mionrity Affairs (Shri Mehr Chand
Khanna): (a) Under section 27 (IA)
the Custodian General was given
power to review his own orders. This
power withdrawn by the Administra-
tion of Evacuee Property (Amend-
ment) Ordinance, 1856, which was
subsequently converted into an Act
(Act 91 of 1958).

(b) The required information has
already been supplied in reply to part
(a) of Unstarred Question No. 2140
put by the same Member on the 8th
April, 1958.

Payment to Contractors

2463, Shri A, K. Gopalan: Will the
Minister of Werks, Housing and Sup-
Py be pleased to state:

(a) whether any complaints have

_'hmnedudmthe contractors
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for delayed payment I respect of
work executed by them; and

(b) the number of contractors who
have not been paid for work complet-
ed by them in 1953-54, 1954-55 and
19568-T77

The Minister of Works, Eousing and
Supply (Shri K. C. Reddy): (a) Some
complaints have been received about
delay in payment to contraciors. Run-
ning and on account payments are
made to the contractors regularly.
Delay in payment occurs in respect
of final bills which are paid on com-
pletion of work. It has to be seen
at the time of making final payment
that (i) the rates for additional or
substituted item of work done by the
contractor are sanctioned by the com-
patent authority and (ii) the sanction
of the competent authority exists for
the gant of extension of time beyond
the stipulated date. Orders of the
higher authorities i.e. Superintending
Engincer, Chief Engineer and the
Government of India have to be
obtained in such cases and as these
cases have to be examined at each
level some dclay occurs. Suitable
steps are being taken to avoid delay
in payment of final bills.

(b) 1953-54 — I4.
1954-5§ — 15,
1956-57 — 1¥9.

Ambar Charkha Programme In Orissa

2464, Sbri Kumbhar: Will the Min-
ister of Commerce and Indastry be
pleased ta state:

(a) the amount given to Orissa
State as grants or loans to introduce
Ambar Charkha scheme during the
year 1957 and 1958 so far;

(b) the number of centres openea
during the above period and their
locations;

(c) the number of centres that are
likely to be opened at the end of the
Second Five Year Plan;

(d) the number of Scheduled Castes
and Scheduled Tribes employed grade-
wise in each centre;
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(e) if no persons belonging to Sche-
duled Castes and Scheduled Tribes
have been employed, the  reasons
therefor; and

(#) the amount spent so far by the
State Government on the Ambar
Charkha Programme?

The Minister of Commerce and in-
dustry (Shri Lal Bahadur Shastri):
(a) In Orissa State funds have been
disbursed only to the Orissa State
Khadi and Village Industries Board, a
statutory authority, during 1856-567
and 1857-58. The amounts disbursed
were as follows:—

Year Grants Loans
Rs. Rs.
1956-57 1,563,850 1,064,360
1957-58 (upto
15-3-1868)  5,08,355 5,49,000

(b) A training institution for instru-
ctors (vidyalaya) and a manufactur-
ing centre (saranjam karyalaya) have
been set up at Bhubneshwar. A state-
ment showing the location of training
centres for spinners (parishramalayas)
and production centres is laid on the
Table of the Lok Sabha. [See Appen-
dex VIII, annexure No. 86).

(c) The information cannot be
turnished as the Ambar charkha pro-
gramme is sanctioned on & year to
year basis. The allocation of centres
In any area depends on the estimated
demand preszented through the State
Board and the assessment of the pro-
gress made during the previous year.

(d) and (e). t is not possible to
. indicate the number of scheduled
castes and scheduled tribes employed
in each centre. The total number of
spinneers employed in 1856-57 at the
centres was 607 and in 1957-58 upto
the end of February 1858, 1,321. The
number of instructors employed in
1987-58 was 08.

(f) No amount has been spent by
the State Government to whom funds
were not disbursed. Details of the
actual expenditure incurred by the
Btate Board are oot yet available,

3
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Imported Materiald for Steel
Proosssing

2465. Shri V. P. Nayar: Will the
Minister of Commerce and Industry
be pleased to state the total value of
imported material required for proces-
sing steel in India in  1858-57 with
break-up of value for each of the im-
portant items?

The Minister of Commerce and In-
dusiry (Bhrl Lal Bhadur Shastri): No
such statistics are being maintained.
However, if the Hon'ble Member men-
tions any industry specifically, we will
try to supply the required informa-
tion.

Shellac Trade

2466. Shril V. P. Nayar: Will the
Minister of Commerce and Indusiry
be pleased to state:

(a) whether it is a fact that the
export of shellac is liable to price
fluctuation due to speculation trade
there; and

(b) the steps Government of India
have taken or propse to take to en-
sure necessary stability in the export
and to prevent the speculation in the
trade?

The Minister of Commerce and In-
dstry (Shri Lal Bahadur Shastri): (a)
Since 1954, when forward sale of lac
was banned the speculative element
has not been prominent. But certain
other factors like hoarding, under-
quoting, paucity of expert finance, etc,,
have contributed to the continuance of
price fluctuations.

(b) It is not easy to regulate or
control price movements. Neverthe-
less, Government are exploring ways
and means of promoting some steadi-
ness in the lac market and trade.

C.P.W.D.

2467, Bhri Panigrahi: Will the Minis-
ter of Works, Housing and Supply be
pleased to state:

(a) the number of persons working
under the work-charged establishment
of the Central Public Works Depart-
ment in different State;



'(b) how many categories of posts
will be included in the regular estab-
lishment with effect from 1at April,
1058;

(c) what are those categories of
posts; and

(d) whether the State Governments
have been asked to bring part of the
work-charged establishments in the
regular Works Department?

The Minister of Works, Housing and
Supply (Shri K. C. Reddy): (a) The
information is not readily available. It
is being collected and will be placed
on the table of the Sabha.

(b) 35 categories.

(e) A list showing The required in-
formation is laid on the Table of the
Lok Sabha. (See appendix VII,
annexure No. 97).

(d) The workcharged staff of the
C.P.W.D. are employees of the Central
Government and the State Govern-
ments have nothing to do with their
service conditions. The question of
asking the State Governments to bring
part of the workcharged staff to the
regular establishment does not, there-
fore, arise.

Irrigation Schemes

2468. Shri Panigrahi: Will the
Minister of Planning be pleased to
state:

(a) whether the Orissa Government
have submitted to the Government of
India any fresh irrigation schemes to
be included in the Second Five Year
Plan;

(b) if so, what are the schemes;

(c) the total estimated cost of the
schemes; and

(d) the action taken by Govern-
ment in this regard?

The Deputy Minister of Planning
(8hri S. N. Mishra): (a) Yes, three
schemes of minor irrigation have
been received.
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(b) and (c): .
Schems - Proviison for
I957=
[Rs. in lakhs]
i.  Minor Irrigation
[New works]) 4.00
ii. Repair, refitting and
maintaining the exis-
ting pumps. 1.84
iii. PFor securi 00 pumps
' from thn: sm!‘-i{inkud
organisation neces-
sary staff (o work them. 5.00
10.84

(d) Loan of Rs. 10'84 lakhs for the
abovementioned three schemes has
been sanctioned.

Educated Unemployed in Punjab
State

2469. Shri D. C. Sharma: Will the
Minister of Labour and Employment
be pleased to state the number of
educated unemployed registered with
the Employment Exchange in Punjab
State as on the 31st March, 10587

The Deputy Minister of Labour
(Shri Abld All): The information as
at the end of March, 1958 will not be
available until the last week of April.
The number of educated unemployed
who remained on the Live Register of
Employment Exchanges in Punjab
State at the end of December, 1937
was, however, 16,888.
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Eviction of Displaced Persvns from
Agricultural Lands

2471. Bhri Ajit Singh Sarhadi: Will
the Minister of Rehabilitation and
Minority Affairs be pleased to state:

(a) the number of displaced per-
sons from North West Frontier
Province, Sind, Baluchistan and
Bahawalpur. who have been evicted
or are under notices of eviction from
agricultural lands in urban  areas;
and

(b) the circumstances because of
which such allotments have been
cancelled?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) Regional Scttlement
Commissioners do not maintain  se-
parate statistics for evictees belonging
to the different provinces of West
Pakistan viz., N.W.F.P, Sind,
Baluchistan and Bahawalpur. There-
fore, the number of evictees belongng
to the different provinces of West
Pakistan is not known. The labour
involved in collecting this information
would not be commensurate with the
results.

(b) Urban agricultural lands were
not ‘allotted’, but were given on tem-
porary lease. The policy regarding
permanent allotment of agricultural
land in urban areas is laid down in
Rehabilitation Ministry’s press note, a
copy of which is laid on the Table of
the Lok Sabha. [See Appendix VII,
annexure No. 08.]The leases of those
who are not qualified for permanent
allotment are being cancelled.

nm:m.mm tﬂﬂ

wummmu
Punjab

"24712. Shri Daljit Bingh: Wil] the
Minister of Commerce and InSustry
be pleased to state:

(a) whether the Punjab Govern-
ment have approached the (Central
Government for flnancial assistance
for the development of large and
small scale industries in the State
during 1958-59; and

(b) if so, the detail thereof and
the action taken in that regard?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b), A statement giving the
information is laid on the Table of
the Lok Sabha. [See-Appendix VII,
annexure No. 99.]

Bicycle and Sewing Machine
Industries

Mz-m. Bluf'i g:u&t Singh: Will the
inister o mmerce and Indwstry
be pleased to state:

(a) whether it is a fact that the
industries such as bicycle and sewing
machines are progressing in Punjab;

(b) if so, thc places where these
have been established;

(c) the estimated cost incurred on
these industries;

(d) the financial assistance given
by the Centre; and

(e) the actual output so far?

The Minister of Commerce and In.
dustry (Sbri Lal Bahadur Shastri):
(a) Yes, Bir, particularly in the small
scale sector,

(b) to (e). A statement is lald on
the Table of the Lok Sabha., [See
appendix VII, annexure No. 100.]

Industrial Survey of Punjab

2474. Shri Dalfit Bingh: Will the
Minister of Commerce and Iadusiry
be pleased to state:

(a) the area in Punjab State in
which Industrial Survey has been
completed and the area in which 1t
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i yot to be undertaken during the
Second Five Year Flan; and

(b) the schemes implemented as a
result of the survey?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Industrial Surveys of Batala
Community Project Area and Dhuri-
Malevkotla Community Project Area
have been completed. No other area
surveys are under contemplation at
present.

(b) The reports are being examined.

Shoe-making Indusiry in Madras

2475. Shri Elayaperumal: Will the
Minister of Commesrce and Industry
be pleased to state what amount of
assistance has been given by the
Central Government for the shoe-
making industry in Madras State
during the current financial year?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastrl):
No scheme for Shoe-making Industry
has so far been received from the
Government of Madras during the
current financial year. However,
financial asistance was given to the
State Government in 1957-58 for the
development of leather and  allied
industries as per statement laid on
the Table of the Lok Sabha. [See
Appendix VII, annexure 101].

Gramdan in West Bengal

Shri Ghosal:
2476. {sm B. Das Gupta:

Will the Minister of
Ppleased to state:

(a) whether any village of West
Bengal has been included in the list
of Gramdan; and

(b) If so, what is its name?

The Deputy Minister of Planning
(Shrl 8. N. Mishra): The information
is being collected and will be placed
<an the table of the House as soon as
it is received.

Planning be

Chembur Oolony for Displaced
Persons

2477. Shrl Assar: Will the Minia-
ter of Rehabilitation and Minority
Affairs be pleased to state:

(a) the number of displaced per-
sons who are occupying the tene-
ments in the Chembur Colony; and

(b) the number of displaced per-
sons who have applied for the
purchase of tenements in the colony?

The Minister of Rehabllitation and
Minority Affalrs (Shri Mehr Chand
Ehanna): (a) 1312 tenements  are
occupied by displaced persons,

(b) 1048

Rabber

2478. Shri Sabbiah Ambalam: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) what was the annual output of
rubber in our country during the
years 1852 to 1857 (year-wise);

(b) the extent to which our
requirements for the manufacture of
motor tyres are met from indigenous
rubber; and

(c) the amount of foreign
exchange involved in the import of
tyres for motors and cycles during
the years from 1052 to 1957 (year-
wise)?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) and (c). A statement is laid on
the Table of the Lok Sabha. [See
appendix VII, annexure No. 102]

(b) Precise information is not
available. Roughly about two-thirds
of the requirements of the Tyre and
Tube Industry for raw rubber are
met from indigenous production.

Displaced Persoms from Pakistan-
held Kashmir

2479, Shri Vajpayee: Will the Minis-
of Rehabilitation and Minority Affairs
be pleased to state:

(a) whether a deputation of dis-
placed persons from the Pakistan-

Flos. v
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held mrea of Kashmir waited on the
Prime Minister recently and pre.
sented a memorandum in regard to
their rehabllitation;

(b) if so, the main grievances con-
tained in the memorandum; and

(c) the action taken or proposed
to be taken in the matter?

The Minister of Rehabilitation and
Minority Affairs (Shrl Mehr Chand
EKhanna): (a) Yes.

(b) and (c). The main grievances
of these displaced persons are (i)
grant of loan, (ii) allotment of resi-
dential and/or  business accommod-
ation, (iii) stay orders for sale of
Government properties in their
occupation, (iv) stoppage of recoveries
of arrears of rents due from them,
and (v) non-receipt of compensation
for the properties left behind in the
Pakistan held areas of Kashmir.
These grievances of the Kashmiri dis-
placed persons were re-examined
carefully in spite of their having al-
ready been considered on numerous
previous occasions. So far as com-
pensation is concerned, it is not
possible to concede the request be-
cause Pak-held territories of Kashmir
are Indian territories and no com-
pensation is adminissible for such pro-
perties. As for the other matters the
position is that the displaced persons
from Kashmir are treated identically
at par with the displaced persons from
Pakistan except in regard to R.F.A.
loans. In the case of the loans also
the State Governments have instruc-
tions to advance loans to deserving
Kashmiri displaced persons on an ad
hoc basis. The attention of the State
Governments has again been drawn
to the desirability of treating the
needs and requirements of the
Kashmirl displaced persons with
sympathy. They have been advised
to treat each case on its merits and
in hard cases where they feel that
realisation of loans or arrears of rent
was likely to cause distress or uniue
hardship they have been asked not
to take coercive steps against the de-
faulters but suspend or stagger the
realisation of the dues as necessary.

2430, Shrimati Ta Palchaudhurt:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that a
number of Government of India
residential quarters in Delhi and
New Delhl have been allotted to
persons who are not Government
gservants; '

(b) if, so, the number of such
quarters at present;

(c) the reasons therefor and the
circumstances and conditions under
which they were let out to these
people;

(d) the area where they are
located; and

(e) the dates from which they
were allotted?

The Minister of Works, Housing and
Suply (Shri K. C. Reddy): (a) Yes.

(b) 131.

(c) The reasons and circumstances
of allotment are generally as under:—

(i) Maintenance of cordial. re-
lation with foreign Govern-
ments;

(ii) Assistance to international
organisations who are doing
useful work in the sphere of
health, education, culture
ete.; -

(iil) Encouragement to non-official
organisations which are doing
useful work in the soclal,

education and cultural
spheres;
(iv) Consideration for the

essential staff of organisations
which are not

Departments in the technlcal
sense of the word but are in

ment could, if they so choss,
discharge directly; .
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(v) Dissemination of information
connected with Governmental
activity;

(vi) Reasons of Btate;

(vil) Provision of amenities and
welfare activities in Govern-
ment colonies;

(vili) Provision of alternative
accommodation to persons
occupying houses which were
requisitioned by Government
for public purposes;

(ix) Compassionate grounds;

The allotment have been made on
a temporary basis and except in the
case of Press Correspondents, the
allottees have to pay rent under
FR 45-B.

(d) These allotments have been
made in various localities in Delhi
and New Delhi.

(e) The allotments were made at
various dates from 1947 onwards.

Custodian of Evacuee Propemty

Shri Braj Raj Singh:
2481 { Bhrimati Parvath! Krishnan:
Shri SBarju Pandey:

Will the Minister of Rehabilitation
and Minority Affairs be pleased to
state:

{(a) whether it is a fact that the
staff formerly in the offices of Cus-
todians of Evacuee Property which
has since been absorbed in the
Resettlement organisation of the
Ministry is not being treated on par
with other Central Government Staff
with regard to salaries and other
conditions of service;

(b) whether it is also a fact that
the periods of service of such ctaff
under the Custodians of Evacuee
Property have not been counted for
burposes of seniority in the new set-
up; and :

(e) it so, the reasons therefor?

The Minister of Rehabilitation and
Minorily Affairs (Shri Mehr Chand
m:.(a)fu.
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(b) Yes.

(¢) The officers and staff formerly
under the Custodians of Evacuee Pro-
perty were taken in the Settlement
Organisation on the same terms and
conditions as were applicable to them
as employees of the State Govern-
ments. As they entered the service
of the Central Government only on
the transfer of the organisation from
the State Governments, they could
count seniority in the Central Gov-
ernment only from the date of their
entry. The question of allowing them
the Central Government rates of pay
and allowances is, however, under
the consideration of Government,
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National Industrial Development
Corporation.

Shri 8. M, Banerjee:
2488. J Bhri Tangamani:
LShl'll:lI.l'l:l Parvathi Krishnan:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether some of the industrial
units of Kanpur have asked for loan
from the Natioral Industrials Develop-
ment Corporation;

-

(b) if so, the names of such units;
and

(e¢) the amount sanctioned during
1857-58 or proposed to be sanctioned
during 1958-597

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Yes, Sir.

(b) and (c).
below.

The details are given

Name of the Mill Remarks

Cotton Textile Mills:

1. The British Irdia Co:- Applicition re-
poration, Kanpur, N

2. Mfs Lakshmiritan Company asked

gnmm Mills Co. Lud., t;ﬂhmhnit 2
mpuar. spplica-
tion when they
are ready.
S-mb&w Victorial Under consider
4rd,, Kanpyy. tion.

Written Anwers

4 Swadeshi Cotton
Mills Co., Ltd. Kanpur.

Nute Mills:

1. The Juggilal Kemlapat Revised applica-
Jute s Co. Ltd. tion under con-
Kanpur. : sideration,

. Maheshwari vised appli-

2 DTeth Jute Mills IC‘.|'.~'.l Rcluim awaited.
Kanpur.

Handloom Weavers in Manipur

2487. Shri L, Achaw Singh: Will
the Minister of Commerce and In-
dustry be pleased to state:

(a) how much yarn has so far been
supplied at cheap prices to the weav-
ers in Manipur; and

(b) whether any subsidy has been
granted to the weavers for the pur-
chase of yarn and sale of handloom
cloth?

The Minisier of Commerce and In-
dustry (Shrl Lal Bahadur Bhastrl):
(a) The information is not wmvail-
able.

(b) No subsidy has been granted
for the purchase of yarn. Subsidy
has, however, been granted for sale
of handloom cloth.

Fertilizer Factories

2488, Shri Daljit Singh: Will the
Minister of Commerce and Indusiry
be pleased to state the number of
factories manufacturing fertilizers in
the country and their annual output
in tons?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):

Number of factories. 21,
Annual Output (1887):

Ammonium Sulphate. 8,80,000 tons.
Supes-phosphate, 1,41,000 tons.

Khadi and Village Indusiries in
Himachal Pradesh

(=) the total amount allotted to

_Himachal Pradesh by Government for



the development of the Khadi and
Village Industries during 1957-58; and

(b) the total amount of non-official
grants received for the purpose?

The Minister of Commerce and In-
dustry (Shri Lal Babadur Shastel):
(a) Rs. 20,100.

(b) The information is not avail-
able as it does not pertain to Gov-
ernment grants.

Government Publications in Hindl

2490. Shrl Arjun Singh Bhadanria:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) how many Governmental publi-
cations during the years 1858-57 were
first published in Hindi and then
translated into English;

(b) in how many cases the reverse
procedure was followed; and

(¢) in how many cases Government
publications in English were condens-
ed or summarised in the Hindi trans-
lation?

The Minister of Information and
Broadcasting (Dr. Keskar): (a)
During 1856-57 one publication was
broucht out by this Ministry in Hindi
originally and then translated into
English;

(b) The reverse procedure was
followed in 14 cases;

{¢) In two cases were this Minis-
trv's publications in English condens-
ed or summarised in the Hindi trans-
lation. T

Caustic Soda, Alum and Crude
Glycerine

2491. Shrl Ghosal: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) what is the production of'
caustic soda, alum and crude glycerine
in India at present; and

(b) what are the respective quanti-
ties required for consumption in
India?

dustry
(a) and (b). The production during

1957 and the present consumption are
given below:—

Production  Estimated

in 1957. present
(rons) consump-
tion per

Year
(tons)
Caustic Soda 42,653 125000
Alum . . . 5,116 5,000
Crude Glycerine . 6,810 4,500 to
§,000

Handloom Industry in Kerala

2492, Shri Jinachandran: Will the
Minister of Commerce and Industry
be pleased to lay a statement on the
Table showing:

(a) the average wages and other
benefits paid to a worker in the hand-
loom industry in Kerala during
1957-58 by

(1) the handloom industry under
Co-operative sector;

(2) handloom factories
the Co-operative fold;

(b) whether the handloom factories
outside the cooperative fold have to
give extra facilities to their workers
under the Factories Act, over and
above the above cash payment; and

(e) if so, the details thereof?

The Minister of Commerce and In-
dustry (Shrl Lal Bahadur Shastri):
(a) to (c). The information is being
collected,

Cement Supplies to Bombay

2493, Shri Pangarkar: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the actual quantity of cement
supplied to Bombay State during 1957-
58; and

outside

(b) whether the Bombay Govern-
ment requested for gny increase in the
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
{a) The allotment to Bombay during
1957.58 was 634,020 tons.

(b) No, Sir.
Employees’ States Insurance Scheme

2494. Bhrl Tangamani: Will the
Minister of Labour and Employment
be pleased to refer to the revly given
to Unstarred Question No. 1538 on the
21st March, 1858 and state:

(a) whether the benefits to families
of the persons under Employees’ State
Insurance Scheme will be extended;

(b) the regions, if any, which have
accepted the extension; and

(c) whether enhanced rates are
being collected from any region now?

The Devutv Minister of Labour
(8hri Abid All): (a) Yes.

(b) All the States except TUttar
Pradesh and West Bengal have agreed
to extension of medical care to
families.

(¢} No.

Renewal of Trade Agreements

2495. Shvl Hem Rai: Will the Minis-
ter of Commerce and Tndusiry be
pleased to state:

(a) the names of the countries with
which Trade agreements are due for
renewal in 1958;

(b) the total imports made from
these countries during the period of
the last agreements separately: and

(¢) the total exports made to these
countries during ‘the same period
(country-wise)?

The Minister of Commerce and In.
dustry (Shrl Lal Bahadnr Shasirl):
(a) Trade Agreement with Rumania,
USSR, Austria, Indonesia and
Afghanistan are due for renzwal in
1988, B
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the Table of the Lok Sabha. [See

appendix VII, annexure No, 103).

Pashmina Woel

2496, Shrl Hem Raj: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the names of the countries which
are the main producers of Pashmina

wool;

(b) the quantity of Pashmina wool
imported into India in 1957; and

(c) the quantity that was exported
from India to forelgn countries with
their names during 19577

The Minister of Commerce and In-
dustry  (Shri Lal Bahadnr Shasirl):
(a) Tibet, so far as the Government
of India are aware. No informaflon is
available in regard to other countries.

(b) 4,000 Maunds (estimated) dur-
ing January-November, 1057,

() Statistics of actual exports

during 1957 and information regarding
the countries to which pashmina was
exported are not available. During
January to September 1, 1957, how-
ever, about 1000 maunds were passed
for shipment,

Evacuee Property Act

f Shrl B. C. Mulliok:
1 Shri Surendranath Dwivedi:

Will the Minister of Rehabisifation
and Minority Affairs be pleased to
state:

(a) the number of cases which have
come to the notice of Government
under section 38 of the Evacuee Pro-
perty Act so far; and

(b) how many cases have been de-
cided and how many are still pend-
ing?

The Deputy Minister for Rehabili-
tation (Shri P. 8. Naskar): (a) and
(b). Information is being collected and
will be laid on the Table of the
Sabha.
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2898, Bhri Hem Raj: Will the Min.
ister of Commerce and Industry be
pleased to state:

(a) the names of the countries to
which bamboos for “hukkas” are ex-
ported from India; and

(b) the quantity and the value of
bamboos exported during the years
18568-57 and 1857-387

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Exports of Bamboos for “Hukkas”
are not shown separately in the trade
classification of the country. The

information asked for is therefore

not available.

(®) Cwts, Rs.
1956-57 24,333 2,98,000
1957-58 3r,638 1,435,000

*(April to October,
1957)

*Figures in respect of later months
are npt available.

Note.—Figures for 1956-57 do not
include export by land prior to
January, 1957 as they were not record-
ed separately.

12+00 hrs.

OBITUARY REFERENCE TO SHRI
SHAMBU DAYAL MISRA

Mr. Speaker: I have to inform the
House of the sad demise of Shri
Shambu Dayal Misra, who passed
away in Delhi on the 13th April, 1058,
at the age of 74.

Bhri Misra was a Member of the
0Old Central Assembly. I am sure the
House will join with me in conveying
our condolences to the family of Shri
Misra.

The House may kindly stand in
silence for a minute to express its
S0rTOW.

(The Members then stood in silence
for e minute.)

umm Mm 168G
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ACTION BY CERTAIN TEACHERS DUS T0
. NON-PAYMENT OF BALARIES

Mr. Speaker: ] have received notice
of an adjournment motion by Shri
Hem Raj Barua and another by Shri
Vajpayee and Shri U. L. Patil relat-
ing to the unrest created by the re-
ported hunger strike of 18 teachers of
the Arya Vedic Hindi Middle School
of Kotla Mubarakpur, New Delhi,
since 15th April for non-payment of
that salaries for a year.

Normally I do not take notice of
any hunger strike as a method and
allow it to be brought here. This is
a territory attached to the Centre. I
would like to know what the situe-
tion is.

The Minister of Education (Dr. K.
L. Shrimall): On the 0th April.
1858, five teachers of the Arya Vedic
Hindi Middle School of Kotla Muba-
rakpur, New Delhi, rcpresented to me
in connection with non-payment of
their salaries by the school manage-
ment for the last about one year. They
further mentioned that they had been
given post-dated cheques by the school
management in payment of their
salaries which they refused to accept.
The teachers also threatened to go on
hunger-strike from the 15th April,
1958 if their salaries were not paid
immediately.

The Delhi Administration who were
asked to investigate the complaint
have since reported that the affairs
of the school had been mismanaged
for some time. The school has perma-
nent recognition up to the primary
standard but only provisional recog-
nitlon for the Middle Department. It
is one of the 15 schools which were
paid grants-in-aid last year after re-
laxation of conditions regarding
production of accounts and pre-pay-
ment of salaries to teachers, In order
to mitigate the hardships caused to
the teachers by the non-payment of
their salaries for the last 1 year the
Ministry, has as a special case, imnsed
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orders for payment of grant-in-aid
to the school up to the period ending
31st March, 1958 in relaxation of the
normal condition of pre-payment, that
is on the basis of submission of a
statement of actual expenditure. The
Delhi Administration have also been
asked to ensure that the grant so paid
is actually utilised by the manage-
ment for the payment of arrears of
staff salaries. The Delhi Administra-
tion and the Education Directorate
have been reguested to arrange for
the payment of the salaries immedi-
ately.

Shrl Hem Barua (Gauhati): The
cold indifference of the Government
is reflected in the incident of 18 tea-
chers of the Arya Vedic Hindi school
going on hunger-strike. They have
not got their salaries for the last 12
months. At the same time, there was
an enquiry committee instituted to go
into the working of the aided schools
and all that. That committee has
submitted its report in November last.
Up till now that report is not publish-
ed for information either of this
House or of the public. At the same
iime, serious charges have been made
apainst the Government that it is not
only in this school but in 12 other
schools, the teachers have not got
their salaries from 3 to 12 months,
This is the state of affairs. At the
same time, the Education Minister
has stated that there is certain bung-
ling there I want to know why is it
that the Education Minister cannot
authorise or instruct the Education
Directorate to make payment to the
teachers directly, instead of handing
over the money to the school autho-
rities, At the same time......

Mr. Speaker: No, no. I am not go-
ing to aliow this, Order, order. This
is not the way. I would not have
admitted this kind of a motion re:
hunger-stidke for the purpose of coer-
eing the Government. Further this Is
a private school. The hon. Minister
has said that he has issued instrue-
tions, How anything more could be
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done now, in the circumstances, by
the Government, I am unable to see
unless we can accuse the Government
of not having done a thing which it
ought to have done. No adjournment
motion les.

Shri Hem Barua: On a point of
order, Sir, the life of 18 teachers is
involved.

Mr. Speaker It is a precious thing
(Interruption). Order, order. I am
not concerned with it. Any person
who goes on hunger-strike must take
care of his own life and not come to
Parliament for saving his life. I
refuse to give consent to the adjourn-
ment motion.

PAPERS LAID ON THE TABLE

STATEMENTS SHOWING ACTION TAKEN
BY GOVERNMENT ON ASSURANCES

The Minister of Parllamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a copy of
each of the following statements
showing the action taken by the Gov-
ernment on various assurances, pro-
mises and undertakings given by
Ministers during the various sessions
shown against each:—

(1) Supplementary Statement No.
II—Fourth Session, 1958,

(2) Supplementary Statement No.
V—Third Session, 1957.

(3) Supplementary Statement No.
XI—Second Session, 1957.

[See Appendix VII, annexure Nos.
104, 105, 1086].

CORRECTION OF ANSWER TO
SUPPLEMENTARY

24th March, 1958, in reply to a sup-
plementary question put in the Lok
s.bhnby&ﬂ'mlmmlabuutm
funds allotted to the Con
Sounbonmumm lﬁdﬂl

E.
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out of a provision of Rs. 105 lakhs, 1
stated *“So far as the Plan period is
concerned, it is Rs. 1,05,618”. This
figure, however, relates to the provi-
sion earmarked for the above Station
during the year 1958-58. The total
allotment for the plan period in res-
pect of this Station is Rs. 5,863,760,

BUSINESS ADVISORY COMMITTEE
TWENTY-THIRD REPORT

The Minisier of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Bir, I beg to move:

“That this House agrees with
the Twenty-third Report of the
Business Advisory Committee
presented to the House on the 1btn
April, 1968."

In this connection, may I add one
thing? The Business Advisory Com-
mittee decided that on Tuesday, the
House will sit till 8 o'clock. We have
got a function on that day. Instead
of sitting till 6 o'clock on Tuesday,
the Government is prepared to give
one hour more on Wednesday to com-
plete the twelve hours, so that the
Finance Bill will have 12 hours.

Mr. Bpeaker: Originally the Gov-
ernment agreed to allot 8 ho_urs for

that one hour out of their time om
the next day.
The question ia:
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MuvisTey oF Derence—Contd.
Mr. Speaker: The House will now
resume further discussion of the
Demands for Grants relating to the
Ministry of Defence. Out of € hours
allotted for these Demands, 1 hour
and 56 minutes now remain.

Whenever the House is willing to
sit longer to accommodate some hon.
Members, that would not be counted
normally as part of the time that is
allotted, and therefore I will allow
the 35 minutes extra taken yesterday
also to be added to the remaining 1
hour 656 minutes. Then we will have
about 2§ hours.

How Jlong does the hon. Minister
propose to take?

The Minister of Defence (Shri
Krishna Menon): Just about an hour.

Mr. Speaker: I will call him at
1.45, he can go on till 2.45—or from
1.30 to 2.30. Shri Braj Raj Singh may
kindly continue his speech.

Wt wrow fey  (frdema)
e AERY, 9 % Afaww Wy B
1% faag § ol o @ 5§ qAts
FIHT A WA F1 WA §F AH fwmar
fs wfaear =g § wx a@gad gHY
aifgd | 7 d@ar § % €7 97 ve w3
P 48 §f Te A A 7§, g
g qaw! &1 v § i @@ & wofom
A AT aga gt wfegd | g7 A
aeeql ¥ 7% Wt g ¢ e Nt U
Y g TRET T & wqOU W Q@ |
W1 99 wal § w9 # o 3g wraws
& fr gt wfeen =@ § o afew
el @ 1 & frdaw wom g g
fe forer e F @@ gga # v A
qTE @ W 96 T W ge
wgr §, wg e aff § 1 fedlt R T
& gardy ey w1 o qarw Al &

*Moved with the recommendation of the President.
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T e T g oy g o g
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& T % W §, T g9 A Wi A &
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1 | § Fareare v § i wlt ag @y
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T FR A AW R AR g
R ifemEm A TE ™
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T a3 | qan AT @ oodm
R“ngﬂﬂﬁﬂ?ﬂiﬂl
% firdeer T g § o Qe afcfentir
FTaxfeafddt avmmnag &
Tifeerte T a<s § fergeaT w &qa
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T g wes W feamn f fegeam
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oY fY TQ TOg *7 T § wwar |
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TE F T, AT FHg F FTOT W
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TAT FTAT NTEA § A ¢ B Fad Hhr Y
AT I wrAeEs ) §, 3few wravaw
1% & fr fergeama & amfenl & wrow §
sEFg A g, FE Gz A G, WA
amfeet & woft st @ sy da
W g @3 1 fergem %1 g 0w
amfor &0 1 wF 0w % yfw ¢ fod
WOAT ST ZT T FHaT §, AT wdvy
®TEFAT § | T F w19 g ara ¥ frdaw
wT W § e ady A, fege &
OIS A} SqTEqT § SATA A, AW ¥
mqﬁ,q-[.;mqt?éﬂfﬁﬁ“ﬂ
1 w7 i 7 dw 9 wrEET
FWT AT T2 TATHT FT TOF @I | I
aw ST § wet wpfa A e R
fod #oft g amgw A & wwar @
forer s 1 s § @it wor orv
T WREE W W F H
arfes @z wgga wwn g fx
AR TE ¥, WAAT W ONeAw
amfes 31 ag wfgex § f& =g
1% s 7g 90 w1 T § W I #
w55 % fog wr gaa d3 g §,
ré W g § ot 39 A W N
o wof wfgd @ fed § e
w&m 5 W@ TR v A% g 8,
qaﬁtﬂ'ﬁiﬁmgmm
7 W wredt gt figd |

Rt W & frdar o g e
a% 79T w7 o § 6 oo g W
fagri @ wfer wgr vad §, 5 # 7y

e e
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orRT od §, N v § v gefaw
0 § gy feerd fs g wfewn = &
wu o & w26t s @ §
o & v Lo whrww & w2 v @

Wl dwmaT €1 W A § Roo ®OF
TN IR F
9 wO¥ To WiTaAT =g 9T @w
o & 1 dfeT agr o% A2 qrEd W
v § I fra ¢ wf F wor
AT TT L W & F¥ W Vo AW
v wx fisd & | &fir T g W
qrferrT X ST WY et st sqaea
¥ qW W OF T A N T 0 A
Y avd & | 7% W N @ fad
N g g Al B g s R
o oY W 3wt e wreT aff
w AW | W gt e Wi faaner
& fowre @ fore fefr o¢ qgw ok @
I¥ T g Y qpw W | vafad s
T o, R0, Ko IT oo WY W1 WY

rarsr iR rgawd

5.

.

A

I w7 wYE HTeeT A v AW | W
oftedfr g fow ag @ ot v
SATqT FEAT ATEX § WY g oY
Wt ff o W | xw e F frww
v fis g aTAE ¥ ® wEATar o
e ) § fe wad gew o Rl
% wgaear ® fawrw ® frd wod e
#t wiet FY Sud gu HR o # A-
forl & oftawr e Y 397 som & forg
& g% § wif ¥y dur w4
s gat fedew fafeex s gfmat
# onfey w1 Swre v € 1 9y aga weE
arx § W wTr w9R W a0 ¢ fad
W % werar wrf W Tl T &
wr gfvmi ag waw fe o@ aw gfai §
orfer i et aw o= gfadt o off
wwlt | gfrat T § wmaet | et
& WU Ao | % ¥we § U
TPTY FA B TAT W HES W
HIW 9T 7T $77 w1 6 gfat F wify
®1qw § gATS &u | wifa Y WAy dav
& g AT dw A o gmTq A &
oY gaTa € 97 § 99 # wifa o WA
2T 1 & O L # fawre @R @
Tt dar 7 gY | I § g W g
AT TAT FT HHA WIA [0 H T AN
# ) $T % qow o i gy
vt | & qu e § e oww gew
#\7 1 TuT ATIfCs § oY 1@ 6 @ R
frd woT g7 agR W daK T §
WX w6 % ford et oo dqr r ?
waferd i o w06 §w ffir q oA
fireft fagelt e T W daT v
# oY x® qo% %7 T O ATfcs whard
afre a1 ® fad dax @t 1 g W
ard § e s xw aw w1 =i WA
&1 g oY ¥® &g R AT e A
w & T waE A ®W@ NE T
WTAT TR H 3 WY o T 4T (-

AW ww @ vorr wwdr o ag ¢ fo
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o % W sfroay sy F s aged
@ ¥ e 4@ afew g s
Lol e Cr i i e
ATCE W9 FT @WR greitE q
gawar § s v 51 0 @aT W
o 7t @ A e it g o At
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fore & s gt ozt $r€ Towg s &1
Tt daT &Y W oF # Hemdr @
arq wrf 8T T W@ A qoF A
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sfowa s & o1 899 5 & T
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AT H W § ¥ qrRfas ST A FG A
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XY |19 U A 7 Y a7 W 13w
¥ o« £ ¥ I AT S IWA
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qar g @ § T 9 T W TR
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AT %37 ® % F Fgr Wgw fe
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fafaedr @t &7 @dia ST #1 91 §,
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f &% =9t qow ® Afsl o 07 §,
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FAT T €

7z 3w & 5 wvft oY g7 g wd
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S AT 0 Y AV /A S B F)
qT 7 ®F gr AT A4 gH v &
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Mr, Speaker: Now, Shri N. B.
Maitl.

Shri N. B. Maiti (Ghatsl): Mr.
Speaker, Sir,........

Shri Birendra Singhji (Raipur):
Mr. Speaker, Sir,.......0

they are not doing justice to the
preachings that they do.

The defence policy of Government
should be inkeeping with its foreign
policy. The foreign policy of Gov-
ernment is that it should not join any
of the blocs that are functioning in
the world today, and without joining
any bloc, it will see what it can do by
the policy of persuasion to lessen the
tension that is prevailing in the world
today. If we see the history of the
performance of Government during
the last ten years or so, so far as
foreign affairs are concerned, we shall
find that it has become successful on

not be trified with or given away for
any temporary advantage that we can
have.

12.31 hrs.

[Surt C. R. Patrasar Raman in the
Chair]

It is a policy by the pursuit of which
it is hoped that the present tension
might lessen or mitigate to some ex-
tent. So the Government have taken
the middle course, that iz to say, they
will not commit aggression but they
will not allow any aggressor to come
and invade any part of the country.
Keeping that object in view and put-
ting that in action, they have proceed-
ed so far as they can. Therefore, we
must not forget the objective that we
have in view.

The Ministry has been accused of
being unduly or unusually secretive.
The Defence Minister must place his
cards on the table and say whether
it is so. Of course, advertising agen-
cies might put forth all sorts of
things, but whether Government can
divulge everything that they have is
a question which has got to be con-
sidered. The Government have been
accused of purchasing old and abso-
lute arms. The world is changing so
much, particularly in respect of arms
and ammunition so that a thing of to-
day may become obsolute day after
tomorrow or even tomorrow, I do
not know when the orders were
placed. In the meantime, many
things might have happened and the
weapons might not be as modern as
they should have been. A few months
before, who thought of spuiniks? But
they are a fact today. Even the Gov-
ernment of the USA were behind. So
if our Government are behind, they
could not be charged with failing in
their duty.

As some hon. Members have sald,
I also think that the money that
spent for the Navy should be increas-
ed, because, after all, we
great Arabian Bea, the Bay of Bengal
a portion of the Indian
guard.

&

v i



10219 Demands for Grants

[Shri N. B. Maiti]

A charge has been levelled that the
Ministry or the Government are in
collusion with British imperializm, be-
cause they purchase stores from the
United Kingdom and other countries,
some of which are in the British Com-
monwealth. I do not think it is a fact.
The difficulty is that if we purchase
from Russia, the other friends will
say that we have joined the Com-
munist camp and if we do transac-
tions with the western Powers, these
friends would say that we are in
league with the western Powers. But
we are neither in the one nor in the
other. We stand where we do stand,
and India, which wrested her freedom
from England not many years before
is certainly not going to barter away
her freedom and independence only
by purchasing certain stores from the
United Kingdom.

H I may state a plain truth, many
of the ills that the world is suffering
from today have their origin in the
tension created by the two power
blocs headed by Communist Russia on
the one side and by the USA on the
other., If they compromise, if they
come to terms, then certainly we have
not to spend so much valuable money
that is required for constructive pur-
poses, for constructive work, for pur-
chase of these weapons. If, therefore,
anybody is to blame, I would certain-
ly ask through you the Great Powers
to halt their campaign of hatred and
preparation for the destruction of
each other.

Therefore, India, standing on the
rich heritage of her past, has pro-
pounded the theory of ‘live and let
live’ and has given to the world the
theory of peaceful co-existence. We
want to live together. It will not do
if we generate a war psychosis in the
country, because the heat that will be
produced here will be remain within
the conflnes of our country but it will
go far and far and spread, and the
condition in the world will not be
brighter but will worsen. Therefore,
we shall have to proceed in a cautious
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way, in a way that the country and
the world may come to lead a life of
peace and purposeful construction.

Sir, we are happy that the Defence
Ministry has been headed by a man
who knows the world conditions well,
who at the same time, is wedded to
a socialistic state of society, a man
having intimate knowledge of the
affairs of other countries and who
can very well lead us to a position
where we shall not have to spend
much on armaments but could give,
it it so happens, some money to each
Ministry for developmental work.

QOur Army personnel and others
have received encomiums throughout
the world, not by the strength of
arms but by the strength of the ser-
vice that they have rendered in vari-
ous parts of the world where they
had been called upon to do service. It
is fortunate for us, fortunate for the
building up of a young nation—a
nation though old in heritage is never-
theless a new nation—which is going
to have its own place in the comity
of the most advanced nations. There-
fore, we need not despair, we need
not encourage war psychosis and we
need not be gloomy and afraid. We
should not speak in terms of war
with Pakistan or so.

The other day, the leader of the
Praja-Socialist Party enunciated......

Mr. Chairman: Order, order

Shri N, B. Maiti: Only two minutes
more, Sir. The other day, the leader
of the Praja Socialist Party enunciat-
ed a very good precept. He said that

while swearing by the name of
Gandhiji we are not

armament. That is quite so. The
Prime Minister gave a reply and he
admitted that there is a desire but
there is a limit to the desire; and In
the practical world we have to admit
that. Therefore, we do not

other countries to have thelr terri-
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to
1 think, therefore, the way
the Ministry is functioning
way that we can have. Of
course, we shall have to see that we
plug all the holes that are there. We
have absolute confidence in the Minis-
d his Ministry that they would

Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Chairman, Sir,

cessively secretive and unnecessarily
not giving to the Members—or rather
withholding from the hon. Members—
even the minimum of informtion, I
feel the Minister or his Ministry have
been pleased to throw a Memorandum
at this House which is, if anything,
more in contempt of the House than
the Memorandum thrown at us last
vear, Quite frankly, I regard this
memoerandum—perhaps it may not be
advised or may not be calculated—I
regard it as an affront to this House.
Perhaps the Minister feels that in his
party the Members will dutifully
endorse any attitude of contempt
which he may have for them and,
perhaps, he feels that so far as the
Opposition Members are concerned,
Government can continue to ignore
the Opposition.

Sir, I do not know; but I am pre-
pared to give the Minister the bene-
fit of the doubt that perhaps because
he is new to the House, he has not
become accustomed to the conventions
of the House and he has not come to
respect the conventions of this House
which this House insists on its elder
Members to respect. Or, perhaps, it
may be due to the fact that the

they, to that extent, are enhancing
the prestige of their Department. Or,
may be, the Minister iIs just a victim
of some kind of colonial tradition in
his own Ministry of withholding from
a subject Legislature even the most
innocuous information.

Sir, the Minister has told us in this
very cryptic document—at least he
has told us this—that there iz a short-
age of officers. But he has not been
pleased to tell us exactly what this
shortage is. Perhaps, he thinks that
if he gives these figures, it will im-
peril the security of the country. I
am quite certain that every reasona-
bly well-informed high-school boy
knows approximately how many offi-
cers there are in the Indian Army.
The only people who, perhaps, do
not know that are the Members of
this House. In two lines, he does not
tell us what the shortage is, whether
it is 100 or 500. I believe the papers,
2 or 3 of them, say that there are
10,000 or 11,000 officers. I do not
think we have added, if at all, to
that number because that information
cannot be relayed to us in the inte-
rests of the security of the country.
In two lines the Minister tells us that
our Forces have been re-equipped and
modernised. But, how can he possi= .
bly tell us how many planes we have
bought, or from whom we are going
to buy and at what cost because that
will imperil the life of the country.
And yet the Prime Minister of Paki-
stan, speaking at Dacca tells the Paki-
stanis that Indila has entered into an
arrangement for the purchase of T3
Canberra Bombers and 175 Hunters.
The only people who are ignorant of
what they are voting for and what
amount they are voting are the
Members of this House.

I say all this with a great deal of
respect to the hon. Minister, that there
are some of us in this House who in-
sist on the House being respected.
We believe that the House is the
ultimate custodian of the security of
the country and not the hon. Ministar;
we believe also that it is ultimately
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_ this House that ultimately has to
ensure that the maximum of measures

are implemented in respect of.the

security of this country.

There may be certain hon. Members
in this House who are prepared to
abdicate their responsibility, But, I
do not believe that there is a single
hon. Member who has no regard for
self-respect, who will accept blindly
voting for this Budget. Personally, 1
do not propose to vote for this Bud-
get; at the same time, I do not propose
to oppose it because it may give a
wrong impression that we are oppos-
ing Defence expenditure. But, on
principle, I am not going to vote for
this Budget not because I do not wish
they should not expend money, but
because you continue to treat this
House with calculated contempt, and
do not give us the minimum informa-
tion as to what your defence require-
ments are precisely and what the
country is spending money on. I am
told that even the Defence Consulta-
tive Committee, if anything, is treated
with even greater contempt by the
Minister than the House and no infor-
mation is made evailable to it.

Shri Joachim Alva (Kanara): Does
the hon. Member remember that he
wrote an article in his Anglo-Indian
journal treating Members of this
House with contempt and saying that
they did not know sufficient English?

Shri Frank Anthony: I do not know
whether it is relevant....

Shri Joachim Alva: It is relevant.

Shri Frank Anthony: But may I say
for the record that it is a complete
canard. .. (Interruptions) I do not
know where he got it but this is =
deliberate and complete canard, rather
typical of the canards which my hen.
friend is in the habit of perpetrating
inside and outside this House...
(Interruptions)

Mr, Chalrman: Order, order. I think
wemmtmwmhﬁh
House. So long as the hon. Member
is not using unparliamentary expres-
sions, I cannot stop him. Besides, it is
hardly a forum to exchange views on
a matter like this.

Shri Frank Anthony: As I have said
1 am quite certain that everyome in
this House is quite prepared to vots
not Rs. 278 crores but Rs. 378 crores.
If you justify the expenditure, we are
prepared to vote it. I for one am
quite prepared to allow a margin for
waste because I know that in defence
matters there must be a certain mini-
mum margin for wastage. At the
same time ] feel that an inflated Bud-
get is by itself no guarantee that the
maximum measures for security are
being taken. With the country's
Second Plan facing a collapse, we
have to strike a balance between our
undoubted security needs and the
needs of our developing economy. In
1953-54, the defence expenditure was
196 crores. Today it is Rs. 278 crores.
Probably we will have a Supplemen-
tary Budget for another Rs. 100 crores.
But at any rate the expenditure has
gone up by about Rs. 80 crores or by
40 per cent. I am not questioning that.
What I do ask is this. What machi-
nery have we got to ensure that there
is no avoidable waste. Perhaps my
hon. friend will say that there is a
special committee for economy appoin-
ted by him and presided over by the
Deputy Minister. But I am not satis-
fied. I want hon. Members of this house
use to be actively associated with the
machinery to ensure that their pur-
chase are necessary and you get your
money's worth. 1 am quite certain
that the Minister does not consult his
committee in respect of the purchases
or the amounts that are to be spent
Hon. Members of this House yesterday
referred to, I believe, what they
regarded as wasteful expenditure om
the purchase of unsuitable planes or
obsolete aircraft carried The hon
llinhm- will perhaps reply to it
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It was bought from a notoriously bad
firm, the same firm which supplied dud

crowned kings are a little more secure
but this ammunition was thrown away.
This sort of thing is not good but this
sort of things carry on. You have un-
inhibited discussion on these *hings
outside this House, on wasteful ex-
penditure running into lakhs or per-
haps crores of rupees. In this House,
however, most of the pecple are pre-
pared blindly to vote huge amount of
money without asking any gquestion
from the Minister. I feel that the
Minister is not giving us information
which we have a right to get from
him. What steps is he taking to en-
sure the security of the country?

My friend who preceded me said
that we should not create a war psy-
chosis. I agree with him. But we need
not go to the other extreme and be
complacent imperilling the security of
the country. T believe that it is the
policy of the Government of India to
ensure security against potential ag-
gression. Obviously, we are not seek-
ing to secure the country against ag-
gression by Russia or China. We can-
not do that even if we have ten times

Against whom are we spending this
huge amount of money which is res-
ponsible for breaking the financial
back of this country? Pakistan. Let
us face it. The only potential aggres-
sor against whom we have to ensure
security of this country iz Pakistan.
The fault is not ours. It is because of
Pakistan's bellicose policies and con-
stant cries of jehad against this coun-
try. Now, having accepted the basis
of this comparatively large expendi-
ture what do we do? In my opinion
as a layman the security questions
resolves itself into this. Are we able
to repel a sudden attack by Pakistan
within the first three or four weeks?
There is no question of India ever
being an aggressor. If ever Pakistan
were to mount aggression against this
country, the TUN. will ultimately
intervene and it may take some time.
In the meantimec what do we do? If
we could gear our war machine or the
Armed Forces in such a way that we
can in the first three or four weeks
be able to repel the attack by Pakis- -
tan, we will have the advantage of
having deployed the armed forces in
defence positions to our maximum ad-
vantage. What do we do?

We have got the finest fighting men
in the world. But today, even in a
war between India and Pakistan, the
initial advantage will go to the coun-
try which has superiority in the air
and in the armaments. I am glad that
we have spent money on buying bom-
bers and fighters. But what is the

We discuss these matters in the lob-
bies of Parliament. So far as Air Force
is concerned, I feel that the imbalance
that was created against us by Ameri-
can supplies to Pakistan has been set
right in our favour. The discussions
in the lobbies are very informative.
They say that quantitatively we have
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‘thin Pakistan-—not the kind of ratio
that I would like to see. Qualitatively,
my own fear as a layman is that we
have not perhaps got superiority, par-
ticularly in anti-aircraft guns. What
happens?

Shri Joachim Alva: Does the hon.
Member know that anti-aircraft guns
"have been abolished after the hydro-
gen bomb has come into the picture?

Shrl Frank Anthony: They have
not been abolished in India. Y should
have imagined that the hon. Member
knows that he is not getting hydrogen
bomb and we still have to depend on
anti-aircraft guns.

Shrl U. C. Patnalk (Ganjam): Guj-
ded missiles are only a projection of
the anti-aircraft guns?

Shri Frank Anthony: As I see it the
question is this, Are our forces mobi-
lised in such a way that we can repel
a sudden attack by Pakistan within
the first three or four weeks because
I believe that if there is a long-drawn
out struggle there is no doubt about
the result beeause of our superiority
in man-power, in the matter of inter-
nal production and se on. I have no
doubt that in the flnal analysis, in the
long-drawn out struggle. the other
factors will come into play. In the
first three or four weeks, what will
happen? So far as our Air Force is
concerned, we can move it up where-
ever it is required. This is quite ob-
vious. We do not need any obsolete
aircraft carrier to be able to deploy
‘our forces to the maximum advantage?
What are our armaments? I do not
know. The other day I was reading
an article in an American paper where
it was said that even for Americans
to move an armoured division takes
weeks, How long would it take to
mowve our armour in India, I do not
‘Eanow. These are matters which we
should be told, if not in this House at
Jeast outside. The Minister should
omll a small section of Members of this

House and tell them these things
These are elementary questions which
even laymen are entitled to ask. Can
we move up our armour in a day or
two? If we can I would be happy.
But if it takes longer than that what
will happen? In three or four weeks
Pakistan may penetrate sufficiently to
capture Amritsar and even further. It
will have disastrous effects on the
morale of this country. Those of us
who are responsible for the security of
this country, have the right to ask
these questions and to get answers to
them.

13-00 hrs.

Mr. Chairman: The hon. Member's
time is up.

8hri Frank Anthony: I am the only
Member of my Group.

‘What is the position with regard to
our ordnance factories. Last year I
asked this question. I got no reply.
I was told in the lobby by a Member
who ought to know that it would take
one year to put our ordnance factories
on a war footing. One year! I do not
know. Somebody tells me today that
we can do it in one month.

I would now like to deal with the
equally important question of short-
age of personnel. The Minjster has
told us in this cryptic document of
this shortage of officers. He has not
told us how short he is. He has told
us that he is re-employing certain
officers. 1 do not know what the
policy behind it is. If re-employment
means that it blocks the prospects of
the people who are in service I think
that the re-employment policy is bad.

The Chief of Army Staff in a speech
recently mentioned that we are not
attracting the top flight of young men
in this country to the officer cadre,
That is a fact. Most of us feel that
way. Now the Minister is re-employ-
ing people. I do not know whether
that is going to solve the problem. As
I said, if re-employment means block-
ing the promotion, the normal excep-
tion of promotion, of the men next
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Army.

In this connection may I refer to the
policy of giving extensions? I have
opposed it on the civil side. I think
it would be a wrong step to introduce
it in the Army. If an officer is not
good enough to go to the next higher
rank, why give him extension? It only
means you have got a limited number
of officers in a certain rank. This is
a tendency we notice; I do not say it
is deliberate. If you keep on giving
wextensions to Sandhurst Commission-
«d officers, it will only mean that your
India Commissioned officers will not
et the ranks which they would nor-
mally get.

Sir, to my mind there are two rea-
sons for the right type of young
Indians not being attracted to the
officer cgdre. The first reason is that
comparatively their emoluments and
prospects are unattractive. I would
ask the Defence Ministry to strike a
comparison with their counterparts, if
you can 5o call them, in the ILAS. If
you strike a comparison with the offi-
cers in the 1. A. 8. you will find that
both from the point of view of pay
and prospects the comparison will be
most unfavourable so far as officers
of the Army are concerned. An Army
officer has to go out at forty-five, It
Jhas been extended to fifty, but that is
only a extension. In any
case most of them will go out as
Majors either at forty-five or fifty.
“They are too old to get rehabilitated
on the civilian side; their financial
commitments are at the maximum.
These are things which are making
the officers’ cadres unattractive., The
scomparison is most unfavourable if
wou do it with employment in com-
‘mercial fleld. There is no comparison
at all, with the result that quite frank-
1y if you talk to many senior officers
in the armed forces this is what they
#ay. “What are you going to do with
<your son?” “I would not like him to
dollow sy foot-steps. After all I
«come from a long line of soldiers; but
it s not attractive enough.” So the
army is losing that traditions of sold-
fery.
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I tul—aml this is an important
thing—that there iz no security for the
officer cadre. The other day when
giving evidence before the Pay Com-
mission I cited before them m survey
done by the Indian Institute of Public
Opinion. That survey very recently
undertaken underlined that it is a
peculiar feature of Indian character to
make security a passion. And there is
no security for the officer in the Army.
I say that advisedly. I deal a lot with
cases of army officers. I am not say-
ing that you should not have disci-
pline. You have the most rigorous,
Draconian, discipline you like. But
that does not justify measures or pro-
cesses which are a negation of justice.
Now an army officer—I say this,
because 1 took the matter to the Sup-
reme Court—permanently commis-
sioned, can be thrown out without any
reason at all. I know the rules fram-
ed in 1954 were relatively better,
because for misconduct he is supposed
to get a trial. But even today, an
officer with fifteen years' service is
removed just like that; he gets no
pension; he gets no gratuity. A senior
officer cannot get even an interview
with the Chief of Staff of the Army.
You must give a minimum of security.

There is this procedure of court-
martial. I feel that it must be libera-
lised. I am not suggesting that felons
in the Army should not be punished,
But I do feel the procedure in the
Army leaves a great deal to be desired.
It does not ensure free and fair trial
Ultimately the tribunal to which they
can go, the Judge-Advocate's Branch
may be a good Branch; but it has not
sufficient independence of the Army,
because the convention in the Army,
80 far as courts-martial are concerned,
is quite wrong. It is the Judge-Advo-
cate’'s Branch which decides whether
a man should be put up for trial; they
decide whether he has committed &
crime prima facie. Having done that
the Judge-Advocate General appointed
to the court feels that it would be a
reflection on him unless he gets a
conviction. He acts as a prosecutor;
he ncts as a judge and ss the Members
of the court are laymen they take
their directions blindly. Then it again



thing about it in order to attract the
best of our young men, because, as I
said before in the final wunalysis an
army is only as good as the men and
the officers who lead it,
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[*Bakshi Abdul Rashid (Jemmu
and Kashmir): Sir, this House has
been discussing since yesterday the
Demands for Grants relating to the
Ministry of Defence and a number of
hon. Members have taken part in the
discussion. Many hon. members
have expressed the view that some
of the items in the Ministry of De-
fence and in the Indian Army are
unnecessary and should be dispensed
with. I beg to submit, Sir, that Mem-
bers while forwarding such sugges-
tions in this House, often forget
those problems which India has had
to face during the past ten or eleven
years. Today the Indian Army is
Scattered in every part of this vast
country. I think many of the hon.
Members here did not have an
opportunity to see where the borders
of this vast country lie and how these
borders are protected. They do not
know that the borders are situated
even on high altitudes and perhaps
they also do not know the places
where our Indian army has been
stationed. If hon'ble Members see
the hilly places like Gilgit, Laddakh,
Skardu, Uri, Garhi and Muzaffara-
bad, they will come to know how
efficiently and bravely our Army is
fulfilling its duties.

Hon'ble member who just preceded
mo referred to Gilgit. We all know
that Pakistani forces are stationed in
Gilgit, Skardu and all other places
which are under its occupation, and
we know how they are busy day and
night in implementing their schemes,
8o far as Gilgit is concerned, it is not
merely under Pakistan's occupation
but foreign forces are also stationed

*English translation of the above speech.



We know what their intentions
are. Some hon. Members said
that their Prime Minister desired to
have a ‘No War Pact’ with India. But

I would ask those hon. Members as
* to why Pakistan rejected the propo-
sal for a ‘No War Pact’ which was
made by our Prime Minister four or
five years ago. Today, Pakistan thinks
that she is fully prepared. She is
getting huge foreign aid and thinks
that she is quite powerful and super-
ior to India.

12.23 hrs. -
{Mgr. Derury SpEARER in the Chair]

Today, Pakistan is getting from
America all kinds of military equip-
ment for her Land, Air and Naval
forces without any cost. On the
other hand, India, which does not
want to join either of the blocs,
wishes to stand upon her own re-
sources. Therefore, it is very essen-
tial that we strengthen our present
resources considerably. Today we
have to see direct our efforts towards
preserving our freedom which we
have obtained after a great sacrifice.
We have to maintain peace in our
country and that should be fore-
most duty of every Indian.

It has been said that if we are
attacked, the people of India will
come forward and face the enemy.
We know people will come and sup-
port us but my submission is that one
cannot face the enemy - when onhe
has no arms and weapons and when
there is no essential equipment in the
country. ‘Therefore, it is not correct
to say that we are wasting money or
that there are loopholes in the Indian
Army. At this moment we must keep
in our mind all these big problems
before us.

stay there. Legally, she has no right
to stay there but she is staying there
because of the military power be-
hind her. No other power can keep
her there. Pakistan has not done any
thing for her economic development
but she has been arming herself for
the past ten years. Her intentions
are not good because she want to
destroy the freedom of Kashmir with
the sword.

I, therefore, submit that these -
Demands may be passed and that we
should also utilize all other resources
which may be available to us, so that
we are fully prepared to defend our

country at any time.]
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Mr. Deputy-Speaker: If Shri
Birendra Singhjl wants to speak, I
can give him 10 minutes. Otherwise,
I shall call the hon. Minister. I have
to call the hon. Minister at 1.45.

Shri Birendra Singhji (Raipur):
Mr. Deputy-Speaker, only two days
ago, I had the greatest pleasure in
reading in the Hindustan Times the
following lines spoken by the Prime
Minister while unveiling the Sikh
Memorial at Meerut:

“If we want to save our free-
dom, we have to be alert all the
time, and whenever there is any
slackening in this respect it is
dangerous for our freedom. It
was the cherished desire of Indians
to save their freedom and make
progress in all directions”.

With these prefactory remarks, I
would like to say that what the
Ministry needs is a fully integrated,
highly trained and contented defence
force. I have heard a lot of speeches
made, and as the Deputy-Speaker
has asked me to speak only for 10
minutes, I would not deal with all
those points, but I want to deal with
one point and I have to deal with it
very effectively. If we are going to
hold Kashmir and even if we want
to send out our troops overseas just
like, say, to Central Indonesia or
Suez,—indeed, we sent our troops
last time to Korea—we cannot afford
to reduce even one rupee from the
defence budget. Barring aside the

-

other aspects, today, what are we
seeing in the army? I am referring
to this not because I am holding a
Commission, not because a few of my
army colleagues are sitting over
there. Where is the morale of the
armed forces today? I would say
there is none. Are the armed forces
getting good pay? Are they getting
proper living allowances? Are they
getting any privileges? 1 have to say
with all the emphasis at my com-
mand that when compared to what the
privileges were prior to Indepen-
dence, there has been no improve-
ment at this moment.

What is happening today? Just
compare the defence srevices with
the other srevices, whether 1.A.S. or
IP.S. When we take the army offi-
cers, at the age of 45, when he has
to think of the children, when he has
to give proper education for the
children, when he has to think of
the marriage of the children, they
aTe being packed offf The army
officer at that age has therefore to
go to others, various persons, and
say, “I may be kept for some more
years. Please give me a chance to
serve”. This is the position.

Take the officers in the other ser-
vices. After ten years of service, an
I.AS. officer reaches Rs. 1,800. On
the other hand, in the army, navy or
air force, the officers will retire when
they get about Rs. 1,050. I, therefore,
submit to Defence Minister, why not
appoint a small committee to go into
this matter. England, right from
1947, has had four or five revisions
made into such matters. Someone
said that in a country like China, the
pay of the armed forces is nothing.
True, but in China, all the other
services also are not getting any
good pay compared to what they get
here in- India. They get less. If we
are to reduce the pay of all the offi-
cers, certainly there is no objection.
But 1 ask, why not appoint a small
committee? Let that committee go
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into these matters. They will put In
their points. At the same time, we
must also try and see that whatever
saving could accrue, we shall save.

Here, 1 am afraid I will incur the
displeasure of my colleagues in this
fHouse when I say it, but I personally
think that there is a colossal waste
of money over the Lok Sahayak
business—the Lok Sahayak Sena. I
think it is high time that the Gov-
ernment appointed a committee to go
into this matter. If necessary, change
the Constitution. Well, it may be
popular in one or two States. It
may be popular in Mysore or in some
other States. But what is the result
in the other States? Only a week
ago 1 was in Madhya Pradesh. There
was this camp going on. The Tahsil-
dars were roaming about and asking
every patwari, every chaprasi, every
other person, and saying, “Come to
this Lok Sahayak Sena for one
month training”. Is it our idea to
train Government Servants in the Lok
Sahayak Sena? Did we make cer-
tain rules regarding that in the Cons-
titution? It was not so.

‘Now, what happens? The people
come for one month. Then they are
trained for one month in the year.
After that they are gentlemen at
large, fully trained, and the result
is, either they have to go and join
the dacoit bands or something else
and commit crimes. This iz what is
happening, I dare say. It may not
be so in all the States. Ask the Chief
of the Army Staff. Ask everybody
else about what I am saying about
the Lok Sahayak Sena. A large
amount of money is being wasted over
it. Is it right? Simply because some-
one wanted it, it is done.

Now, there is one thing, and I say
it with due regard to the Minister of
Defence. In England and other
Pplaces, what happens? Whether the
Secretary or the Minister, whoever
is the head of the armed forces, they
know what they are to do and what
the army officers are. Here, in the
* Secyetariat, they do not understand

the position of a Major-General or
anybody else in the army. The posi-
tion of a Major-General or anybody
else is less than today, say, of that
of a Joint Secretary, No one cares.

TATH aTga AT A WA EHE
But no one cares to know what they
are. If that be the morale, what can
be done?

I am not saying anything about
the people—whether you give ihem
ordinary posts or not, whether they
are obstinate or whether they are
useless. The result will be there.
One of my hon. friends said some-
thing about the equipment, that one
musket will be used or ten muskets
will be used. Well I am not disputing
that. I only ask, why not give bet-
ter facilities to the armed forces.

There is another thing to which I
should like to refer. We have got
two fronts: one in Kashmir and the
other in NNEF.A. and sometimes
overseas also. What happens when
officers are posted there immediately
after a month? The officer posted to
such places gets no family allowance.
He does not see his family for days
together. What happens to his child=-
ren? He does not know anything
about them. The only thing is he
has to go and bow down everywhere.
I suggest, for this purpose, that there
must be an educational allowance.
Do you not consider that the army
men should get very good pay? Give
them family allowance and educa-
tional allowance, if the family officers
go to Kashmir and if the family offi-
cers go anywhere else to serve. These
facilities should be given. Otherwise,

" how can we expect fine service from

them if they are not given these facl-
lities?

Now, I may be excused if I refer
to another thing in this connection.
Today, in the Rajya Sabha, we have
got all kinds of representatives there.
So, why cannot you choose some ex-
Army people to be represented there?
One may be from the general cadre
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{Shri Birendra Singhji]

of army men. You may nominate
some army men to the Rajya Sabha
from the Generals who have retired.
They can be easily taken. There will
be experts then. One or two may be
represented in the Rajya Sabha, and
they can easily explain to the Minis-
ter of Defence what is needed. It is
the morale of the defence services
that should be kept up.

An Hon. Member: Shri Tyagi is
there.

Mr. Deputy-Speaker: Order, order.
Shri Tyagi was not taken as an ex-
Army officer.

Shri Birendra Singhji: One more
point. I was very surprised at this.
I happen to be in the governing body
of three public schools. I met some
of the Generals’ sons there. I asked
them what they would do when they
went out of the school after the cer-
tificate examination. They said,
“Tea gardens Business”. I said, “What
is it? You are the sons of so and
so0, so and s0." They said, “What am
1 going to do with just Rs. 300 when
we get Rs, 800 or Rs. 1,000 else-
where”? This is what is happening
today. A lot of people are not join-
ing the army. 3,000 to 4,000 persons—
appeared before the Public Service
Commission. The list is there. It
consisted of MA.s— first class,
mathematics, and M.As—first class,
English. The Public Service Com-
mission do not care. They see the
Academic careers. Then they select
Persons who could have made
good officers are not selected. Out of
that list, 800 names go to the Army
Selection Board. Their choice is 1i-
mited. The result is they are all
book-worms. Today if you visit the
Indian National Defence Academy,
you will find half of the boys reading
in some corner and only some boys
going away for playing tennis, circket
and other games. Therefore, my sug-
gestion is if you want to stick to
this and adopt this method, the best

Mr. Deputy-Speaker: The hon.
Member’s time is up. The hon Mem-
ber should not be incited to defy the
Chair,

Shri Birendra Singhji: These are
the few points I wanted to submit.

With regard to equipment, the
question has been dealt with at
length. Of course I am not quarrel-
ling with anybody, because I under-
stand what action is and what the
troubles are. All that I say is this.
Taking our Navy, I think the total
coastal mileage is over 3,500 miles
and if we can go in for some sub-
marines, it will be good. We are
having an aircraft carrier. Someone
asked, “Why should we have an alr.
craft carrier?” Aircraft carrier is
very essential in modern welfare. If
wec can have submarines, it will also
go a long way.

Lastly, my humble appeal to the
Minister of Defence is, please do con-
sider this question of betterment of
pay and allowances to keep up the
morale of the Army. It is slowly
going down. I humbly request him
to appoint a small committee—have
the Chief of the Army Staff and
everybody eise you want there—to
go into this question whether better
living allowance and educational
facilities are there or not. If they are
there, they will not grouse about it;
but, if they are lacking, it should be
seen that they are given.

Mr. Deputy.Speaker: The hon.
Defence Minister.
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Rajs Mahendra Pratap (Mathura):
What about my turn?

Mr. Deputy-Speaker: During the
Finance Bill

unusual,
indeed surprising, if, in this House of
ours and in this great democracy, on
an issue of this kind, very divergent
opinions were not expressed.

Raja Mahendra Pratap: I thought I
would be allowed to speak. I am
leaving the House.

(Raja Mahendra Pratap
House)

[Mp. SpEaxEr in the Chair]
13.54 hrs.

Shrl Krishna Menon: Before I
address myself to some of the observa-
tions in relation to the existence of
defence forces in this country at all,
I would like with great respect to
express the appreciation of the
Government and the armed services
for the words that have been spoken
about them in appreciation of their
services and the concern of this House
about their conditions of service and
the legitimate pride in the state of our
armed forces. It is quite true that
there have been discordant notes
which when reduced to detail do not
provide any substance in regard to
the allegations.

left the

First of all, when the Finance Bill
was introduced, a leading Member of
the Opposition and one of our great
national leaders referred to the whole
decision of maintaining defence forces
and certainly forces of this size in a
country that has risen to indepen-
dence as a result of non-violent
struggle. I would be the last person to
question the raising of an issue of

that kind, because for one thing it -

proclaims to the world that this
country in spite of its being forced
by necessity to be armed, still thinks

in terms of not using arms for ag-
gressive purposes. 1 would be the
last person to think that it is a contri-
bution of an obstructive character.
But it is for this nation and this House
to decide whether its frontiers can be
protected in any other way at the
present moment except by the main-
tenance of defensive forces even to
the minimum that we have at the
present time. If it should be the
decision of the country, if public
opinion would support an unarmed
land and take its chance, or place its
faith in the capacity of repelling the
enemy or of converting his heart
after he has arrived on our homeland
in order to be beneficent inhabitant of
this place, if we reach the stage of
our own lack of fear which is the
essence of this gospel, our ability to
raise the standards of life of this
country, so that its stability would be
such that its strength will be derived
from itz own economic and political
organisations, if we reach that stage,.
then we would have fulfilled the flrst
criterion that is necessary for adopting
this attitude.

I submit thgt that criticism does not
particularly apply to this year's
defence estimates. It is a challenge;
it is a question that has to be ad-
dressed to the Government as a whole,
to the country as a whole, whether
this is right and proper and possible
from a moral and national point of
view.

In regard to the second argument
that is raised, that if we did so, if we
naturally disarmed, the world would
disarm, a few years ago, we did cut.
down the size of our armed forces,
but the response was in inverse ra
I am not saying that a good thing
should be done in anticipation of a
good return. I am only saying that.
the argument of reciprocal reaction:
has not been justified by experience,
I have already referred to the tributes
paid to the armed forces and the ap-
preciation of the gallant work they
are doing in the preparedness for
the defence of the country.
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{Shri Krishna Menon]

A great many observations have
been made in regard to details. Some
of them have been, particularly one
lately, of an extremely personal
.character, It is not my intention to
.answer it. This House is not interest-
-ed in personal observations or obser-
‘vations that have no relevance to
the defence of the country, I will,
therefore, try to confine myself not
to answering each guestion seriatim—
there are a large number of cut
motions and within the time you
have allowed me it is impossible to
.deal with all of them—but try and
vdeal with the main sectors of con-
-cern, apprehension, curiosity and
Jlegitimate criticism.

‘The first of these relates to what is
called the secrecy of the defence forces.
In dealing with that, I would restrain
myself and not fall a prey to the
temptation of trying to answer the
aattributions of motives or trying to
fool this House. My estimate of this
House is rather different. There is
no doubt, the withholding of a cer-
tain amount of information in the
_publication of defence material. When
the Estimates Committee ask for
information, the largest possible
amount is supplied. Officers are
‘questioned and in certain cases,
the Chairman of the Committee is
‘given the information and it is left to
his discretion whether the interests of
the country will suffer or not by its
publication. You are well aware, Sir,
that in the last analysis you are the
-repository of confidence in this matter.
I want to say to this House that it is
.not the desire of the Prime Minister
or the Defence Minister or the armed
.services or the Government as &
whole to withhold information from
this House just for the fun of with-
holding it. It may be that our judg-
ment is mistaken. That is why the
‘House is here to criticise and in that
.eriticism, some of it would make its
impact. I freely admit that secrecy
ds one of those things which grow
#rom more to more. The weaker the
country, the greater the inclination to

fear publication of information. But,
the criticism that is levelled is on the
basis that this does not follow the
practice of democratic countries. Espe-
cially, Mr. Speaker, when you were
out of the House, it was said that we
give less and less information. I think
it is useful in this connection to try to
give facts,

14.00 hours,

Mr. Speaker: We are al] fond of
freedom, freedom of speech, freedom
of association. But, there is one
freedom that is very dangerous, and
that is freedom from fact. In 1948-40,
the Defence Ministry circulated infor-
mation which extended to 16 pages.
This year, the book before you con-
tains 80 pages.

An Hon. Member: Blank p;gel.

Shri Erishna Menon: It is not as if
all this is verbiage because we have
been told in express terms that most
of this is cryptic, that is, abbreviated.
Therefore, it is full of substance. The
House has been treated with the ex-
perience that is supposed to be taking
place in the UK. It is quiet legitimate
that this Parliament should sometimes
draw inspiration from the practice of
the British House of Commons.

Shri U, C. Patnaik: May we know
how far the information given to us
in that small brochure compares with
the Army Estimates, Navy Estimates
and Air Estimates of the UK, print-
ed and presented to the House every
year?

Shri Joachim Alva: Their budgets
are enormous. Their expenditure....

Mr, Speaker: Order, order. The hon.
Minister wanted one hour. Even that
may be too short for all the wings.
Therefore, let him go on unin-
terrupted.

Shri Krishna Menon: When I have
finished, Mr. Spesker, perhaps, the
hon. Member on better reflection may
feel that he need not have asked this
question. I am not going to answer
this question,
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It is true that in the British Esti-
mates, the number of troops under the
employment of the Crown is pub-
lished. This is due to historical facts
which go back to the Bill of Rights,
succeeding the Petition of Rights in
1688. In 1689, the King was raising
levies against the people and as a
result of that, Parliament took power
and Parliament said, under the Act,
we shall not raise troops. Due to
historical accident, now-a-days all that
it says is that the troops shall not go
higher than this figure. It is publish-
ed as a historical relic as there are
80 many relics in British Parliament.
For example, the Spcaker is dragged
to the Chair. I do not know whether
we do it or not. With great reluct-
ance, the Speaker steps back and he
is dragged 1o the Chair because in the
olden days, it was dangerous business
to be a Speaker. He is tied to the
Chair in order that he may not run
away. Are wc going to do it and tie
the Speaker to the Chair for that
reason? 1 would like the House,
especially those who have made this
comparison, to compare the British
Estimates with ours. You will find
that in regard to equipment, far more
information iz given.

Secondly, there is another fact to be
borne in mind. This country has no
allies. It is not likely to have any.
When the British Parliament speaks
of military strength, it speaks in the
context of the N.AT.O. In the olden
days, it spoke in the context of
Entente cordigle. It speaks today in
the context of Anglo-American
strength. It speaks in the context of
hydrogen bombs. We spesk in the
context of a small country trying to
defend its shores against whatever
local troubles there may be. These
are different situations. We do not
speak from a position of strength. The
purpose of a debate in Parliament,
apart from examination of accounts, is
to tell the world that they are not a
weak nation. The idea of showing the
Flag or naval displays that used to be
beld in the Kiel Canal or elsewhere is
to impress on the world the might of

the British strength. That is not our
outlook. Therefore, the reasons why
these things appear in the British
Estimates can only be translated in
our coniext by some reference to the
conditions.

The trend of the arguments that was
running through so many speeches,
although contradicted by the later
parts of them is, why should a com-
partively neuiral country, a country
that does not want to involve itself in
various military adventures, following
our policy, have armed forces at all?
Does it happen anywhere else in  the
world? ‘There are few countries in
our position. The only instance I can
think of is Switzerland—a profession-
al neutral country which kept out of
two great wars., There is no secrecy
about this. Their mililary expendi-
ture is published. In 1947, the little
Republic of Switzerland spent 23 per
cent of its revenue on military ex-
penditure, In 1958, it is spending 40
per cent of its revenues on military
expenditure. Thercfore it is not only
we who are not part of any military
alliance. Sometimes, one has to
defend one’s neutrality. That is our
position. When in its wisdom Parlia-
ment accepts publfc  opinion and
decides otherwise, I fear that sort of
decision will not come from Members
opposite.

Shri Nath Pai: We say that you
should be in a state of preparedness:
not that we should not spend. Switzer-
land spends and is ready for defence
from any quarter, against any attacks.

Mr. Speaker: Order, order. The
hon. Minister is answering various
points that have been raised. In his
own Party, the Leader on a prior oc-
casion said something which is differ-
ent from what the follower says.

Shri Barrow (Nominated-Anglo-
Indians): The refercnce to Switzerland
is wrong. The neutrality of Switzer-
land is internationally guaranteed.

Mr. Bpeaker: Let there be no inter-
ruption; this is not the way.
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fhrl Krishaa Menon: I simply
pointed out an instance where a
country that does not spend on
arms, that is not likely to eater into a
war, during the last war had mobilis-
ed one-fourth of its population bet-
ween the ages 16 and 55. What is
more, today it is spending 40 per cent
of its revenue in very heavy arms. I
only tried to point out that existence
of a neutral attitude does not always
mean an attitude of defencelessness.
One of the ways to protect our secu-
rity is not to allow our people to be
afraid. So far as we are concerned,
the Defence Ministry is concerned, in
spite of the fact that we think that
most of the criticisms that were level-
led with regard to concealment of in-
formation is probably not justified, it
will be my endeavour as far as pos-
sible and consistent with my responsi-
bility as your Defence Minister, to
give to Parliament all the informa-
tion that is available. But, if in this
I am merely to be guided by the desire
to satisty curiosity and thereby lay
myself open to the charge of endan-
gering the defences of the country by
helping adverse forces, I am sure
Parliament itself will feel that I have
not discharged my obligations.

Another aspect of this criticism is in
regard to the items of expenditure
given here. Hon. Members who natu-
rally have io rcad a large number
of documents, voluminous ones,—
figures are always difficult—probably
have not been able or have not had
the time perhaps, and it did not strike
their mind by the rcading that they
ecould give, to get the amount of
details that are given. Without any
personal feeling, I would like to
quote one or two instances of this. The
House was told that large quantities
of money had been provided wunder
an item called ‘Miscellaneous’. It was
read out, what does this ‘Miscellane-
ous’ consist of? Postage, printing and
stationery, telephone charges—
Rs. 5,56,00,000 or whatever it was.
Then, it was eloguently asked, quite
rightly,—that was clear—~how does the
Army spend on postage, telephones

ete. this much? I was myself stagger-
ed for a time, One cannot carry all
these figures. 1 looked into that. I
found that this particular item of
printing and stationery appears on
vage 40 under Head C, Miscellaneous.
You turn to Head B Miscellaneous,
another page, a whole full page, then
still another page for B and another
page for A. This is the Miscellaneous
heading. It consists of a large num-
ber of items such as allowances for
units, specialised training—I am only
reading at random—Army  Service
Corps Units and formations, Defence
Accounts officers, Army Headquarters.
Command Headquarters, and other
Staff formations, Military Engineering
Services and  other  Miscellaneous
Estahlishments, Military Attaches to
Indian Embassies abroad, Recruit-
ing organisation, Cantonment Services,
Enginecr Storc Depots, Annual
Training Grant, Amenities to troops,
printing and stationery, purchase of
publications, tclephones and trunk
calls, Renting of circuits; purchase of
publications, expenditure on  annual
practice, field firings, telegraph stores,
equipment, technical training ete. It
is all these items on five pages that
make up the total of Rs. 5 crores. 1
offer no criticism of this. This is a
very natural mistake which any per-
son may commit. I only deal with
the defence estimates, but the hon.
Member has to read all the estimates.

Shri Naushir Bharucha (East Khan-
desh): Which page are you reading
from?

Shri Krishna Menon: I am reading
from the page that is in the book. I
have not substituted anything.

Shri Hem Barua: That is not the
idea.

Shri Krishna Menon: Pages 48, 86,
38 and 36. So, that is the heading of
miscellaneous. It covers a large
range of subjects including communi-
cations, administration, welfare, train-
ing, exercises, ordnance establish-
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ments and other things which cover
Rs. 5 crores. [ was surprised at the
smallness of the amount. And then
the House is invited to consider whe-
ther it is right that the Defence Minis-
try should spend Rs. 5 crores on print-
ing and stationery including this book
and telephones and trunk calls, If it
had been so, it would have been un-
pardonable, but that happens not to
be the case.

Still another criticism was made to
which I was asked to pay attention at
that time, that is, turning to page 100,
in answer or in explanation of the
headings given on the other side, our
answer was a blank page. Seen in
that way it looks somewhat disparag-
ing, and I think it is an offence to
the House, but this book, 1 suppose,
following the pattern of Whitehall
publications prints explanations on
this side and figures on that side.

Shri Feroze Gandhi (Rai Bareli):
Very clever.

Shri Krishna Menon: And it so
happens that on this particular item,
it is not that there are no explana-
tions. The item covers the previous
pages, and the explanations are given
there. The reference was to  item
(G). For item (G) explanation is
given on page 99. The item is
carried over to page 100, the explana-
tion is fully given on page 99, and
therefore when we come to page 100
there is nothing more to print.
Therefore, it was not as though . . . .
(Interruption.)

Mr. Speaker: Le{ him go on.
There cannot be explanations almost
every second.

Shri Hem Barua: We are not con-
vinced. We nced explanations.

Shri Krishna Menon: The House is
justly entitled, if I may say so with
respect, to have concern in regard to
the scrutiny of expenditure, and gene-
rally to feel that it is not voting blind-
ly on demands for large amounts of
maoney. Usually it will be found in
any Budget that the largest amounts
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of money are on undebatable items,
because they are permanent things
which go on from year to year.

If I may do 5o, I would like to
to draw the attention of the House to
the procedures adopted in this matter.
So far as defence expenditure is con-
cerned, with the exception of
smaller items, these are first initi-
ated by the using services, the fighting
services, They are  scrutinised by
their Finance, by their scrutiny ap-
paratus. Well. elimination takes place
there. And they have themselves the
assistance of numerous financial ad-
visers. I hope the Finance Minister
would not think that a measure of
cconomy is required in this connection,
but the Defence Minister pets the
assistunce of Principal, Additional,
Joint and Depuly Finunce Advisers to
the number of 14, and he has  got 30
Assistant Financial Advisers, their
number coming to 43, who are giving

‘us advice—not advice in the sense of

advice in a vacuum. They scrutinise
every item, they =it with cach com=-
mittee. In facl, it is impossible even
to express a word at a meeting with-
out the assistance of the  Financial
Adviser. And the sooner I would
have them in a meeting than any one
clse.

So, it gouvs through this process in
the armed services. Then it comes
before the Defence Minister's Inter-
services Committee. It is  discussed
there in full. Then it goes to various
departments of the Defence Ministry
for further probe. Then it goes finally
before the Defence Committee of  the
Cabinet.

So, it is not as though these figures
are just pencilled down by somebody
and brought before the House rely-
ing at the present moment on the
majority the Government has in  this
House. Government does not regard
those people who sit on these Benches
as sheep who will vote for anything
that is put forward. They are discuss-
ed elsewhere, and they go through all
these procedures.
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{Shri Krishna Menon]

Now, the hon. gentleman opposite
has referred to—and I would like to
make a point of personal explana-
tion—my lack of respect for this
House. If that is so, it would indeed
be a grievous charge, but I was not
the one who said that the average
high school boy knows this, but the
House does not. I did not say that.
If I had said that, it would be ex-
tremely disrespectful.

Within the limits of my responsibi-
lity and my capacity, I have tried to
place beforc the House as much
information as is available, and it is
always available to the House by its
various methods of large numbers of
questions, by the Public Accounts
Committee's operations, by the Esti-
mates Committee, by conversations
which Members have with Ministers,
and also by published documents, We
have got to think of this country in
terms of its 1} squarc miles of ares,
its 3,000 miles of coastline and its
9,000 miles of international frontier,
most of it with Pakistan.

I am, in this connection, asked: what
is our patlern of defence? I freely
confess 1 do not understand the con-
tent of this question. If the question
is: what is our defence policy based
upon, I think I am free to state that
it is based firstly on the necessity of
the protection of the external front-
iers of this country from any one who
should either be so unwise, or so {ill-
advised, or so adverse to us as to want
to violate our sovereignty. Secondly,
it is the purpose of the defence forces
to go to the aid of the civil power.
It is doing so today at great cost to
itself in the Naga Hills area of Assam.
But in this country of ours, going to
the aid of the civil power has not
meant, since independence, merely
being an additional police force. The
Army, the Air Force, and on occasions
even the Navy have been called inf
commission for relief from floods,
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have also been called in on works of

construction. That is the second as-
pect of our defence policy.

Thirdly, conditioned as we are as a
Member of the United Nations, as one
of those people who have not only
accepted the Charter but try to follow
it as far as we can to the best of our
ability, we have placed our defence
forces according to our own convic-
tion, not at anybody’s behest, at the
disposal of the international com-
munity for purposes of maintenance
of peace. We have not gone any-
where to police anyone. Our soldiers
have not stepped out of this country
since the 15th August, 1957 to do what
is called showing the flag, or coveting
anybody’s territory, or to impose on
any pcople the might of our arms,
but to scrve others, to keep conflict-
ing forees scparated wunder interna-
tional auspices. And they have gone
there at great risk to themselves, be-
cause they are not covered by the
protection of armies. They are not
covered by the law of that country,
but by the law of our country. And
what is more important, they have
gone in such limited numbers, and I
am happy to repeat once again before
the House that no deed of valour, no
act of prowess, no colours won, no
record in the great deeds of the Indian
armed forces equal the performance
of these men. I say it not only of the
much-maligned officer who has had the
opportunity of education, experience,
good manners and all that sort of
thing, but of the ordinary soldier who
has gone out, and 1 tell you he has not
been specially briefed for this, but he
has been a true ambassador of the
spirit of this land.

Therefore, it is with some sadness
that one hears reflections for the pur-
pose of political argument against
those gallant men of our fighting ser-
vices.

An Hon, Member: Who did it?

Shri U. C. Patnatk: Nobody did it.

Bhri Krishna Menon: I suggest you
read your own spesches.
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Shri Joachim Alva rose—

Mr. Speaker: There is yet a long
way between the hon. Member and
the Treasury Benches.

Mr. Speaker: The Minister is suffl-
ciently strong to take care of him-

k

Mr. Spesker: Order, order. There i3
a limit to this kind of interruption.
(Interruptions.) What if? Is it not

16 APRIL 1988 Demands for Grants

10370

hon. Members {0 say anything they
like and then not allow Government
to justify its action? What is this
kind of thing? Are we entering into
a battle here?

Shri Feroze Gandh i
No.

Mr. Speaker: Hon. Members if they
want to draw their swords may do so
outside this House. But let them con-
fine themselves to remarks in this
House, I shall allow them to express
their views in an orderly manner; if
they are interrupted, I shall pull up
this side. Likewise, I expect hon.
Members also not to interrupt. I say
it once, and I say it twice; if for a
third time they do any one of these
things, I shall take more serious

(Rai Bareli):

go on. To the best of his ability, he
will answer. Why should hon. Mem-
bers get up again and again and say,
‘My particular point has not been ans-
wered?’ It is open to the Minister to
find out on which point emphasis
to be laid by him, which he
answer, and which he need not
wer. Hon. Members may draw
conclusion regarding a matter
he does not answer. In his op
it is too trivial. In the opinion
hon. Members, it may be too bi
right, let them go to the coun
large.

Now, the Minister.

Shri Nagl Reddy (Anantapur): On
a point of information . ..

BatiE
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Shri Hem Barua: On a point of
order . . . (Interruptions.)

Shri Erishna Menon: If I referred
to adverse observations in regard to
our Armed Bervices, it referred to. , .
(Interruptions.)

Mr. Bpeaker: Are the hon. Mem-
bers interested in disturbing the pro-
ceedings of this Homse?

Some Homn. Members: No.
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Mr, Speaker: .All right. Hon, Mem-
bers may please keep quiet,

Shri Hem Barus: On a point of
order . . . (Interruptions.)

8hri Krishna Menon: I do not with-
draw, and I would not want to with-
draw one word of what I said about
my attitude towards the Armed Forc-
es . .. (Interruptions.) And the cap
will fit where it should fit, and no one
else . . . (Interruptions.) 1 am respan-
sible to Parliament, It is my duty to
defend them before Parliament. They
are & band of gallant self-sacrificing
men who are serving this country to
the best of their ability. And it does
not lie in the month of any one of us
to make any attack upon them.

Shri Nath Pai: We are equally proud
of our Armed Forces.

Skri Asoka Mehta (Mazaffarpur): It
is a serious charge that has been made
against this side of the House.

Mr. Speaker: What is the serious
charge?

Shri Asoka Mehtn: A serious
charge has been made against this
side of the House, that some Member
on this side has challenged the gal-
lantry of our Armed Forces. I would
like the Minister to point out who has
done it . ..

An Hon. Member: Nobody has done
it.

Shri Asoka Mehta:... .or else,
withdraw the allegation. He is also u
gallant man; he leads our gallant men.
Either he should withdraw the alle-
gation that is baseless, or he should
substantiate it and point out the Mem-
ber, and we shall look up the record
and see if he has said it; and I on be-
half of this side of the House promise
you that if any one has made that kind
of charge, we will see to it that he
withdraws it in the most honourable

manner,
Some Hon. Members: Hear, hear.
Mr. Speaker: I am exceedingly sorry

that hon. Members here would take
to heart even a smsall remark. He

says . . .

Shri Asoka Mehta: He repested it

Mr. Speaker: It is open to the Min-
ister to find on the basis of the various
kinds of remarks that have been made
that there is a kind of accusation
against the gallantry itself, not that he
says that Shri Asoka Mehta said so.

Shri Asoka Mehta: 1 completely
kept quiet. It was only when he re-
peated it that I got up, to give him a
chance to put himself aright.

Mr. Speaker: I would once again
say this. I shall look to the leaders
of the various groups to see that their
followers do not go on interrupting
Government, when they are on their
legs. I shall expect this side also to
equally observe reticence and not go
on interrupting them from time to
time. Why should we go on like this?
Are we having a battle today? ‘The
whole world is clam. Inside this
House, should there be a battle royal?
Hon. Members will keep silence for
sorife time.

There is no point of order in this.
(Interruptions.)

I am not going to allow this kind
of interruption. There is no point of
order in this. Nothing is meant against
the gallantry of any of our Forces.

Shri U. C. Patnalk: From this side,
we have been paying the highest com-
pliments to our Armed Forces,

Mr. Speaker: I agree that the hon.
Member is a gallant man.

Shri Krishna Menon: My hon. friend
Shri Asoka Mehta . . .(Interruptions.)

Mr. Bpeaker: Hon Members here
assure that the Defence Minister
and his Forces are all gallant. There
is no difference.

Shri Krishna Menon: I did not refer
to gallantry. I said about the Defence
Forces. Here is an observation:

“Does our soldier know what he
is fighting for?”

That is a reflection on him. We are
told again, our Army will go to
Colombo, the Air Force will go to the
Himalayas or whatever it is.
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Shrl Goray (Poona): I never doubt-
ed the gallantry of our soldiers. I
said that in other countries, the soldier
is given some sort of education as to
the ideals that he is fighting for. Are
we taking care to do that? What is he
fighting for? What is he defending?
That was what I said. That was not a
reflection on the soldier. (Interrup-
tions.)

Mr. Speaker: Order, order. There
seems to be no end to this kind of
discussion. I did not know about this;
I was not present when the hon. Mem-
ber made this statement. It is cer-
tainly open to the Minister to feel that
the remark was that they have not
been so far coached up, that is, those
people who stand first, go through a
number of tests, and are working in the
various Forces, are Commanders in
Chief, our young men who have come
up, have yet to be told what exactly
they are fighting for; that means that
they do not know what they are
fighting for., Now, therefore, the gal-
Jantry of the Forces comes under ques-
tion. If the Minister reinforces his
point and says that our men are quite
good and have established themselves
at various levels, I think it is proper
justification on the part of the Minis-
ter to re-emphasisc this matter.

Shri Krishna Menon: If you will
permit me, I would like to say that I
consider it my duty as Defence Min-
ister to say this that if there are
observations, which there are always,
coming from one source or two
sources as the case may be, which do
not reflect the view of the House or
of the country, I believe, I have as
much freedom as the ordinary Mem-
ber: I have greater responsibility to
the Armed Forces of the country,
when observations of this character
are made. I shall refer to another
one very soon. In the increased
budgets, it would be an error to sup-
pose that all this expenditure is
because of the increase in equipment;
none of it is on any kind of arma-
ments race for the expansion of the
Army. The Armed Forces cannot
escape the consequences of rise in
prices, of rise in pay and things of

that character. So far as the figures
are concerned, I have them here,
There has been an increase of Rs. §
crores in dearness allowance; there
has been an increase of Rs, 5 crores
on account of food stores, and Rs. 8
crores on another item. These are all
items coming under pay and allow-
ance of the troops.

Then, what has to be remembered
is this, that however much the quan-
tum of equipment you buy in a year,
all Armed Forces equipment have
limited lives; they may look service-
able, but they must be in a condition
not only of potency, but they must
alko be free from danger to other
people. So, normally speaking, all
the usable ammunitions of all sizes
and kinds have got marked periods of
life. After that, they have to be re-
placed. And the replacement years
sometimes come ail together. But
apart from that, equipment also
wears out. Now, it wil] be scen, and
there is no secrecy about it, that the
bulk of this increasc is in regard to
the Air Force. Either you have an Air
Foree which can give a reasonable
account of itself—we arc not putting
young men in planes where they are
bound to be shot down—or you do
not have. So long as this country
thinks it is necessary to provide
reasonable defences in the air, we
have to provide the Air Force with
such cquipment—not the best in the
world; we cannot afford to do it, and
we do not need it at least in the pre-
sent circumstances. We are not con-
ditioned, and it is not our purpose to
condition our armies in the context
of a world conflagration. If there
were a world conflagration, where the
modern weapons of mass destruction
were to be used, we would not have
to make a decision; our people will
make jt for us.

Therefore, the Air Force, which
converted itself into a jet force some
ten ycars ago, had to replace these
planes which were not thrown away
but have gone into the Territorial Alr
Force and for training purposes. In
any case, we would have to have these
new planes, and so the replenishment
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of these forces accounts for a very
considerable increase in the Air Force
budget.

In that connection, questions were
asked about particular aeropisnes.
Before I answer that, I may say, since
it has been said that the methods of
purchase require enquiry and expla-
nation, that there is always room for
enquiry, there is always room for
Improvement. 1 would like to tell
the House that the Defence Ministry
does not buy anything; probably,
‘anything’ is not quite accurate, but
the only things the Defence Ministry
buys direct are things coming under
Eovernment to government purchases.
That is to say, if we buy equipment
from the War Office in England or
from the Government of France or
whatever may be the source, then it
is not necessary to introduce any
other civilian element in it. In the
case of the British Government, it
will be either the War Office or the
Ministry of Supply dealing with the
Defence Ministry, its advisers, finan-
cial advisers, everybody direct. All
other purchases of the Defence Min-
istry are made through the Ministry
or Works, Housing and Supply, and
they go through the normal proce-
dures of every other purchase in this
country, and they are subject to the
same scrutiny. Our function—I won’t
say our responsibility—what part we
can play in this is in estimating what
is required, telling the procurement
agency, the Ministry of Works, Hous-
ing and Supply, what is required, and
in many cases, particularly of specia-
lsed equipment, proving the machi-
nery of inspection, in order that what
is bought is of use to our country.

Therefore, there is no question of
any one specialising in purchases or
going to the Planning Commission for
that purpose. The purchasing machi-
nery is the Ministry of Works, Housing
and Supply. So far as as we under-
stand, they are governed by regula-
tions and all the operations of pur-
chase come before the Public Accounts
Committee in the normal way. In
chase come before the Public Accounts

Commiftee in the normal way. In
regard to some items, questions are
asked in Parliament.

Government were asked with regard
to the efficacy, obsoleteness or obsole-
scence or otherwise of certain aircraft,
I think there is no harm in saying
that none of the aircraft we possess
is an up-to-date aircraft in the world
flying at 2000 miles an hour. We could
not afford them; we could not use
them; we do not need them. But the
mircraft that we have got in this
country are the best that could be
obtained for our purposes, and they
form the front-line figting forces of
the Air Forces of the countries from
which they are procured. Members of
Parliament, Members of this House
have seen them in operation.

Reference was made to the fact that
in the British House of Commons there
was a considerable discussion about
the Hunter Fighter aircraft. It is
entirely true. That is why it is a good
aircraft today. What we have
today is not the Hunter aircraft to
which those references were made.
Acroplanes, as was suggested, cannot
be made overnight or in a period of a
year in this country. They go through
enormous, intensive research both in
period and in the quality, Then they
are produced. They go through a con-
siderable amount of tests and
experience at Ruxtom, so far as the
British planes are concerned, and then
they go into the Royal Air Force and
it is only when they are tried that
way that we, with our limited resour-
eces, can afford to have them, because
if they are not good, what are we to
do it. So this is the aircraft that we
have, what is called Hunter Mark 56.
The Royal Air Force has got Hunter
Mark 8 now.
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duction line to us. They are not
bought from anyone else, They are
manufactured for us, and what is
more, they contain modifications suited
to our couniry and to the requirements
our own Air Force has specially asked
for. So they are not even today
identical with the latest Hunter air-
craft because they contain improve-
ments upon them, and suited to our
conditions.

The same thing apnlies to the French
planes which we bought a year or two
ago. They are not the latest version
of their Mystere planes, but they were
the latest in production at that time.
Naturally, in these countries of
advanced industry, mew things come.
Otherwise, they become obsolete. This
conception of obsolete weapons is
very relative. It could be argued that
in the days of modern fast travel with
trucks and buses and what not, the
mule is obsolete. But the mule is very
essential for the Indian Army and no
truck, or lorry could take its place.
It is well known that in a recent war
which was called limited war, one of
the embarassments of the fighting
force was the greater speed of its
planes. They were too good for the

purpose.

So this question of obsoleteness or
otherwise is very largely dependent
upon the circumstances including our
resources. It is equally true that the
equipments of our armed forces are
not as much or as good as we would
like them to be. But that is all we
can afford and it is doubtful if we can
really afford even that. So we are
stretching ourselves to the limit in
order to keep the armed forces in trim
agalnst any contingency and also in
readiness.

.

I would like to say that in the case
of the armed forces of a country like
ours, it is not merely a question of
recruiting some men, putting them for
three months' training and sitting
down waiting for the day when trouble
arises. These men and their officers
g0 through continuous training day
after day, and much of it today is in
the context of modern science and

technology which are highly compli-
cated. It is surprising to see the
extent to which they have absorbed
8t and are able to use it So it is not
as though they have any rest periods
or any periods when they can ‘et
down their hairs’, so to say, but they
are put through very intensive and
efficient training largely because of
their smaller size and the requirement
that the national army of ours must
do the best it can.

A question has been asked: Why is
this item of ‘stores’ appearing? I my-
self think it is a misleading expression
because generally in popular language,
stores may mean something rather less
than a specialised weapons and so on.
But in the parlance of the armed
forces, stores include practically every-
thing. They may include engines of
aeroplanes, spare parts, grocery, all
kinds of equipment, vehicles, 1n fact,
they include all those things that the
armed forces require. So you see this
item of stores against which a large
amount of money is mentioned. What
is kept in storage, that is all 1t means.

An Hon. Member: Cold storage!

Shri Krishna Menon: With regard to
keeping in storage, it is not as though
the armed forces just require equip-
ment for the day. They have to carry
a certain amount of reserves. I believe
we have reduced these reserves on
account of the economic conditions in
the country to the utmost limit of
prudence. I am sure my predecessors
—any one who knows anything about
it—would perhaps feel concerned at
the degree to which we have reduced,
but we have been obliged to cut our
coat according to the cloth or even
taking some liberty with the Finance
Minister in that way. But the
reserves we carry today are, shall I
say, very modest, and those reserves
are owing to stores.

Then you will ask: ‘If you do have
reserves and you are not using then,
why should ‘reserves’ come again next
year?’ The unfortunate part of these
things is that the reserve of today
becomes the surplus of tomorrow.
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They are ‘waged’ out. So they have
got to be replenished. That is how
the defence forces work.

Again, the cost is increased not only
by the cost of living in this country
but also by the general rise of prices
internationally everywhere. During
the closing down of the Suez Canal,
we experienced some difficulties in
this way both on the civilian side and
on the military side. 1 asked the
Defence Ministry to take out one
example. A three-ton vehicle used to
cost the defence forces Rs. 32,000 two
or three years ago. Now it costs
Rs. 46,000, 50 per ccnt higher. Every-
thing goes on in this way.

Speuaking about wvehicles, hon. Mem~-
bers raised a question, why don't we
use old vehicles and so on. Though it
has not been stated in this House
before, by far the greater part of this
kind of equipment we have are what
has been laid over, what have been
left over as a result of the Great War.
Soume of it has been disposed of. But,
now, we are bringing them into
condition, They won't be first-class
vehicles. We are bringing them into
condition. We have brought back
10,000. Now, going further and satis-
fied with lower quality, another 10,000
from the dump hcaps are being
brought back into condition. It would
leave only a handful of vehicles that
would be fit for scrap. But it is not
easy to recondition these vehicles
because these vehicles are not made
now. We have to make a search for
the parts, from some far off corner.
They are not vehicles in production
now; and nobody makes the parts. One
has got to wander all over the world
and observe all the procedures of pro-
curement and pay really more. This
is the point about the reconditioning
of the vehicles. Therefore, I think, the
consideration that Defence Ministry in
all its branches, the Armed Forces, the
production side, the procurement side
etc. is giving to indigenous production
in the last few months—I do not say
it is only in the last few months—is
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an increasing one and becomes of
very great importance.

Already in the last 12 months, we
have effected economies by indigenous
production of foreign exchange to the
extent of Rs. 2 crores in regard to
ammunition. 1 believe in the next
12 months' period, though we will not
become self-sufficient in the matter of
ammunition because of certain diffi-
culties which can only be got over by
industrial development of the country,
one hopes that indigenous production
not only in the way of ‘ammunition
but in the way of vehicles, in the way
of armament vehicles and certainly
in the way of many of the weapons I
have been mentioning would go apace.

But the House would bear with me
if I say that there should b some time
lag allowed for this. As I aniwered
Scth Govind Das the other day, there
is, I admit and I recognise that there
is a large amount of capacity in the
Ordnance Factories, capacity that
could be used, these factories were
built for a differcnt purpose. They
were built in British days where only
a certain part of the work had to be
done. The capital part came from
somewhere elsc. These were more or
less auxiliary apparatus of ours and,
therefore, nothing is complete for any
full and self-sufficient purpose. Unless
there is a balancing of plant, unless
there is putting together of things and
supply of deficiencies of various kinds
these things ,do take time. And what
is more, the Armed Forces cannot be
expected to accept equipment unless
it has been tried out, not by them-
selves, it is true. All these things take
a little time and I am happy to inform
the House that all sections of the
Defence Forces and the Defence Minis-
try are imbued now with the idea that
we must make things go, that we have
to make this country self-sufficient,
that sometimes we have to go without
them and sometimes we have to go
with second-rate things—and not
second-hand things—in the hope of our
being able to rely upon ourselves.
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It is no fault of theirs that in the
past we have had to rely very largely
upon other people because today we
are able to do certain things which
we could not have done two years ago
ind because the production of Defence
equipment really depends upon the
industrial state of the country. It is
my hope that when some of these
offorts reach a little further progress
I would be able to acquaint the House
with the degree of progress that has
been made. But, it is not always
possible to submit reports of confer-
ences that take place between officials,
progress conferences, production con-
ferences and others because if we
proceed in that way it often creates a
lack of initiative among these people
or a fear that something would go
wrong. So a great deal of initiative
is allowed in that way; there are finan-
cial checks in regard to all this pro-
duction machinery and it goes through
the various organisations that are con-
cerned with production and finally
goes before the Defence Minister’s
Committees and in cases of major
importance they go before the Cabinet.

Questions were asked in regard to
the slowing down of engine produc-
tion. I would like to inform the
Fouse that there is no truth in this
whatsoever. The production of the
Gnat Planes is going on. These planes,
it is quite true, are of short range and
that is only required. Every plane
has got a different purpose. I was
asked why these came in an air-craft
carrier and were not flown from
France. These are short-range planes
and they are not intended for inter-
national or inter-continental traffic.
They stay in the air for a few minutes
and then vanish; they fire and come
back. They intercept other planes,
wipe them out and come back after
the sortie. These things came by an
air-craft carrier because they brought
a lot of spare parts with them and the
French Government were good enough
to place this aircraft carrier without
any cest to ourselves except for the
fuel. We are grateful for that. It is
not tne matter that the planes could
not fly. They h ad to be assembled
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here; they came in a. completely
knocked down, breakdown condition.
They were assembled by our own men
in our own factories. They are in
good flying condition and any sugges-
tion that they are not, does not cor-
respond to the facts.

In any squadron of planes or a fleet
of aircraft there would be a plane or
two which will have to be grounded.
It is not like getting into a motor car
where one s2ve, let us get into it and
see later on if we cannot do something
about it. But we cannot do the same
thing #n the air unless it is 100 per
cent in perfect condition. Unless it is
in perfect condition and has the certi-
ficates of all sorts of officers, it does
not go up. On seeing the slightest
defect, it is grounded. Not only it is
grounded; but the whole family of it
is grounded because if there iz a sus-
picion that something is wrong with
one plane then the same defect may
be somewhere else also and it will be
too late to find it out. So, sometimes
some newspaper gets hold of this and
says that the plane has been grounded.
Other planes are also grounded very
often. The Constellations in which
you travel may have to be grounded
sometimes because of defects. I am
not saying they are grounded.

I would like to assure the House
that so far as it is known, as far as
the aircraft machinery is concerned,
very close enquiries are made and in,
the procedures in the Defence Minis-
try they go up to the Deputy Minister;
I see them and the Air Marshal has
got close contact in all these matters
and there is no suggestion whatsoever
that in any aireraft equipment of this
character we have defective service.

With regard to the Gnat planes, they
are the planes that we propose to
manufacture here, and produce
engines, the Rolls Royce engines.
Reference has been made that there
has been slowing down in production
of engines in Bristol office—but there
has been no slowing and they are
made in Bangalore. They are being
made in Bangalore and there has been
no slowing down of this production.
But one cannot wish the engines to
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come into existence; they have to be
made. The engine section in the
Hindustan Aircraft Factory is making
good progress in regard to this. We
bope that—I cannot give any time
limit—we hope that within the sche-
duled time or even before it, the planes
that are made in Bangalore will take
to air.

We are asked why should we have
planes that go only 800 or 9500 miles
in range. But that is the purpose.
They are economie in mduction they
are economic in use; they have got
terrific speed and therefore you can
put larger numbers in the air and,
probably, it may perhaps have some
effect upon the psychology of the
enemy in case of war.

Then there is the related question
posed with regard to aircraft guns.
Shri Bharucha told us that out of
14,000 shots only one hits a plane. It
may or may not be so. I do not know.
But the purpose of the aircraft gun is
not merely to bring down a plane; it
is to prevent a plane coming near
yours, Therefore, anti-aircraft guns,
while they may not be used in hydro-
gen war, in the context in which we
are placed, they will have not only
this—I am not going into the details—
but they have got other functions to
perform. Again, there is no harm in
telling the House that we have not got
enough of them or the latest of them;
but what we have we make do and it
is not possible to displace them in the
present conditions of our country
because, it is not merely a question
of shooting down a plane; it is a ques-
tion o:l preventing the other fellow

Shri Warior referred to ﬂu thou'th‘,
down of workers and the troubles in
the HAL. I want to say here and how
that the Ministry of Defence has not
shot down any workers and I hope
that the House will accept my state-
ment and join with me in expressing
regret that a statement of this kind
should gain cwrency. What is more,
in the last 12 months since I have been
familiar with the matter, there have
been no strikes and no lock outs in the
HAL which is concerned with the
labour problem. The workers were
locked out the other day in order to
protect our own equipment because
there was tumult and trouble in
regard to something else. The main-
tenance of law and order is a matter
for the Mysore Government. If there
was trouble outside the factory, pro-
cessions might have been permitted or
might not have been permitted.

1451 hrs.
[M=. DepuTy-SPEAKER in the Chair]

Shri Tangamani: What has the
Defence Ministry done when fits em-
ployees have been shot down?

Shri Krishna Menon: The Defence
Ministry is not a foreign State to
claim reparations. Maintenance of law
and order is the responsibility of the
Mysore Government and it is not our
purpose to offer any criticisms or any-
thing of that character. All 1 say is
this that there have been no strike
and no lock out inspite of incitements
from certain quarters to do so in the
HAL. The troubles that have been in
the HAL would have been resolved
long ago if one or two individuals did
not want to make political capital put
of it. I think the Opposition makes &
mistake in baiting me to make this
statement. It is far better unsaid. The
lock out was an essential procedure
adopted by the General Manager of
that factory which I fully endorsed in
order to protect Government property
and the lives of innocent people. There
was sabotage going on. The organised
body of workers was not in it. Not s
tingle responsible working persom, ir-
respective of his political opinton—I
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am not concerned about the political
view of persons in the HAL—was
there. It was not done by any res-
- ponsible person in it.

There has been no inhibition on
trade union aectivity. There was no
attempt to lay down an unjust law. I
have told this House that inspite of
that lock out, as soon as conditions of
sabotage and violence were removed,
the factory was opened, compartment
by compartment and the attendance
on the last day was more than usual.
I assure the House that there will be
no victimisation, no ban on legitimate
trade union activities. There will be
no attempt to keep the disputes pend-
ing.

Shri Hem Barua rose—

Mr. Deputy-Speaker: He is not
yielding.

Shri Krishna Menon: The trade
union friends wanted to go before the
labour tribunal and it is a part of the
law of this country that if a trade
union wants to take a case to a tribu-
nal, it is entitled to do so. I think
the Opposition should thank us for the
fact that we were so ready to go
before the tribunal. Once it is before
the tribunal, either the applicant must
withdraw the case or it takes its
course, I assure the House that as
soon as it is possible for me to get out
from here, I would go and see that for
myself. I am sure the Managing
Director of the factory is handling this
matter extremely well and there is no
encouragement given to anyone what-
soever to keep trouble going....

Shri Narayanankutty Menon
{Mukandpuram): Out of many
demands, only one was referred.

Mr. Deputy-Bpeaker: The hon.
Member shall have to wait till the end.
He is not yielding.

Shri Narayanankntty Menon: Wrong

statements are made here.... (Inter-
ruptions)
Mr, Deputy-Speaker: He is not

plﬂnﬁymdhﬂumd he may say
what he wants to say.
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Bhri Krishns Menen: All I said was
that there was no labour trouble in-
volved in this matter in the lock out.
There had been no strikes and the
relations between the working people
and the management are by and large
good. We have the assistance of trade
union officials of all sorts of political
opinions  including the  political
opinions of the Members opposite who
are very helpful and responsible in
this matter. I believe that we ought to
join forces in order to scttle these
matters without affecting Government
or national production.

Service conditions were referred to.
I cannot say that I agree with all that.
It is part of the covenant. I share
the views that the conditions in which
our iroops live in various places—not
everywhere—are not of the best. The
housing conditioni; are bad. The allo-
cations that we can make in the con=-
ditions of our economy are limited. But
morg strenuous efforts are being made.
Only last weck in Ambala where the
troops live in a rather—shall 1 say—
unenviable condition, projects have
been undertaken to  improve the
condition and troops themselves are
taking part and it is our hope in the
next few months, the experiment that
is being tried would go a long way
towards ameliorating the condition at
least in that part and that the example
will spread.

Reference was made to the education
of the children of the army officers. 1
am sorry I have taken the time of the
others. I am happy to inform the
House that much progress has been
made in this way and the Armed
Forces had themselves come forward
with plans of contributory schemes
for which the Government had made
its contribution for the education of
the children of the higher officers and
the other ranks. There is considerable
progress both in quantity and in
quality. I would like to say here that
in the so-called X.G., schools, the bulk
of the pupilsu'ethe children of other
ranks, Therefore, there is no class
distinction in that way.

I was asked why it was that we paid
the officers more pay than the soldiers,
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That again is a matter of policy with
which the House is concerned and it
must decide just as for instance,
whether the hon. Members of Parlia-
ment should be paid as much as the
attendants at the door or less or more
and so on. That is a matter which
ought to be discussed afterwards. But
at present under the provisions of
the Army Act, Navy Act and the Air
Force Act which this Parliament
passed and which is the law of the
land, we have this hierarchy.

I am cxtremcly grateful to hon.
Members for offering eriticisms, I
want to assure them that so tar so I
and the Defence Ministry are con-
cerned, we take these in good part. It
is only right and legilimate and
natural that they ask why what they
regard as information is not made
readily available to them. It will be
our business to sec as to how much of
it can be disclosed. It is not because
there 1s some account in newspapers
and we were told that some informa=-
tion was given in some magazine. I
have not said that it is the correct
information. My officers have not
said so. We are not prcpared to say
that it is not accurate information
because that would be giving informa-
tion. These are all flying kites. In
the countries from which we procure
machinery of this kind, tha industry 1s
in private hands and these equipments
are manufactured by private manu-
facturers. Naturally, when they are
supplying something they will give
out some information except when
they are under secrecy in their own
country. It so happens that the equip~-
ment for which we go in are usually
not of the secret type, so far as they
are concerned because of the compara-
tively backward stage of our level of
equipment and so on.

Shri Frank Anthony referred to the
court martial one of those things of
which we are justly concerned: the
liberty of the subject even if he is in
the Armed Forces. But all court
martials are conducted strictly
according to the law and the rules
framed by Parliament, It will in fact

be very wrong for them to go against
this law. I would like to assure the
House that there is no question of the
Judge-advocate wanting to obtain
convictions or succeed in his prosecu-
tions. I would like to say both on
behalf of the profession to which he
belongs and also the Services that
these men are hon. men and perform
their duties according to their owm
lights of duty and to the best of their
ability, according to law.

Shri Mahanty (Dhenkanal): We
could not hear,

Shri Krishna Menon: 1 said that
these officers carry out their duties
before the court martial according to
the laws and to the best of their
ability, according to the laws passed
by Parliament and in conformity with
the rules under those laws. The
Judge-advocate is not a person who
cither tries to obtain convictions or
punishment. As always in a court,
when a party is defeated, he thinks
that the law is wrong or the Judge
is wrong. It is normal human reaction.
I would like the House to feel assured
that this court martial procedure
comes under review of the higher offi-
cers and there are provisions of appeal
to the Government in certain cases.

Mr. Deputy-Speaker: I thank the
hon. Members for their criticisms and
also for their expressions of apprecia-
tion,

Mr. Deputy-Speaker: Am 1 required
to put any cut motion....

SBhri Asoka Mehta: Sir, before you
put the cut motions to vote, may I in
all friendship and goodwill again
request the hon. Minister to withdraw
the allegation which he made against
some hon. Members of the Opposition?
It is a serious matter, and I hope the
hon. Minister realises our feelings on
this subject.

Mr. Deputy-Speaker: That had been
explained, I suppose.

An Hon. Member: No, Sir.

Mr. Depaty-Speaker:
Speaker had also tried to

hon.
that
there ought to have been no grouse
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after it when the Speaker had ex-
plained the whole position.

Shrl Asoka Mehia: Out of respect
for the Speaker, Sir, we deliberately
kept quiet. We listened to the Minlis-
ter in utmost patience and courtesy
hoping, Sir, that when his speech is
over we shall get an opportunity to
get these things cleared up.

Mr. Deputy-Speaker: But I should
suggest to the hon. Members that,
when they have shown so much res-
pect to the hon. Speaker that should
not be withdrawn so soon. If there Is
a grouse that can be settled in the
chamber with the Speaker. We can
sit together there, talk over it and
discuss it instead of pursuing it just
now here.

Shri Asoka Mehta: Sir, the matter
is of vital importance, It has been
suggested that some Members on this
side of the House have questioned the
gallantry of our Armed Forces. Ths
is something which we find it very
difficult to accept. You know, Sir, 1
am a person who rarely loses Mhis
paticnce, and I have been shocked oux
of my patience.

Mr. Deputy-Speaker: I appreciate
the extent of feeling that the hon.
Members have, but I would advise
them that we can sit together, open
those records that are there, look into
the words that have been used ana
then decide. Afterwards we can fina
out if there are some amends requirea
and whether they should be done In
the open House or somewhere else,

8hri Hem Barua: Those words were
read out by the Minister.

Mr, Deputy-Speaker: Order, order.
I suppose hon. Members would accept
my advice at this moment.

Bhri Asoka Mehta: Sir, I am most
anxious to respectfully submit to
whatever you say. I do not think
there will be any other Member in
the House who is more interested on
thit cause than myself. I think It
woild be doing an injustice to myselr
and to the cause that I have come

here to repredent, if on this point this
matter is not cleared up just now.

S8hri Krishna Menon: Mr. Deputy-
Speaker, I have not the slightest
desire to give any offence to any of
the hon. Members. I felt it my duty,
when things were stated which might
be a reflection on the Armed Forces
who are not here to defend themselves,
to say that with that particular obser-
vation I did not agree. If it has
offended anybody, I am sorry.

Mr. Deputy-Speaker: I shall now
put all the cut motions to the vote ot
the House.

The cut motions were negatived.
Mr. Deputy-Speaker: The question

18

“That the respective sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent to complete the sums neces-
sary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1959, in respect of
the heads of demands entered In
the sccond column thereof against
Demand Nos. 8 to 12 and 108
relating to the Ministry of
Defence”.

The motion was adopted.

[The Motion for Demands for Grants
which were adooted by the Lok
Sabha are reproduced helow—Ed.]

Demano No. 8—MiNisTRY OF DEFENCE

.

“That a sum not exceeding
Rs. 3454000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1859, in respect of ‘Ministry of
Defence’ .

Demanp No. 9—DgreNcz Ssrvices,
ErrecTive-ARMY

“That a sum not exceeding
Rs. 1,68,2423,000 be granted to the



“That a sum not exceeding Rs.
15,26,32,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1059, in

respect of ‘Defence Services,
Effective-Navy'".
Demanp No. 11—DEFENCE SERVICES,

ErrecTivE-Am ForcE

“That a sum not exceeding
Rs. 81,1630,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1859, in respect of ‘Defence
Services, Effective-Air Force'".

DeEmMaND No. 12—DEFENCE SERVICES,
Non-ErrecTive CHARGES

“That a sum not exceeding
Rs. 12,66,28,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1959, in respect of ‘Defence
Services, Non-Effective-charges’".

Dmaaanp No. 108—Dzrznce CAPITAL
. OuTLAY

“That a sum not exceeding
Rs. 27,44,04,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1858, in respect of ‘Defence Capital
Outlay’ ™.

Mr. Deputy-Speaker: The House
will now take up discussion and

voting on Demands Nos. 27 to 41 and
11 to 117 relating to the Ministry
of finance (including Planning Com-
mission) for which 7 hours have been
allotted,

Hon. Members desirous of moving
cut motions may hand over at the
Table within 15 minutes the numbers
of the selected cut motions.

Hon. Members are already aware
of the time-limit for speeches.

Densand No. 27—MiNsTeY oF FINANCE

“That a sum not exceeding
Rs. 1,4554,000 be granted to the
President to complete the sum neces-
sary to defray the charges which
will come in course of payment during
the year ending the 31st day of
March, 1959, in respect of ‘Ministry of
Finance'".

Demanp No. 28—Customs

“That a sum not exceeding
Rs. 3,81,58,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
comc in course of payment during the
year ending 31st day of March, 1959,
in respect of ‘Customs’”.

Temano  No.  20—Union  Excisc
Durtres
“That a sum not exceeding

Rs. 7,21,32,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment
the year ending the 31st day of
March, 1959, in respect of ‘Union
Excise Duties'",

Demanp No. 30—Taxzs on  Incoms
Incruping CorPoraTION TAX, Ere,

“That a sum not exceeding
Rs. 4,96,28,000 be granted to the
President to complete the sum neces-
sary to defray the charges which
come in course of payment during
year ending the 31st day of March,
1959, in respect of ‘Taxes on Income
including Corporation Tax, ete'®,
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Dxsanp No. 31—Orrom

“That "a sum not exceeding
Rs. 34,34,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1958, in
respect of ‘Opium’'”.

Demanp No., 32—Stamrs

“That a sum not exceeding
Rs. 2,1455000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of March,
1959, in respect of ‘Stamps’”.

Demanp No. 33—Auvnrr

“That a sum not exceeding
Rs. 9,19,03000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1959, in respect of ‘Audit'".

Demano No. 34—CurreNcY

“That a sum not exceeding
Rs. 3,39,30,000 be granted to the
President to complete the sum
necessary to defray the charges which
w'l come in course of payment
during the year encing the 31st day of
March, 1958, in respect of ‘Currency’”.

Demaxp No. 35—Mint

“That a sum not exceeding
Rs. 4,37,31,000 be granted to the
President to complete the sum
necessary to defray the charges which
will come in course of payment
during the year ending the 31st day
of March, 1059, in respect of Mint'."

Denmanp No. 36—TERRITORIAL AND
Povrrrear Penstons

“That a sum not exceeding
Rs. 20,25,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
. in course of payment during the year
ending the 31st day of March, 1959,
in respect of “Territorial and Political
Pensiens’ .

Demanp No. 37—Surzmannvarron
ALLOWANCES AND PENSIONE

“That a sum not exceeding
Rs. 29250000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1958, in respect  of ‘Superannuation
Allowances and Pensions'".

DemAnD No. 38—MISCELLANEQUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 28,50,32,000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during
the year ending the 31st day of March,
1959, in respect of ‘Miscellaneocus
Departments and Other Expenditure
under the Ministry of Finance’”.

Demanp No. 39—Prannine Commis-
SION

“That a sum not exceeding
Rs. 1,02,50,000 be granted to the
President to complete the sum neces~ -
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1958, in respect of ‘Planning Com-
mission’ .

DxMAND No. 40—MISCELLANEOUS
ADJUSTMENTS BETWEEN THE UNION AND
STATE GOVERNMENTS

“That a sum not exceeding
Rs, 6,11,000 be granted to the Presi-
dent to complete the sum necessary
to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1059, in
respect of ‘Miscellaneous Adjustments
between the Union and State Govern-
ments".”

Drmanp No. 41—PmxpanrrTrTioN PAy-
MENTS

“That a sum not exceeding
Rs. 31,55,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during' the year
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mmimmdmxu
inmpectw of ‘Prepartition Pay-
aments’ ",

Demanp No. 111—Carrrar oN Inbia
SxcumiTy PrRESS

“That a sum not

Rs. 10,15,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
-course of payment during the year
ending the 31st day of March, 1858, in
respect of ‘Capital Qutlay on India
Security Press’”.

Drymanp No. 112—CAPITAL OUTLAY ON

Cunrency anp CowNage

“That a sum not exceeding
Rs. 26638000 be granted to the
President to complete the sum neces-
sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
19569, in respect of ‘Capital Outlay on
Currency and Coinage’".

Demanp No. 113—Carrrar OQUTLAY ON
Mmrs

“That a sum not exceeding
Rs. 42,35,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1959,

in respect of “‘Capital Outlay on
Mints" ",
DeManp No. 114—CoMMUuTED VALUE OF

Pensrons

“That a sum not exceeding
Rs. 41,00,000 be granted to the Presi-
dent to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1959, in
respect of ‘Commuted Value of Pen-
sions’ ",

Demanp No. 115—Payments 10 RET-
RENCHED PERSONNEL

“That a sum not exceeding
Rs. 11,000 be granted to the President
to complete the sum necessary to
defray the charges which will come
in course of payment during the year

ending the 31st day of March, 1989,
hmdmubw'

sary to defray the charges which will
come in course of payment during the
year ending the 31st day of March,
1839, in respect of ‘Other Capital Out-
lay of the Ministry of Finance’".

Demanp No. 117—LoaNs AND Ab-
VANCES BY THE CENTRAL GOVERNMENT

year ending the 31st day of March,
1859, in respect of Loans and Ad-
vances by the Central Government'”,

Shri Asoka Mehta: Mr. Deputy-
Speaker, Sir, we are discussing the
Demands of the Ministry of Finance,
and we are also taking into conside-
ration the Planning Commission. The
most important problem that faces
our country today is the problem of
resources. We have recently
awakened to the seriousness of the
situation as far as our external
resources are concerned and I believe,
Sir, the time has come when we should
be equally vigilant about our internal
resources.

1 was hoping to be able to pin-

re-phasing of the Plan would be given
to us before this discussion, Just now,
Sir, I just do not know where we
stand, what precisely is the nature of
the Plan, in what measure and in



gives some information, betrays areas
of ignorance and tangle knots of con-
fusion. Neither do I have the time, nor

Then again, on page 9§ of the same
paper in paragreph 4 it is said:

“The answer to (2) above Is
also probably in the negative, but
canmot be given with qQuite the
same certainty.”

sion that this National Council of
Applied Economic Research reached
in the course of its investigation into
the foreign exchange crisis of the
Plan. On pages 8 snd 9 you find:

“This crisis has been further
made acute by a number of leads
in import programming. A numb-
er of Ministries, anxious that
some of their projects which
involved a certain drain om
foreign exchange should not be
affected by the general shortage
in exchange availability which
could be anticipated for the later
years of the Plan,” seem to have
made early arrangements during
1956-57 to import the necessary
capital goods. Similarly, in the
private sector, again in anticipa-
tion of a possible erisls in foreign
exchange and consequent adoption
of restrictive measures, there has
been a rush to make arrange-
ments to import as much of goods
and materials as was possible.
These developments present al-
most a perfect illustration of the
theoretical notion of the elasticity

he used to teach us in the past will
bear me out when I say that this
elasticity of expectations cam operate
in other parts of the Plan also and
we have got to be conscious that
there is a multiplier, that the multi-
plier does not keep on multiplying.
That is why this confusion or this not
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[Shri Asoka Mehta] .

outlined, for the overall availability
of capital goods, the figure of imports
of machinery, vehicles and iron and
steel was put at something like
Rs. 2,150 crores over the plan period.
With some new plants and projects
and proposals, the figures were added
on This Plan keeps on changing and
it becomes vmdiﬂcun;;eknw
precisely where we stand. figure
is Rs. 2,500 crores because of the

a different context only a few minutes
back. It is suggested that even this
figure can go up to Rs. 3,000 crores or
more. Where are we going to stand
then? Is it at Rs. 2,980 crores or
Rs. 2,956 crores or Rs. 2,500 crores or
Rs. 2,150 crores? The whole extent of
our requirements of foreign exchange
ultimately depends upon your know-
ing what projects we are going -~
take up and what you are going tu
give up. On that point, this side of
the House at least is in the dark.

The gquestion arises of internal
resources, The question of internal
resources can be discussed i we know
the size of the Plan. Our original

of the Plan and also the pattern
of the Plan, because if you are going
to chop off something, what is it that
you are going to chop off?

Now, when the question of raising
internsl resources comes, may 1
invite your attention to the way we
been mobilising our resources?

|

i

This is the latest issue of the

. Bank of India Bulletin. I would live

to invite your attention to page

of that bulletin, In 1951-52, when I
believe we launched the first Five
Year Plan, the taxes on income other
than corporation tax were Rs. 146°19.
In the 1958-59 budget, it is Rs. 161-50
crores, It may have gone down a little
or it may have increased a little over
a period. But the whole of the
Five Year Plan is over. We are in
third year of the second Five Year
Plan. Our revenue from taxes on
income seems to have stagnated. As
against that, our revenue from union
excise duties has
Rs. 85°78 creres to Rs. 304'76 crores,
an increase of Rs. 219 crores. I have
no objection to your
excise duty. I have been one of those
who have been foolhardy enough to
support the Government on some of
these excise duties, because I want
the resources to be raised. But may I
point out that only in stagnation
economy you draw your resources
through excise duties. In a developing
economy, the sign of development is
that the margin of profit enlarges and
when the margin of profit enlarges,
the revenue from taxes on income
must increase. Why is it that this has
not increased?

1

I pointed out on the previous
occasion that the Government of Indla
spending Rs. 280 ecrores on the
construction and building activities
in one year. According to the Plan,

margin of profit, where has
margin of profit disappeared? Why is
it that our from taxes on
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when you loock at the
a-pend.ihm side,—apart from the
fact that our defence expenditure has
increased by Rs. 107 crores about
which we have discussed and I have
nothing more to say about it—you
will find that there is a considerable
inflexibility in the structure of reve-
nues, there is an equal inflexibility in
our structure of expenditure also.
What will happen if you cut down
the gize of your Plan? Who is going
to suffer? It is the social services.
There has been an increase in our
expenditure on these developmental
activities, There has been marked
increase on this expenditure, and it is
here that I am afraid that the axe is
going to fall. If the axe falls delibe-
rately as a result of the conscious
decisivn reached by this august House,
I will not have much to complain, but
what is likely to happen is that you
will have the core of the Plan, you
will be sticking to the core. The core
has a certain amount of built-in,
technological effectiveness, but out-
side the core are the various services,
the agricultural activities, the com-
munity development areas, the small
scale and cottage industries, health,
education, etc. It is here that there
will be shortfalls. Of course we will
blamc the State Govermments. I am
sure the Finance Minister has too
much of personal integrity to blame
anyone like that, but the lesser minds
would not hesitate to state, *“What
can I do? The States are not doing
this and the States are not doing
that.” We need not concern ourselves
with this kind of administrative
arrangement, but fundamentally, the
States, the Union Parliament, the
people on that side of the House and
the people on this side of the House
—all our hopes and all our dreams are
80 involved in this Plan and we have
such a tremendous amount of emo-
tional involvement in the Plan, that I
do not think one is entitled to say that
so and so has failed and that there-
fore we are not responsible.

Therefore, the question that I would
like to pose specifically

lnln_ztoktthehmgoon.hm

that there will be enough shortfalls.
What will be the meaning of this kind
of shortfalls? Please tell us whether
we are going to make an impact on
the life of the common people. You
will fail precisely where the Plan
ig going to mean a change of life, a
change in the surroundings as far as
the millions of common people are
concerned. The steel mills are bound
to grow =and ] want them
to grow and build up 0
that we can build the house of our
dreams tomorrow. But the steel mills
will become real to the people only
if you say that outside the hard core
therc is always the softness. The
hard core is there, Break the hard
core; cnable the plant to grow; it
exposes the seed to enable it to
survive and sprout. The hard core by
itself can never come up unless there
is a soft substance around it. It is the
soft substance which is being eaten
into not as a result of deliberate
decision, but eaten into be-
cause we are unable to mske up
our minds. Then what happens? What
happens if you change the character
of your Plan suddenly? Here, may I
invite the attention of the Finance
Minister to a comparative statement,
and the way in which industrial out-
put for instance, was organised in
19556 compared to 1954 in India and in
China. In India, coal production
incrcased by 3'9 per cent and in
China by 17 per cent. Pig iron in
India went down by 2 per cent; in
China it went up by 27 per cent. Steel
in India went up by 1:1 per cent; in
China it went up by 23 per cent and
so on. But when we come, for
instance, to cotton cloth, our produc-
tion went down by just 1 per cent;
in China it went down by 18 per cent.
In cotton yarn, our production
increased by 3-3 per cent and in
China it went down by 14 per cent.
1n sugar, we increased the production
by 46°8 per cent; but in China it was
mcreased only by 8 per cent. So, you
cannot have it both ways. What you
gain m the round-about, you have to
lose in the swing. So, it is no use
saying that we are going to puf.
through the core



[Shri Asoka Mehta]

What is the core? What . is the
meaning of putting the core through?
When vou put through the core,
certain impacts are bound to be there.
¥ find in this House very often

. different Members come forward with
different  proposals; each one
champions a different cause. It is the
part of the glory of democracy that
each one comes forward with a
different cause to champion, But the
meaning of the plan is that these
things are ultimately brought together
for a common focus. For a period of
five vears, a kind of contest is created
inside which we may struggle and
we may jockey for position. But one
cannot go beyond the charm circles
that have been drawn. To go outside
the charm circle is like Sita to be
abducted by the devil What is the
charm circle that we have drawn?
Will the Finance Minister, will the
Prime Minister, who was good enough
to be here a few minutes ago, take
pamns to explain to the country and
to us what precisely is the charm
circle, inside which we may jockey
for positions, but which we ma)
cross only at our peril?

Thirdly, I would also invite the at-
tention of the House to another aspect
that we are a poor country. Because
we are a poor country, our resources
are limited and we are poor because
our resources are limited. It is ob-
vious; it is tautology. Wherever a
country is poor, the periphery of the
plan can be put through by better
organisation. Again, I would invite
the attention of the House to China.
It is not that I am an admirer of
China or of the Communists. I am
an admirer of the Chinese people, but
I am not an admirer of the communist
metbhod of Government. But one has
to learn from those countries also.
In this first volume of Contemporary
China published in 1855, at page 84,
the break-up figures have been given
about investment in different sectors.
There it is pointed out:

5 .

“The inevitable consegquence of
a policy so designed is that indus-
try must develop, but agriculture
will lag behind it. In good time,
therefore, almost pari passu with
the inception of the five-year cons-
truction programme, the govern-
ment began to take steps to fosier
agricultural expansion, though
without allocating very much capi-
tal to it. For instance, in 1852 and
1953, the communist authorities
altered the price-ratio between
agricultural and industrial pro-
ducts, in favour of the former”——

This is something for Mr. Ranga—

. “While among agricultural pro-
ducts themselves, the price-ratio
between foodstuffs and cotton was
also altered in 1853 in favour of
the former.”

So, in small-scale industries, we
have got to kave an appropriate price-
policy and an appropriate policy of
organisation. The administration can
achieve something in certain direc-
tions. In the core, administration is
of crucial importance. But as far as
the periphery is concerned, the ad-
ministration can provide the broad
framework, but the right kind of res-
ponse is to be evoked from the peo-
ple. There the difficulty arises, be-
cause we are now not only having an
economic crisis, but a political crisis.
The foreign exchange crisis has been
overcome, because, as some people
have said, the foreigners seem to have
more faith in our country and in the
future, then we ourselves have. I say
that faith will disappear. We need
assistance from foreign countries. We
will be throwing upon the people bur-
dens that we should not call upon
them to bear, unless we are willing
to take assistance from foreign coun-
trles in a friendly spirit. But that
assistance will disappear if we are
not able to create in our couptry @
spirit of confidence. I say that tedey
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that we are confronted with.

At a time like this, the core can be
saved only if the periphery is there.
In order that the periphery may be
there, in order that it may remain
strong and grow in strength, wvitality
and force, we have got to create in
the country a new sense of confidence,
of goodwill, of mutual-co-operation
and understanding. There has been a
reshuffle on the treasury benches.
May I hope that out of this reshuffle,
we shall be able to communicate to
the country outside that no longer
tired and jaded minds occupy the
seats of power, no longer the treasury
benches suffer from a spirit of obsoles-
cence, because if the Government
suffers from obsolescence, the country
cannot progress. My hon. friend, the
Finance Minister, in his capacity as
Commerce and Industry Minister, re-
minded us how even the machine
grows old ultimately and suffers from
senility. May I suggest that the Plan
cannot be put through if those who
are in charge of the Plan suffer from
senility and inject into that seni-
lity? I am not referring to anybody’s
age. I am saying that here is a prob-
lem and it is on our capacity, our
understanding and ability to face this
challenge—this challenge is not confi-
ned to India alone—it is on our ability
to answer this challenge that the
future of Asia and Africa depends. It
is by our ability to answer this chal-
lenge within the next six months that
the peace of the world will be decided.

I believe that resource is not some-
thing fixed and final. Resources can
be expanded and developed. There is
such a thing as ultimately mixing
with the sweat of your brow. Give
us an opportunity, give the country
an opportunity, to create conditions
where the sweat of the millions of our

Therefore, I would suggest to the
.ueasure of my ability, let us ‘make
use of the 6 or 7 hours that we have
before us not to discuss a minor point
here and there—they have their own
importance—but here is something of
crucial and major importance, and the
problem cannot be solved unless wa
can see our way clearly, unless those
who are entrusted with the task of
the Government are able to egg their
way properly and tell us. If they want
our co-operation in doing anything,
we are willing to do that as far as
framing policies are concerned and as
far as clearing the ground is concer-
ned. But too long we have hesitated
and it becomes very difficult. The
Planning Commission accepted and the
House was asked to accept the recom-
mendations of the Rural Credit Sur-
vey Committee. For two years we
worked on the basis of those recom-
mendations, but one fine morning we
hear the Prime Minister saying that
those recommendations are absolutely
obnoxious. And, lo! Behold! Every-
one is suddenly convinced that they
are utterly obnoxious.

I do not have that kind of flexible
mind. I am unfortunately one of those
who demand some time to understand
and to get convinced. I say that on
this point also, we seem to go from -
hither to thither, from this direction
to that direction, twisting and turn-
ing, waxing and 'waning, with the
moods of the different people in pewer. '
Too long have we dealt with the Plan
in this manner. May we know from -
the hon. Finance Minister, whom I
have had the pleasure and privilege
of knowing for 25 years, whom I ad~
mire in many ways, whom I criticise
in many ways, whether there is going
to be an essay in instransigence and
rigidity or whether there is going to
be an essay in flexibility and reconci- .
liation.

Shri Sumat Prasad (Muzaffar-
nagar): Mr. Deputy-Speaker, 8ir,
since Independence, people are dsve-
loping comseiousness. Formerely, they
used to 4fume their fate. Now, they



several difficulties. Then, the coun-
try’s attention was divided to plann-
ing. In the First Plan, it was but
natural that great attention was paid

stability of the country was in danger,
Greatest emphasis was therefore
rightly laid on increasing food pro-
duction.

It appeared in 1954 that we had
achieved  self-sufficiency in food
In that perspective the targets of the
Second Plan were fixed. Sometime
after, it was felt that there was scar-
city. In spite of the fact that the
country had achieved the targets laid
down in the First Plan regarding the
increase in foodgrains, we were again
faced with shortage of food. In 1056
and 1957 foodgrains had to be impor-
ted in large quantities. That is one
of our greatest difficulties. We ex-
pected that we might be able to earn
foreign exchange by exporting some
‘of our foodgrains. Now, we have to
spend huge sums for importing food-
grains. Our other expenses have also
increased. Prices outside went on in-
creasing. Therefore, it appeared that
the targets we had fixed for the
Second Plan had to be reconsidered.

Mr, Deputy-Speaker: I find as hon.
Member crossing between the Chair
snd the Spesker. The hon. Member
should not violate the wholesome prin-
wiple of not passing between the Chair
and the Member speaking.

" Bhrl Harish Chandra Mathwr: 1 am
saezy. - 3 |

serious in the years 1060, 1961 and
1862, as remarked by the Prime Minis-
ter. It is expected if we are success-
ful in increasing the production of
foodgrains, we may be able to tide
over those difficulties. But, we can-
not live on this expectation. However
let us hope that there will be better
days. If we fail to provide food for
the ever increasing population, there
may be serious difficulties. It is pro-
per that we re-phase the Plan keeping
in view all the flnancial difficulties
that have arisen in our way. Targets
were fixed long ago and considerable
amount of money has been spent on
various industrial projects. We are in
the third year of the plan,

The projects that we have taken on
hand must be carried through. The
steel plants, power projects and the
oil refineries are all essential for indus-
trial development. Without them, the
base will not be sound. This is a poor
country. We have to depend upon
our internal resources. Therefore,
last year, new taxes were imposed
which the people accepted under the
expectation that the country will see
better days. If we are successful in
achieving the targets which we have
revised, it may be possible to have
subsidiary industries, which will re-
sult in more production of consumer
goods. If the country is prosperous,
it will be possible to spend more
money on social services llke educa-
tion and health.

The question of unemployment also
demands attention. The condition of
the educated young men, coming out of
the Universities and colleges is very
deplorable. Already, the number of
those who are coming out of Univer-
sities and colleges has increased from
41,000 to about 58,000. Most of them
secure Third class, about 80 to 70 per
cent, and they knock from door to
door for securing service. Their school -
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do not find the means to live, is a great
menace to the society. The University
Commission was appointed and another
Commission was appointed for Secon-
dary Schools also. Various recom-
mendations were made, but the ques-
tion is one of implementation. It was
suggested that there may be diversi=-
fied courses in secondary schools.
But the achievement has not been very
much, attempt is being made to start
new schools of the deserved type.
Unless the present schools are conver-
ted in the right direction, there will
be no solution to the problem of un-

employment.

There was a suggestion in the re~
port of the University Grants Com-
mission that rural institutes and rural
universities should be established, so
that education may be imparted to
young men in those branches in
which it is necessary, and the con-
dition of the rural areas may be im-
proved. Mshatmaji used to say ‘Back
to villages’. Now the position is
otherwise. Those young men who go
to the cities to study there do not like
to return to the villages.

Similar is the condition in the case
of the village labourer also. He too
finds it diffeult to earn his livelihood.

be able to colleet so much land and

distribute it amongst those persons
who have no lands.

Now, thig question of ceiling has
been pending for long. It is causing
uncertainty and suspense. Some deci-
sion has got to be taken in this direc-
tion. The whole scheme should be
such as may leave sufficient incentive
with the peasant to try his best to
increase production, and at the same
time, land must be provided to the
landless labourer as far as possible.
Some sort of experiment may also be
tried as follows: every tenant has to
engage some labourer of a certain
portion of the yield may be given to
him instead of cash wages; this may
lead to better relations between the
labourer and the peasant, and ulti-
mately it may lead to more produe-
tion and some kind of co-operative
farming.

It appears that the purchasing
power of the ordinary man is going
down. When we say that the national
income has increased, it meang the
income of the whole country. But
there are various components. Look
al the condition of the lower middle
class and the middle class. People
with fixed income find it difficult in
these hard days to make the two ends
meet. The agitation for more sala-
ries and more allowances is an out-
come of the lessening of purchasmng
power. -

These people used to invest in post
offices and other small savings sche-
mes. These schemes do not appeal to
the big businessmen and the Indus-
trialists, nor are they meant for them.
In spite of the best efforts, we have
not been able to raise the necessary
quota that we have fixed for small
savings. Similar is the condition of
loans. Here too, our expectations
have not been fulfilled. .

Side by side with large industries,
it iz absolutely necessary that due at-
tention should also be given to cottage
Industries, village iIndustrles and
small-scale industries. 1 am glad to
find that khadi has made such pro-



‘ Unless the people are satisfled ana
they are enthused, they will not put
forth their best effort in achieving
the Plan targets. The ordinary man

not feel any enthusiasm regard-
ing the Plan. So long as his legitimate
needs are not satisfied, and he

not realise the urgency of imple-
menting the Plan, the necessary at-
mosphere may rnot be created to
schieve success. A real

ment that Government have embar-
xed upon this Plan.

When we were fighting the battle

suftering and privations. I am quite
 sure that if they reslise the urgency
of the plan and they feel the glow
of freedom, they will gladly undergo
any .amount of sacrifice in the cause
of the reconstruction of the country.

The question of foreign exchange 1s
also a very ticklish one. I am glad

peing taken to see that inflationary
pressure is kept under control. But
there is another difficulty. If the pur-
enhasing power is not increased, then
1t will affect the industria] production,

tion of the Plan, it is absolutely neces-
sary that sufficient meesures should
be taken to increase the purchasing
power of the people. Unless that is
done, we may have to face serious
difficulties. I am glad that there is
consclousness about this, and the

whole policy or at least the outlook
seems to have changed. Already, the
Prime Minister has  accepted
that challenge that within the next
few years, that is, during the Second
Plan, the country
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try will be successful.

I am grateful to you for giving me
this opportunity to participate in this
debate.

Shri Harish Chandra Mathur
(Pali): The hon. Member who first
spoke on this subject spoke with
great fervour, and he pleaded for
creating great confldence in the
minds of the people and enthusing
them, but I am afraid he himself ap-
peared to be haunted by some sort of
defeatism, particularly in respect of
the internal resources of the country.
He was very apprehensive of it, but
he suggested no particular remedy.
All that he possibly stated was that
we have got to work hard and pro-
duce more. Government is fully
aware of the situation, I think, and in
more than one speech the hon. Prime
Minister as well as other Ministers
have stressed that the salvation for
us lies in harder work, because the
internal resources can only be gene-
rated by greater production both in
the field of industry and in the fleld
of agriculture. So far as the rural
sector is concerned, we are actively
considering the Balvantry Mehta
Committee Report with a view to en-
thuse the villagers and to give them
that spirit which will impel them to
come forward and be interested in
greater production. The Government
is equally anxious for industrial pro-
duetion also. Only through such
measures of greater production both
in the fleld of agriculture and indus-
try can we develop our internal re-
sources and be able to fulfil the Plan
to the best of our ability, to the best

Nobody has ever felt that we are go-
ing to whittle down our Plan, and
we feel that we will be able to rse .
gmmw enthuse the peo-

create =mn  atmosphere
which will be congenial for the ful-
fiiment of the Plan.
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But 1 wanted to deal with certain
othér basic problems, the basic pro-
'bldnlw:l‘l’hwhiehth‘h'llhhtry is
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entire expenditure of the
ernment of India. I do not know
t sort of control is exercised by
e Ministry of Finance. 1 know
there has been a complaint of cer-

£
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tain obstructions, but the basic ques- °

tion is whether a healthy and a
legitimate control over expenditure
is exercised by the Ministry of Fin-
ance, whether this Parliement is
playing its legitimate part in con-
trolling the expenditure of the
amounts which it sanctions. It is
again a question, whether the Public
Accounts Committee is effective as it
should be. My allegation in this
respect is that it is not so.

The Deputy Minister of Finance
(Shri B. R. Bhagat): Allegation?

Shri Harish Chandra Mathur: My
allegation is that it is not so. The Min-
dstry is not playing the part that it
gshould. The Public Accounts Com-
mittee is not half as effective as it
should be, and Parliament is most of
the time engaged only in registering
what has already been done. It does
not exercise that control over expen-
diture which it should.

I know I am making very serious
allegations. 1 know I am making a
statement which is serious enough to
be taken note of by anybody, but I
make it with a full sense of respon-
sibility. When I make this allegation,
1 owe it to the House to explain what
it means, I owe it to the House to
substantiate what I say. And In
explanation and substantiation of the
very grave charges that I have made,
I think I can do no better than quote
the Comptroller and Auditor-General
in this respectt He himsell feels
that no proper note is taken of the

criticisms which are made by the
Comptroller and Auditor-General.
He says:

“Audit queries and objections
do not receive the attention they
deserve and at the levels appro-
priate to their character and
importance. Naturally, all this
leads to & continuation of the
Irregularities and encourages &
feeling of immunity in the minds
of dishonest officers.”

This is exactly what the Auditor-
General expresses. Now 1 am men-
tioning this only because I am criti-
cising the control which the Finance
Ministry exercises over expenditure,

He further goes on and says that
the arrangement as it exists today-
and the way in which we are funce
uoning leads to a very unhealthy
state of affairs. When the Publie
Accounts Committee is called upom
to examine officers, to examine wit-
nesses, the Secretaries find that they
have to work in a background which
is very difficult. What he has stated
is this:

“This often proves irritating
and distasteful to the witnesses
and in extreme cases even creates
the impression of their bona
fides being questioned. As a re-
sult, officers at all levels are now
disinclined to take responsibilty.”

It is a very dangerous situstion
which is developing. He comes to
the conclusion which requires exa-
mination by the Ministry in a wery
serious manner.

While dealing with this matter fur-
ther, as I mentioned at an earlier
stage, regarding the accountability to
Parliament,. . . .

Shri Mahanty (Dhenkanal);: There

is no quorum.

Seme Hen. Members: There
quorum. .

An Hou. Member: There is double
Quorum.



~Mr. Deputy-Speaksr There I
quorum. The hon. Member ig mis-
taken. He ought to have made sure
himself first.

Shri Thimmaiah (Kolar—Reserved
—S8ch. Castes): Perhaps he saw
only his own Benches.

Shri Harish Chandra Mathur: Re-
garding control over expenditure by
Parliament, I am again quoting the
Auditor-General. He is supposed to
be a very good authority on all such
matters, and what he states is this:

“It is common knowledge that
supplementary demands are pre-
sented on the one hand to the
House to cover expenditure al-
ready incurred in excess over
wvoted appropriations, and there
are situations on the other in
which the savings in the grants
themselves turn out to be larger
than the supplementary votes
obtained. Parliamentary controls
over appropriations thus loses its
meaning and purpose.”

civil
connection
finally. He

1 am talking of control over
expenditure, and in this
this is what he says
feels:

“Unless we can re-orientate
the machinery of control, Par-
iiament will be reduced to the
position of a registering autho-
rity of executive decisions.”

He then points out that under the
Constitution we have designated him
as the Comptroller and Auditor-
General, but complains:

“Our Constitution re-designat-
ed the office I hold as Comptrol-
ler and Auditor-General as it
was recognised that the func-
tioning of a Comptroller-Gene-
ral was indispensable for the en-
forcement of parliamentary con-
trol. This designation of Comp-
troller-General has, under the
presenc state of affairs, become
a honorific prefix without any
function. If I am to emsure on
behalf of Parliament that gov-

ernmental expenditur® is Toapt
within the funds appropriated
department—and vote-wise, the
departmentalisation of accounts
is inescapable.”

Shri B. E. Bhagat: When was it?

Shri Harish Chandra Mathur: 1
am quoting from the speech of the
Comptroller and Auditor-General.

Shri B. B. Bhagat: Where did he
speak? Without knowing the time
and place, how do I know?

Shri Harish Chandra Mathur: I
will pass on a copy of the speech to
him. He made this speech at Cal-
cutta immediately after taking over,
in 1955. I asked for a copy. Here it
is.

I would say that in spite of the
fact that these points have been
stressed more than two years ago, no
steps whatsoever L have been taken
to improve the position regarding
control by the Comptroller and Audi-
tor General, by thc Finance Minis-
try, by the Public Accounts Commit=
tee and by Parliament, in this mat-
ter.

You are aware that there was re-
ference both in this House and in
other- House about separation of audit

from accounts, because these two

functions are not compatible with
each other. This principle was ac-
cepted by Government and certain
steps were taken in this direction,
but for the last two years we have
made no progress whatsoever in this
direction. If we are to discharge our
duty, if we are to be true to this

‘principle which has been accepted, I

think the Ministry owes some infor-
mation to the House as to what action
has been taken during these two
years to further the progress of
separation of audit from accounts.

18.02 hrs,

[SEmimaTt RenU CHAKRAVARTTY in ﬁl
Chair]
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This point was also dealth with in
detail and all the difficulties which
we were supposed to face were taken
into  consideration. But, unfortu-
nately, nothing seems to have been
done in this matter. I hope the hon.
Minister will be in a position to tell
us how he proposes to proceed in
this matter, what is the present
policy of Government, whether they
have revised their policy, whether
they want to proceed with it, whether
they have taken any particular steps
already and whether they propese to
take particular steps in the near
future,

Again, talking about control over
expenditure, I wish to mention that
there is absolutely no climate of eco-
nomy anywhere, and there is a lot of
force in the criticism which comes
from all sections of this House re-
garding huge wasteful expenditure. I
wish that a high-power committee is
set up to go into this entire ques-
tion. I understand that certain teams
have been appointed to go into cer-
tain projects. We do not know. I
had asked only the other day about
the report of the Chambal project.
We have not got all the information.
But the overall picture regarding the
whole matter, which is of such vital
importance, requires immediate con-
sideration by Government, and I
think when we are expanding our
economy, when we are spending
crores and crores of rupees, it is
extremely urgent that immediate
stepa are taken to ensure that every
pie that we spend is usefully spent.

I do not know what sort of con-
trol is exercised. So far as expendi-
ture on the civil administration Is
concerned, it has gone up tremen-
dously. We know that such a thing
is almost inevitable in an expanding
economy. Nobody denies it. But I
was swrprised that when I asked for
certain information on this subject

search Section of Parliament inform-
od me that no such information was
‘available, and I had to hunt for such

information from warious sources, If
you take the comparative figures, you
will find that in 1038-39, our expen=-
diture was somewhere about Rs. 10
crores. It went up in 1940 to Rs. 11
crores, and in 1941, Rs. 12 crores—
it is no use giving all the figures.
In 1850, it was aboui Rs, 40 crores.
From that, it has gone up to Rs. 84
crores in 1834, according to the
budget figures, and from [1854, It
has ben rising. It is Rs. 88 crores

.In 19565, Rs. 75 crores in 1838, Rs.

122 crores in 1957—look at the
jump that it has taken—Ra. 194
crores in 1958 and Rs. 200 crores in
1959, that is for 1838-58, they have
provided for about Rs. 200 crores.

When there is such a phenomenal
increase—everybody understands
that increase is bound to be there;
we all concede that because in an
expanding economy, increase In
such expenditure is bound to e
there—we are certainly entitled to
know whether it is justified What
steps have been taken to examine
this increase and find out if it was
essential? We have got to go into
all this.

Another point I would like to
sefer to relates to the Pay Com-
mission which was appointed by the
Finance  Minister sometime o
August last year, though it iz extre-
mely difficult for me to understand
what the Finance Ministry had to do
with the Pay Commission, because
there appears to be a lot of confus-
ion about the responsibilities which
the Home Binistry and the Finance
Ministry exercise in respect of the.
control of servicess We are given
to understand that it iz the Home
Ministry which controls the services
and their conditions of service ete.
1 will not go into the whole of this
matter. There have been very sharp
opinions on this matter also. My
point is that when the Pay Commis-
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proper advice, they will not be able
to do justice while making their
recommendations, because I feel that
entire structure of the services

L1g8e
i

as it exists,. You will
ised to know that there are

te a vast number of categories of
services which are absolutely un-
wanted. They do almost the same
type of duty, and more particularly,
it sometimes happens that they have
not only to do the same kind of
duty but they are only helpful in
delaying matters!
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So I think that this question must
first be taken up and the Pay Com-
‘mission directed to proceed accord-
ingly, They cannot work in a
vacuum. They will have to take into
<onsideration this aspect. It is very
important so far as the administra-
tion of services in the States is con-
cerned.

Mr. Chalvisiin: The hon. Member
hay taken 20 minutes. He has an-
other two minutes.

Shri Harish Chandra Mathur:
The Pay Commission must take into
consideration the structure of ser-
vices in the States. It becomes all
the more important in the present
context, because now we have got
so many Central offices strewn
=l over in the varipus States. We
have certain all-India services, s0
far as the administration and police
are conmcerned. The Centre is plan-

ning to have
We want to have

will create a very dangerous posi-
tion when people in the services of
the Btates at the top level are guid-
ed by the pay scales and service
conditions obtaining in the Centre
and the entire lower level is left
high and dry. That cannot be done.
This matter must be taken into con-
sideration by the Pay Commission.

1 think we will have to take into
consideration certain other matters.
I will just mention about the Plan-
ning Commission in a minute. Since
only a minute is left to me, I feel T
will not be able to do justice to it
But, in this growing economy and
in this dynamic implementation of
the Plan it has been my unfortunate
experience that there is hardly any
getting out of the rut and routine. I
do not understand where that
autonomy is.

I have got two typical letters in
my hands at the present moment. I
asked for some small information of
the Planning Minister in the month
of August. The Planning Minister,
sincere as he is, iz trying to collect
that information from the State
Covernment. He could mnot collect
it for the last six months—the very
ordinary type of information I asked
for. I had asked for certain inform-
ation about programmes which are
being taken up by the State Govemn-
ment. He could not get the inform-
ation. And, eventually, after six
months, he writes to me that it Is
unfortunate that he has not been
able to collect the information. He
is now trying to collect whatever he
could collect from his office and
supply it to me,

I wrote to another hon, Minister,
Siri Patfl, who is suppose to bis very
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prompt. I wrute some time in the
month of October. He also could

gave me interim replies. I do not
blame him. But the unfortunate fact
remmains that he could not get the

(Anantapur):
Madam Chairman, we are today dis-
cussing the Finance Ministry under
the aegis of new faces in the Minis-
try. There have been quite a number
of casualties last year. I only hope
that the new entrants will be much

I feel, not a single person has come
out unscathed, so far. I must also
tell them that they have entered the
Finance Department at a very criti-
cal moment. There is crisis sur-
rounding them. There is crisis of
Plan; there is the crisis of the inter-
nal resources and there is the forelgn
exchange crisis. There is, I should
say today, in certain industries at
least the crisis of over-production.
Then, there is the crisis—naturally
following all these items—of the

ed that the whole world—the capit-
alist world—ig being faced with eco-
nomic crisis. This is the time when
they have taken charge of the Minis-
try and naturally, of course, I wish
them well.
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those contacts which big financial
sharks maintain with the Finance
Department, I think, they will be
able to achieve something. These
contacts have to be smnapped some-
where. I think they have a good
amount of young blood now in the
Ministry and I hope they would be
able to snap them thoroughly and
won't fall a prey as others have fall-
en in the previous regime.

The Deputy Minister of Economie
Affairs (Shrimatli Tarkeshwarl Sinha):
What are they?

(Interruption.)

Shri Nagl Reddy: Whether they
are inside or outside I have nothing
to do with it but I wish you would
not fall a prey to the man-eaters by
getting into contact with them.

Shri Morarjl Desal: Man-eaters
are everywhere.

Shri Nagl REeddy: The position
today is very dangerous. We are
seeing it all-round. There is a pecu-
liar phenomenon in the world today
of growing prices and, at the same
time, over-production and lesser con-
sumption. When there is over-produc-
tion and lesser consumption, natural-
ly, there ought to have been fall in
prices which is not taking place as
it ought to have because of certain
financial interests who have got a
strong-hold over certain productive
forces.

Shrimati Tarkeshwarl Sinha: But
the world prices have fallen.

Shri Nagi Reddy: Not in all
places. I do not see the fall in
prices in quite a number of indus-
trial commodities on a world scale
and even in India. You can see the
textile mills being closed and work-
ers getting unemployed. I do not
see the huge fall in prices in cloth
even. There is some new feature in
the present economic crisis. I do
hope the Minister would take i
to understand these things much
ter so that they may be able to
the country much more

is

This kind of peculanity ' ol
unforeseen. It could have been

time
bet-
belp
ok
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in which we are living, it is not a
thing which could not have been
foreseen.

Today we see thnt internal con-
sumption is being reduced more and
more. That is a point which we can
see out of the growing economic
erisis. But the point is, did the Gov-
ernment at any time consider this
factor at all? Because it did not con-
gider this factor, it did not go deep
into the statistical data that is essen-
tial for proper planning.

Last year, I had asked a question
at the time of the discussion of the
Finance Bill whether the Finance
Ministry had got cut-up figures of the
per capita income of different strata
of people in our country. Of course,
I was told that the income in the
agricultural sector is so much and
therefore the per capita income is
so much; in the industrial sector, it
is such and such.

My particular point was this. The
per capita income might be rising in
the country—it should have because
production in general is rising. But
the calculation of the average per
capita income is a dangerous factor.
It is just like seeking the average
depth of the Ganga. Probably, in
summer it might be only 3 ft. and if
they take the average depth and
plunge into the river they would be
drowned. I am afraid the Ministry
is getting drowned in the averages.
Therefore, whenever we come to the
question of P

The Deputy mnm of Finance
(Shri B. R. Bhagat): What about
the weighted average?

ages you are trying to kill the com-
mon man. That is what I am afraid
because there is a peculiar feature in
our taxation policy. I think quite a
number of instances must have been
brought to their notice guite a num-

ber of times for the Ministry to have
understood this particular problem
by now. But no proper answer has
ever been given on the floor of this
House.

If we had taken the statistical
data as to what the per capita in-
come of particular groups of people
or sectipns of people or classes of
people are, whether it has growm
or decreased, then, mnaturally, “he
position which they would have
adopted would certainly have been
different and would not be as it Is
today. When we do not take note of
that, naturally, the general average
of income is taken to be increasing
and we put quite a number of duties.
Quite & number of Central excise
duties have been imposed. And
there is greater taxation at a time
of rising prices. By that, we have
reduced the purchasing power of the
people and if Government were to
take note of this particular factor for
the future, then it must come out
with a proper understanding of its
own position.

If with this idea we are able to
look at the collection of taxes, it
would be better. We are always
talking of internal crisis, crisis of in-
ternal resources. This point of crisis
of internal resources is a very peculiar
thing. This crisis seems to be grow-
ing just as taxes are growing. You
tax more and the greater is the crisis
of internal resources. We have tax-
ed to the tune of Rs. 100 crores Ilast
year; it looks as if the crisis of inter-
nal resources is growing again. Why
is it so? Has the Finance Department
at any particular time tried to under-
stand this particular feature,
review its own work of the collection
of taxes and tried to find out as to
where the loop-hole actually is?

I would just give them one parti-
cular instance.

For instance, in 1948-49, the year
after Independence, the collections
from Income-Tax and other allied
taxes had ben near about Rs, 140
crores. In 1957-88 it had come down
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h Rs. 132 crores. We have been in‘ld
that taxation had been increasing.
There is a hue and ery from the big
businessmen that the percentage of
taxetion has increased so high that
they are not able to live at all. For
patriotic reasons, the socialist-mind-
ed big business has been asking incen-
tives and reduction of tax. At the
same time, with collection decreas-
ing, the expenditure on the collection
of these very taxes had been increas-
ing from Rs. 182 crores in 1048-49,
to Rs. 4'62 crores in 1057-88. The
Budget Estimates for 1958-59 are Ra.
5:11 crores. If there is extra ex-
penditure, there should at least be
proper returns. Otherwise, it is bad
business. We still believe in private
industry and so we should be able
to understand that our returns have
not been as good as our investment.
Unless we go through these things
very carefully, our internal resourc-
es will always be in dangar. I would
like to remind the present Finance
Minister of a speech made by my
hon. friend, Shri V. P. Nayar. He
may not know it because he was till
recently in charge of Commerce and
Industry portfolio. He said:

“You know that the bulk of
the income-tax has to come from
industry and not agriculture.
From the flgures given to me,
while there were only 2,546 as-
sessees paying income-tax of
over Rs. 1 lakh in 1952-53 when
we had the highest payment,
their number had risen to
4000 . . .

1623 hrs.

[Mr. SrzaxzEr in the Chair]

The number of assessees paylng
income-tax of over a lakh of rupees
has been increasing; at the same
time the demand and payment from
them s decreasing. “The total in-
come-tax demanded from all the
compaines—there are so many of
them now—amounted to Rs. 102
crores in 1952-58. In 1933-04 when
the surcharge was also introduced it
comes down to Rs. 96'38 crores;
in 1954.88, it is Rs. 88'79 crores. In
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1985-56 it is Re. 82'45 crores” As
the number of assessees incresses,
the demand decreases. Is it because
production has not increased or pro-
fits had not increased or properties
had not increased? The number of
people who have an income of more
than a lakh of rupees is increasing
so much that if we take this (one
lakh) as the minimum, the total col-
lections would have worked out to
Rs. 18 or Rs. 17 crores more than
what it was in 1053-54. Here is a
problem for the Ministry to under-
stand. Even the minimum is not col-
lected. Of course it leaves out the
greatest problem of tax evasion. This
is a simple problem and the Finance
Ministry has never tried to under-
stand this problem and solve it
probably because, ag I said before,
there are quite a number of links
which we have seen in the past few
months connected to the big busi-
ness of this country. I hope the Min-
istry will take care to see that there
is a probe into this problem properly
and it should try to save the Second
Plan by collecting all the amounts
that ought to have been collected.

We can see that there is a another
peculiarity in our administration.
There is a sort of a shielding of peo-
ple who are trying to evade taxation.
I asked a question last year about
the misuse of licences in the export
and import business. I asked why
the names of these flrms should not
be published. In the name of law
and order or probably in the nam~
of saving the public conscience from
trouble, they say that it is not gene-
rally published. The present Fin-
ance Minister has said, probably for
the first time, that he would considei
it. I do not know what considera-
tion has been given to it Why 1s
this conszideration being shown to
people who have been evading taxes
or misusing the import-export
licences. Prof. Kaldor has said that
to the extent of Rs. 200 crores 18
being evaded. At one time the Min-
istry came forward to say that it was
not so much but it was somewhers
betwene Rs. 30-40 crores. I do not
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{Shel. Nagl Reddy) -
know whether it is true but I

meeting that

Morarji Desal): I have said nothing
of the sort.
An, Hon. Member: It may be
ArTeArs. -

reading Karl Marx.

Shri Nagi Reddy: Perhaps they
are arrears. To make our -
Plan a success we must collect these
taxes to the fullest extent possible.
At least we should see that the yield
is not redquced year by year. I wish
they see the data from 1848. There
have been a series of reductions from
1948 to 1858 even though on the
statute book we go on increasing the
number of taxes.

When there is shortage of internal
resources for the development of the
public sector, there is also talk of
loans being sanctioned to the private
sector, year by year. In some cases
the loans to the private sector are to
purchase some shares and in some
cases it is for an industry which is
slowly making some headway. I
think the hon. Finance Minister will
correct me agein, if I am wrong. A
few days ago, I saw an article in a
magezine in which it was stated that
a particular newspaper industrialist
was given about Rs. 55 lakhs as loan
to construct a building to house his
office in the lower floor. He is wait-
ing for some Ministry to come and
take the top floor on rent.

Now, In the matter of the policy
of loans it is wery surprising that
even State Governments are refused
loans quite a number of times. I am
referring to my own Government,
the Government of Andhra Pradesh.
The Minister of Finance (Shri
Morarjl Deszi): It may not be deserv-
ing.

Shri Nagt Reddy: Aild, Singhareni
collieries do not seem to be deserv-
ing to the Government whereas they
have been giving to Goenkas and
Mundhras, who are considered to be
deserving, the required money essen-

tial for their needs,

My point is, here js a case of Sin-
ghareni collieries which is almost on
the public sector—of course, it is not
in the central sector but it is in the
State sector with nearly 80 per cent
of the shares in their hands. It is
increasing its production day by day,
and it is unquestionable because the
Government itself gave statistics and
accepted it here in the Question Hour.
When the State Governments ask for
a loan of about Rs. 7 crores for fur-
ther development, promising that
they will over-fulfil the quota of the
Second Five Year Plan if they were
to be given that particular loan, the
Central Government says: “Either
you hand it over to us, then we will
develop it ourselves; or, 'you won't get
the loan." We give loans to the pri-
vate sector without even asking whe-
ther we would be allowed to be one
of the managers of the company con-
cerned. Quite a number of loans
have been given wherein we do not
have even a hand in the management
of the companies. Yet, when it
comes to the question of State sec-
tor the Government has a peculiarity
of refusing loans.

Shri Morarjl Desai: Are there many
cases, or is it only one case?

Shri Nagi Reddy: I can give you
another instance if you want. Of
course, I can give you a few more
but' I have not got the time. I only
want to say that this is a peculiar
policy and I wish the Government
would review its own palicy.

I want the Government after every
year to critically re-examine the
policy of the past. We are given re-
ports which, I should say, actually
Iexphin nothing; the Finance Minis-
try’s Report does not even make &
mention of the evasion of income-tax
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at all and what steps they have been
taking. Therefore, if you do not re-
view a particular major aspect of the
financial policy and tell us as to what
the Government is thinking in that
particular line, naturally I cannot ex-
pect that the Government is taking a
serious note of these things.

In the two or three minutes that I
have at my disposal, I will try to
cover two more points. One parti-
cular feature with the Government
is, even though they are talking of
socialism and development of the
public sector, of late there has been
a great shouting about the invitation
to the foreign private capital. The
former Finance Minister took it into
his head to go all the way to America,
England, Canada and Western Ger-
many, talk to the big financiers and
give them invitations in person re-
questing them to come all the way to
India. He assured them that all
necessary concessions will be given
to them for their investment in in-
dustries in India. I would ask the
Government, is there any country in
the world—after all, the history of
the world of capitalist development
and imperialist development is some-
thing like 300 to 400 years old—which
has industrialised itself, developed
its economy through the investment
of private foreign capital? In Canada
they went and actually settled in
Canada. They went and settled in
Australia. Even United States of
America and foreign private capital,
but they became citizens of United
States of America. You see the
Middle East. There are huge oil
fields. Can Government tell ug that
Iran i{s industrially developed or s
going to be developed with the help
of foreign private capital? Whether
it be in South America, or in Middle
Asia, or in Africa, or in South East
Asla, anywhere in the world, history
has proved that private foreign capi-
tal is a hindrance for the develop-
ment of any eountry industrially.

‘Therefore, if we are serious of the
Second Five Year Plan, if we are

10330

serious that we should develop our
economy independently, then we
should seek other sources, We would
be prepared to tighten our own belts,
if the Government is prepared to see
that people with enough money
tighten their belts. I warn the Gov-
ernment that this experience of his-
tory should not be lost sight of In
their eagerness to get friends for the
Indian big business who are there In
American big business—because the
Birla Mission went all the way to
America and they seem to have given
a report to the Government. And the
Government iz keeping quiet, and
ominously quiet, I am afraid. Some
day it might burst upon us in g
different way, by way of dollars
flowing into the country as private
capital. I would like the Govern-
ment to take serious note of this fact
as to what is happening in the Middle
East, what is happening in South
East Asia or as to what is happening
anywhere in the world where foreign
private capital has invaded parti-
cular countries’ industries.

Lastly I would only say this. There
is another feature which I am afraid
is going to hinder the Second Five
Year Plan. That is the concentra-
tion of the entire power in the hands
of the Centre. I want planning;
there is no doubt about it, and plan-
ning requires a certain amount of
centralisation. { can understand it
very well, but this concentration of
power in the Centre has reduced the
position of the State Governments to
worse than that of Collectorates of
districts, They are just post-offices.
Unless there is a certain amount of
decentralisation, it will not do good
to the country. Because the Gov-
ernment does not want decentrali-
sation, it says, “Come on, give away
the Singhareni colliery to us, and we
shall manage it properly. You can-
not do it. You are all bachhas. You
should keep out” This kind of atti-
tude on the part of the Central Gov-
ernment is not going to help in the
fulfilment of the Second Five Year
Plan. This is going to be the great-
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not the Central Government go into
the blue-prints even of the type of
houses that are to be built under the

every sector of it, every mile of it,
every furlong of it and see whether
it should be so many miles or whe-
ther it should not be so many miles,
whether it should face this way or the
other way. I only want to say that
either for the Nagarjunasagar pro-
ject or for the Tungabhadra project,
concentration of power in the centre
is taking place in this way. Natu-
rally, the Finance Minister is the
pivot for all the Ministries.

An Hon. Member: Planning.

pivot around which the others circle,
so to say, as the Sputniks.

An Hon. Member: Also the Prime
Minister.

Shri Nagli Reddy: Including the
Prime Minister, naturally, because
even the External Affairs Ministry
has to get the money only from the
Finance Ministry. I would only re-
quest the Government to realise that
this kind of concentration of power
is a very dangerous thing, Give it up
and decentralise it, to the extent that
is necessary to make the second Five
Year Plan a success.
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having been moved subject to their
being otherwise admissible:—

Demand

No. of Cut Motion
No.

(TOKEN)
27 1449, 1450, 1451, 1452, 1453,
1474, 1475, 1476, 1478, 1479,
s 6. 17 1650 160
:g. 1661, 1 . . , I )
1665, 1666.
28 1482, 1650, 1655.
29 1667, 1668,
30 355 356, Bo1, 1454. 1455, 1456,
:'45?. 1458, 1651, 1669, 1670,
1671,
n as7.
35 363.
36 364, 365.
37 366, 1652,
38 367, 368, 490, 1672, 1673, 1674,
1675.
39 369. 491, 492, 1304. 130§, 1306.
1307, 1308, 1623.
41 493.
A list indicating the numbers of the
selected cut motions will be put on
the Notice Board and will also be

circulated to the hon. Members to-
night for their information.

Need to evolve comprehensive mea-
sures of economy in different depart-
ments of Government

Shri Prabhat Kar: 1 beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Need to evolve methods of making the
small savings scheme effective

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,
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Need to take Parlioment into confl-

dence regurding the Private Sector's

share in the benefits accruing from
the American aid now expected

Shri Prabhat Ear: I beg to move:

That the demand under the head
;li"nlltgyof!‘immbe reduced by

Failure to offer any real interim relief
to Government employees pending the
report of the Pay Commission

Shri Prabhat Kar: I beg to move:

That the demand under the head
. Ministry of Finance be reduced by
Rs. 100,

Dangers of the apprehended failure to

reach Second Five Year Plan targets

in agriculture, industry and other sec-
tors of the economy

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Large-scale payments made through
foreign banks by the Indian High
Commission in Britain and other dip-
lomatic channels, in preference to
Indian banking agencies

Shri Prabhat Kar: I beg to move:
That the demand under the head

Ministry of Finance be reduced by
Rs. 100.

Gclme-mmenﬂ responsibility for not
reasonably anticipating difficulties and
stopping the fall of foreign exchange

reserves
Shri Prabhat Kar: I beg to move:
That the demand under the head

Ministry of Finance be reduced by
Rs. 100,

Desirability of a thorough probe into
the squandering of foreign exchange
during the last three years
Shri Prabhat Kar: I beg to move:

‘That the demand under the head
&lﬂrydﬂnmb. reduced by
100,

Failure to take a serious view of logn
repayments which need to be made
particularly from 1950 onwards

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Failure to offset the effects of the rise
in the U.K. bank rate on our deferred
payment arrangements

Shri Prabhat Ear: [ beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Failure to 'meet the legitimate
demands of the field workers of the
Life Insurance Corporation

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100.

Administrative and financial propriety
of the State Bank's overdraft facilities
to the Mundhra concerns to the extent
of 5'50 crores, in spite of the character
of the Mundhra concerns being well-
known to the Reserve Bank

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Defaults in the matter of the Life In-
surance Corporation's investments

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Failure to rectify a position wherein

the overwhelming majority of Gov-
ernment employees draw a monthly
salary of less than Rs. 100

Shri Prabhat Ear: I beg to mave:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100.
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Follure to take note of dissatisfaction

among Government employees in the

Union Territories consequent on the
non-payment of interim relief

Shri L, Achaw BSingh: I beg to
move:
That the demand under the head

Ministry of Finance be reduced by
Rs. 100,

Failure to control the drain on foreign
exchange reserves

Shri L, Achaw Bingh: I beg to
move.

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Dishonouring of ¢ cheque issued by

the Life Insurance Corporation (Unit

.—Phoenix Insurance) as reported in
the Press

Shri Prabhat Ear: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Failure to introduce effective control
on credit

Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100.

Failure to check rising trend of prices

Shri Prabhat Kar: 1 beg to move:

That the demand under the head
Ministry of Finance be reduced by
Ras. 100.

Budgetary principles followed in pre-
paring budget for the Union Ministries

Shri Prabhat Xar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100

Nmmwmw
tions of the All~Indic Rural Credit

Survey .
Shri Prabhat Kar: 1 beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Need for amalgamation of Small Banks

Shri Prabhat Ear: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100, *

Need for effective control over the
working of the Banks
Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Need for nationalisation of Banks
Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Need for nationalisation of General
Insurance
Bhri Prabhat Ear: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100,

Need for introduction of Union Sales-
taxr in place of States Sales-tax
Shri Prabhat Ear: I beg to move:
That the demand under the head

Ministry of Finance be reduced by

Rs. 100.

Failure to check smuggling of gold
Shri Prabhat Kar: I beg to move:

That the demand under the head
Ministry of Finance be reduced by
Rs. 100



Failure to follow up with proper steps

the recovery of smuggled gold by

Customs officialy in certain premiszes
im Calcutta during 1856

Shrl Prabhat Kar: I beg to move:
That the demand under the head
Customs be reduced by Rs. 100,

Failure to check evasion of custom
duty on Borders

Shri L, Achaw Singh: I bheg to
move:

That the demand under the head
Customs be reduced by Rs. 100.

Failure to follow up the discovery by
Calcutta Customs at Dum Dum airport
of smuggled consumer goods and docu-~
ments on the person of a well-known
business man on February 3, 1858

Shri Prabhat Kar: [ beg to move:
That the demand under the head
Customs be reduced by Rs. 100.
Need for reorientation of taxr policy
Shri Prabhat Kar: I beg to move:
That the demand under the head
Union Duties be reduced by Rs. 100.
Need for change in excise duties
Shri Prabhat Ear: I beg to move:

That the demand under the head
Union Duties be reduced by Rs. 100.

Failure to check evasion of income-
tares

Shri Ghosal: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100.

Failure to realise the income-tax
found to be due by the Income Tar
Investigation Committee

Bhri Ghosal: 1 beg to move:

That the demand under the head
Taxea on income including Corpors-
uonmr.mumwnm
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Failure to wsllocate the share of
income=taxr realised in West Benpal
on collection basis

Shri Ghosal: I beg to move:
That the demand under the head

Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100,

Problem of evasion in income-tax
collection

Shri Prabhat Kar: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100

Mounting arrears of collection in the
Income-taxr Department
Shri Prabhat Kar: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100.

Need to associate local advisory bodies
in the tasks of preventing of income-
tax evasion
Shri Prabhat Kar: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs, 100.

Neglect towards allegations regarding
evasion and under-payment of
income-tax
Shri Prabhat Kar: 1 beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100.
Accumulation of income-tax assess-

ment cases

Shri Prabhat Kar: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100,

Delay in the disposal of cases of
assessments of income-taxr end appeals

Shri L. Achaw Singh: I beg to
move:

That the demand under the head
Taxez an Income including Corpera-
tion Tax, etc. be reduced by Rs. 100,



Lapses in the functioning of Tax Col-
lecting Machinery
Shri Prabhat Ear: I beg to move:

That the demand under the head

Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100.

Working of the Central Board of
Revenue

Shri Prabhat Kar: I beg to move:

That the demand under the head
Taxes on Income including Corpora-
tion Tax, etc. be reduced by Ras. 100

Need for change in the procedure of
Taxr Collecting Machinery

8hri Prabhat Kar: I beg to move:

That the demand under the head

Taxes on Income including Corpora-
tion Tax, etc. be reduced by Rs. 100.

Failure to suppress the illegal opium
dens of Calcutta

Shri Ghosal: I beg to move:
That the demand under the head
Opium be reduced by Rs, 100,

Failure to consider the demands of the
Mint Engravers of Alipur,
West Bengal

Shri Ghosal: I beg to move:

That the demand under the head
Mint be reduced by Rs. 100.

Failure to abolish political pensions to
royal families

Shri Ghosal: I beg to move:

That the demand under the head
Territorial and Political Pensions be
reduced by Rs. 100.

Failure to introduce political pensions
for the political sufferers of Indian
Freedom Movement

Shri Ghesal: I beg to move:

That the demand under the head
Territorial and Political Pensions be
veduced by Rs. 100,

rduuwmth;qm- o
pension in proportion to the increase
of cost of Uving index

Shﬂﬂhﬂl:lbestomoyo:.
That the demand under the head

Superannuation Allowances and Pen-
sions be reduced by Rs, 100,

Fgilure to give relief to low-paid
pensioners

Shri L, Achaw Singh:
move:

That the demand under the head

Superannuation Allowances and Pen-
sions be reduced by Rs, 100,

1 beg to

Inadequacy of the assistance to the
States for raising the emoluments of
low-paid employees

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry of
Finance be reduced by Rs. 100.

Failure to give impetus to the Small
Savings Schemes

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry of
Finance be reduced by Rs. 100.
Injustice done to West Bengal by
Finance Commissions

Shri Ghosal: I beg to move:

That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry
Finance be reduced by Ra. 100

Need for decentralisation of authority
in the Life Insurance Corporation

Shri Prabhat EKar: 1 beg to move:
That the demand under the head
mmlhnmmmuandmhg

Expenditure under the Ministry
Finance be reduced by Ha. 100.




' Working of the Life Inswrance Cor-
poration

Shri Prabhat Kar: I beg to mave:

That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry of
Finance be reduced by Rs’ 100.

Service conditions of fleld workers in
Life Insurance

Shri Prabhat Kar: I beg to move:

"That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry of
Finance be reduced by Rs. 100,

Service condition of the employees of
Life Insurance Corporation

Shri Prabhat Ear: I beg to move:

That the demand under the head
Miscellaneous Departments and Other
Expenditure under the Ministry of
Finance be reduced by Rs. 100.

Failure to supervise the execution of

small plan-projects entrusted with the

States under the Second Five Year
Plan

Shri Ghosal: I beg to move:

That the demand under the head
m.t‘mnmisdmbemduudhy
. 100.

Failure to check waste of money in

the execution of the small plan-pro-

jects of the States wunder Second
Five Year Plan

Shri Ghosal: I beg to move:

That the demand under the head

Planning Commission be reduced by
Rs, 100,

Modifications of small plan projects of
the states detrimental to the purposes
for which projects were sanctioned

Shri Ghosal: I beg to move:

That the demand undaer the head
:l:nnl_n;{!mmhdmblndundw

Failure to formulate the Five Year
Plans within available resources in
the country

Shri B, Dag Gupta: 1 beg to move:

That the demand under the head
Planning Commission be reduced by
Rs. 100.

Need to reshape and reconstruct the
Second Five Year Plan for a demo-
cratic set up

Shri B, Dag Gupta: 1 beg to move:

That the demand under the head
Planning Commission be reduced by
Rs. 100.

Need to build up the administrative
units on hierarchical basis with de-
volution of powers for rebuilding
rural areas and implementation of
the Plan

Shri B, Dag Gupta: I beg to move:

That the demand under the head
lenhuRs — Commission be reduced by
. 100.

Need for collecting comprehensive and
correct statistics for proper formula-
tion of the Plan

Bhri B. Dag Gupta: I beg to move:

That the demand under the head
Planning Commission be reduced by
Rs. 100.

Need for cautious measures regarding
foreign loans for Plan projects

Shri B. Dag Gupta: I beg to move:
That the demand under the head

Planning Commission be reduced by
Rs, 100.

Implementation of plan targets
Shri L, Achaw Simgh: I beg to

That the demand under the head
Planning Commission be reduced by
Rs, 100.



Dalay in the payment of pre-partition
claims

Bhri Ghosal: 1 beg to move:

That the demand under the head
Pre-partition Payments be reduced
by Rs. 100.

Mr. Bpeaker: These cut motions
are now before the House,

Shri Liladhar Kotoki (Nowgong):
I am glad that the strength of the
Finance Ministry has been increased
and, therefore, we can safely hope
that the loopholes that were in this
Ministry and about which this House
discussed many times before, will no
ionger repeat themselves in future.

Regarding the Plan, I am very sorTy
to find that the principle that has
been laid down in regard to the
method of removal of the disabilities
of the various undeveloped Commu-
nities and the disparities of the vari-
ous regions has not been given proper
attention. When questions are put in
this House whether any assessment
hag been made to find out what those
dlsparities are and how the financial
grants for the various development
schemes have been allotted keeping in
view of the need for the removal of
disparities, no precise answer could be
had. I suggest that a committee or
commission should be set up to go into
this matter and to reallot the funds,
more particularly to frame the future
plans in such a way that these dis-
parities can be removed as early as
possible.

In this connection, I want to refer
to the provisions of the Constitution
wherein it is enjoined on the Govern-
ment that the backward classes and
communities and the Scheduled Castes
and Scheduled Tribes have to be
brought to the level of the other
communities within a specified period.
While discussing the reports of the

and Scheduled Tribes and other Back-
ward classes, it was pointed out from
various sections of the House that it
would not be possible for the back-

the specified period. Thevefore, the
demand has been made by the
duled Castes and Scheduled Tribes
that the period of reservation should
be extended and the Government
have assured these communities that
this matter will be considered. My
appeal to the Government is to realise
that unless and until! we have some
sort of a machinery to find out year
by year as to the progress made in
this direction, how far the commit-
ments made by the Government under
the Plan and also in mccordance with
the provisions of the Constitution have
been fulfilled, in spite of the appreci-
able achievements of the Government,
they will go unsatisfied.

The Second Finance Commission
have made their recommendations
which have been accepted by the
Government. There also, we hear
from wvarious States that adequate
consideration has not been given to
the needs of the various States, parti-
cularly those States which are affect-
ed by natural calamities like droughts
and the States where these backward
classes and communities are in large
numbers and the Btates where the
disparities exist to a great extent, It
is very difficult to believe that the
targets laid down by the Planning
Commission to be achieved during the
second Five Year Plan in various sec-
tors will be achieved within time. The
foreign exchange difficulty is there;
various other difficulties are also there.

the country, people believe that it is
much beneath dignity and shameful,
if I may use that word, for anyone to
go and ask for food. I feel in the
same strain that in a country like ours
we have yet to look to
tries for food to feed

millions, when we boast
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hun don:+ 80 far, we cannot {oal very
happy. 1 feel that there is something
wrong in framing and executing our
schemes, vven in the matter of grow
more food and increasing agricultural
production I will give some instan-
ces. Take minor irrigation projects.
They are very essential for increased
production. A lot of maney has been
spent on that also. But, if we ask
what is the percentage of increase of
foodgrains or other agricultural pro-
duces on account of these minor irri-
gation projects, we cannot have this
information. Then, again, improved
seeds are given. There are seed farms
almost in every district, in different
areas in different States. How far
food production has increased because
of the improved seed farms, we have
yet to know. Then again, there is
rural credit, Something has been done
for giving more credit facilities to the
farmers. But, if we go to the working
of these credit co-operatives or other
organisations, we find that many
times, the needed credit does not
reach the farmer in time. The season
goes out and therefore, there is no
production. But, our statisticians will
tell us that so much of rural credit
was given to the farmers and s0 much
of increase has been achieved. There-
fore, I would request the hon. Finance
Minister and more particularly, the
Minister in charge of Planning that
whenever any scheme is taken up or
whenever a particular target is put
before the country, all the connected
factors have to be taken together.
This we find, iz lacking in almost all
spheres.

Again, if we apply another test as to
whether our plans have really touch-
ed the economy in the villages, we
will be surprised to find that there is
actually no perceptible increase, whe-
ther in the amenities or in the stand-
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that this is lvillquhn,aled-
the people. But, I must humbly dis-
agree with that claim if it is made by
any. 1 would humbly suggest, what-
ever we do—it is very essential to
have key industries, river valley pro-
jects, locomotives and so on—we can-
not ignore the vital interests of the
rural areas and the rural population.
Therefore, in our future Plans, we
must set apart a portion of the Plan
which directly benefits the villagers.
That should be based on the plans of
the villages or units which may, if
found suitable after examination, be
adopted.

Shri M. C. Jaln (Kaithal):
about community development?

Shri Liladhar Eotoki: I have a
word to say about that also,

‘What

Mr. Speaker: We had a discussion
on community development separate-
ly. Everything can be brought under
Finance. Why not Education?

Shri M. C. Jain: This relates to
rural areas.

Mr. Speaker: The hon. Member
need not give a tip to the Member.

Shri Liladhar Eotoki: I will come
to that also. It refers to planning.

Mr. Speaker: Every subject can be
brought under Finance.

Shri Liladhar Kotoki: That is in my
mind. 1 will come to that.

Mr, Speaker: No, no, Discussion
of Finance means Finance minus all
the other subjects which we have dis-
cussed.

Shri Liladhar Kotokl: Without his
hint I would have come to it.

Mr. Bpeaker: He ought not to come
to it.

Shri Liladhar Kotokl: I will come
to it because it is necessary.

AMr. Bpsaker: I am asking him not
to come to it



that may contribute to the improve-
ment of the village economy should
be taken together.

is going down in volume because of
competition from various countries.
As was stated in the House during
Question Hour, during 1955 and 1087

obvious factor is that the tea bushes

tant matter to which

It is painful to find that although
a jute mill was proposed to be set up
in Assam several years ago, for some
reason or other the jute mill has net
come up. Steps may kindly be taken
by the Ministry to see that these
things are expedited so that the people
can resp the benefit before it is too
Iate. . oMl

I find that the taxation policy

needs a little re-examination.

have had a large number of taxes.
is very difficult to assess the proper
incidence of these taxes. But the
common people generally believe that
they are ultimately hit by almost all
the taxes, whatever be the immediate
sector where that tax is levied. In many
cases, they become only the collectors
of taxes which are ultimately paid
by the common people or the common
consumers. So, I would suggest that
a machinery may be set up like the

=3

taxation policy of Government and
to revise it as may be found neces-
sary.

I have several other points to deal
with, but since my time is short, I

enough. I suggest that the corpora-
tion may draw up & scheme whereby
the lives of the travellers in the coun-
try may be insured. That is
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is there in the case of sea travels.

Mr. Bpeaker: Now, Shri Manaen.
The hon. Member is absent. Hon.
Members are anxious, and they come
and ask me to call their names. But

Now, Dr. Melkote.

Shri Nanshir Bharucha: Are we
sitting till 580 p.m. today?

Mr. Speakor: As the House likes.

Shrl Naushir Bharucha: The House
does not like it

Mr. Speaker: All right. Dr. Melkote
may start.

Dr. Melkote (Raichur): The difi-
culties that Government have been
vncountering . . .

Mr. Speaker: The hon.. Member
must have a number of points.

Shri Thimmaiah (Kolar—Reserv-
ed—Sch. Castes): Perhaps, he has not
come prepared.

Shri Ranga (Tenali): He is worried
about the time.

Mr. Speaker The hon. Member
may continue tomorrow.

16.59 hre.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
17th April, 1958.
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Subject

ORAL ANSWERS TO QUES-
TIONS .

%

1677. Working journalists ., tori3—3s

CoruMns

10133—75

1678, Cement  Factory in
Dehra Dun . . 10138-39

1681, Cement flowrlel in
Orizsa 10129=—41

1683. Export PromodonCo—
uncil for Films . 10141-42

1686. Export oflndim'!\a-
smar Silk 1014244
1688. Powerloom factories 1014445
1689. Lambretta Scooter 10146 --49

1690. London Jute Association 10150—51
1691. Pakistani Nationals in
Punisb . :

» T0ISI—%3
1692, laced persons st
Station . I0153—S$5
1663. Non-utilisation ocl‘ Irri-
gation facilities 10155—58
1696. Wet Micaa Grindhl
Plant . . . ro15f-59
1697, Mine accident near
Asansol . . . 10159-60
1698. Handicraft Corporation 10160—63
1699. 16th Indian Ltbour
Conference . 10163—6g
1700. LA.S. School . 10166-67
1701. Lakshmi Rattan Cotton
Mills, Kanpur . 10167-68
1702. ngmn‘ ing Wheel fu
10169-70
1703. Pakistani nideher-
wala Village ) 10171
1704. oyment of Beedi
) ) . 10171—73
SHORT NOTICE QUES-
TION NO
14 Minimum Wages in Beedi
Industry . . 10173—7%
WRITTEN ANSWERS TO
QUESTIONS 10175—10203
X8
1679. Export of Coffee . 10175
1680, Social Scheme
for Industrial 10175-76
1682. Vinay Nagar . . 10176
State Trading
L ton of India m
10176-77

Swbject Cot.omw:
VRREGANERS TO
8.0,
NO.
1687. laced Persons in

N‘“ . . m’?,-
1654, ErpmafunoU.S.A. ror77—78
oo
2458. Lesther belting . . 10178
2459. Manufacture of Woollen

cloth . . . 10178-79

2460. Khadi cloth . 10179-80
AR mmmm ro180-Br
2463, Qunodhn General of

Evacuee Property 10181
24863. PlymenttoCmmm ror8i-82
2464. Ambar Charkha Pro-

gramme in Orissa 101R2-83

el -1~ ng:iuni;l.. 10184
2466. Shellac Trade . . 10184
2467. CP.WD. . . 10184-85
2468. Irrigation schemes . 10185-87

. Bducated unemployed
St ln;unjn'bs:lu d . 10186
2470. Plan Outlay of U.P.
for 1958-59 .

1. Eviction of Dlmlmed
i Persons from Amcul
tural Lands " 10187

2. and Small Sﬂ.le

e limu'iniul'unilb " 10188
. Bi

2473. Bicycle ’

10186-87

and Sewing

ndustries . 10188

. Industrial Su of
S Punjab . l""!!' 101R8-89

2475. hoe-mlkin; Indusu-y
10189

2476. Gnmdmi.n WutBen—
gal 10189

. Chembur Colan fot
Sz Displaced Persons y 10190
2478. Rubber . 10190

. Displaced s trom
1% m 10190-91

2480. Government q-uuaen
in Delhi . . 10192-93

2481. Custodian of Bvlmee
Property 10193-94

2. Wi de:lhtCom
" T::.::tlelndmny 10194

2483. Industris! Estates 10194-95
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Subject CoLumns
EN ANSWERS TO
QUESTION S—~comtd.
U,8.Q.
No,
2484. Labour ve
Societies in
Pradesh . 10195-56
2485. Employment Exchanges 10195-97
2486. National Industrial
Development Corpora-
ton . . 10197-98
2487. Handloom Weavers in
Manipur . . 10198
24B8. Fertiliser Factories 10198
. Khadi and Village In-
1 dustries in
Pradesh . . . I10198-99
2490. t -
tions in l-lil:u:lf'LI 10199
1. Caustic Soda, Alum and
- Crude 10159-10200
2492. Handloom Industry
in Kerala . . . 10200
2493. Cement Supplies to
' Bombay . i 10200-01
2494. Employees’ State In-
surance Scheme 10201
2495. Renewal of Trade
agreements . 10201-02
2496. Pashmina Wool . . 10202
2497. Evacuee Property Act . 10202
2498. Export of Bamboos 1020%
OBITUARY REFERENCE 10203
Reference to the passing away
of Shri Sambhu Dayal
Mishra
ADJOURNMENT MOTION 10203—06

The Speaker withheld his con-
sent to the moving of two

Subject
PAPERS ~LAID ON THE
TABLE . . .

et & Do

by the Government

STATEMENT BY DEPUTY
MINISTER OF IRRIGA-

TION AND POWER .
Minister of Irri-

tarred Question 0.

1180 atked on 24th March,
1958

REPORT OF BUSINESS

ITTEE

ADVISORY COMM
ADOPTED . . .

Twenty-third Report was
rdopled

10354

CoLUMNS

10306

10307

DEMANDS FOR GRANTS 10208-10350

Furth:. r

Defence . The
Deminds ware voed in
full.

Discussion on Dem nds for
Grands in respect of h:
Ministry of Finance
commenced. The Jiscussion
was not conclud.d.

AGENDA FOR THURSDAY,
17TH APRIL, 1958.—

Further discussion and voting
on Demands for Grants in
Ministry of



